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Thursday, November 18. 1072/
Kartika m;mse (ﬂalm)

. ——-—-

The Lok Sabha met at Eleven of the
. Clock _

[MR, Speaxrr in the Chair)
ORAL ANSWERS TO QUESTIONS
Presence of anti-alrcraft gung in for-

merly abandoned sites in Pakistan
5

*51. SHRI D. P. JADEJA.
SHRI VEKARIA:

Will the Mimster of DEFENCE be
please: tp state, )

(a) whether Government are aware
of the reported news that antx-aircratt
guis have appearéd in ‘formerly aban-
doned sites in Paklstan, and

(b) whetha' neceasarv precauﬁonary

staps have been-taken. by. Government?

THE MINISTER OF STATE (DERM
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI. VIDYA
CHARAN. §HUKLA): (a) Yes, Sir. .

(b) Government have not abandon-
ed the Wope that Pakistan will see the

advantiges of adhmm tbesplrit aﬁ:

thaﬂinﬂnawmm
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think part (b) of the que:tjon has

hope is'ndt going ¥ solve our: defence
preparedness. May I know what

- Specific slepy - have. -been - taken: - fo

wm thfu pmiﬁnn trpm Pmmn‘...

&H&I VID 3
For ' opvidus ﬁams w@ dhztnot give
the ‘delails ot the specific action that
we have taken, But.lcanonlymum
the hon. Member that we are abso-
lutely .- vigilant --about whatever {s
happening, -on_the other. side- of {he.
berder. and. we are: taking steps that
are Decessary. to la!eguard our
defences.
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SHRI MUHAMMED KHUDA
BUKHSH: Moy I know from the
Minister it the Government do not
consider an anti-aircraft gun to be
essentially a defence weapon. .

MR. SPEAKER: That is essentially
a delence weapon, not an oflence
weapon.

SHRI MUHAMMED KHUDA
BUKHSH: That is if our aircraft in-
tinction that I wanted to make. If
the (yoverfiment consider that it ig a
defence weapon, of what concern is 1t
to this House or of any other person
to object to strengtheming of the
awrcraft. Our aircraft will be attack-
ed by those weapons.

SHRI VIDYA CHARAN SHUKLA
The hon. Member should know that it
15 a defence weapon for the enemy
but it 13 an offence weapon for our
aircraft. Our awcraft will be attack-
ed by those weapons.

SHRI MUHAMMED KHUDA
BUKHSH. That is if our awcraft in-
trudes into their air space.

————

Setting up a vew Company (o manage
special Steel Plant at Salem

o+
+65. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of STEEL AND
MINMS be pleased fo state:

(a) whether UCovernmeni have ac-
cepted the proposal of the Ministry

NOVEMBER 18, 1972
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for setting up a new Company for the
Salem Special Steel Project; and

(b) if s0, whether thiz proposed
company will later be integrated into
the holding Company for all the pub-
lic sector steel plants proposad to be
set up in future?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) (&) Yes, sir A new
company by the name ‘Salem Steel
Limited’, has been 1ncorporated on
95th October, 1972, with its registered
office in Tamil Nadu.

(h) Yes, Sir.

SHRI K. LAKKAPPA: 1 appreciate
the stand taken by the Government
for forming a new holding company
for looking after he functiong of the
public sector steel undertakings. I
woulg like to know as to what the
terms of reference are ang its func-
tions and organisational get-up

MR, SPEAKER: Terms of reference?

SHRI K LAKKAPPA- What are
they doing to complefe the process, to
bring under control all the public sec~
tor undertakings under steel?

MR. SPEAKER No terms of refer-
ence. It is not an ehquiry body.

SHRI S8 MOHAN KUMARA-
MANGALAM:- 1 have no objection to
answer any question, but it has to be
seen whether this question ariseg out
of the main question.

MR. SPEAKER: ¥or the sake of
answering, do answer something.

SHRI X. LAKKAPPA: T woulg hike
to know its organisstions} setwup and
its functiohing and what ave its sped-
fic termg of reference, What are these
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terms of refevence adopled for setting
.up of such public holding companies
to cover new public underiakings
under steel.

MR. SPEAKER: Please don’t get
axcited,

SHRI K. LAKKAPPA: I
getting excited. ...

am not

MHR. SPEAKER: The hon Mnisier
is coming out with some arswer.

SHRI DINEN BHATTAUHARYYA:
He 15 really a socialist Member and
still he 15 afraid that Government may
not answer his question

MR. SPEAKER I am very glad that
he findg some real soalists also there

SHRI S MOHAN KUMARA-
MANGALAM. The hon Moember will
appreciate that there ig no yue~tion of
terms o. reference regarding the hold-
ing company. Terms of pmoference
arise o1 ly if one is ppiinting a com
mittee to investigate any matter.

SHRI K. LAKKAPPA: 1 am asking
aboul the functions and the orgamisa-
tional sel-up.

SHRI S MOHAN EKUMARA-
MANGALAM: let him please altow
me to finish my answer.

The object «f seiting up a holding
¢ mpany is to enable the constitution
of a sirgle authority which will give
leadership and coordingtion to the
development of the iron and sieel in-
dustry in our country. Natarally, tne
Salem steel plant, being 5 part of that
industry, will form part of the heiding
company,

PL

SHRI K. LAKKAPPA: Keeping in

view thiy set-up, sniy,f kvow whether
thiz would cover the Vijaysnagar

< \plamt. and.othet: plmils in -tha public

sector, and if so, whan they woukl be s going to

5
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covered by this holding company ard
when the functioning will atart?

SHRI 8. MOHKAN KUMARA-
MANGALAM: The Vijayanagar steel
plant ard the Visakhapatnam steel
plant will have geparate companiey set
up for them, when the proper stage
has been reaiched, At the present
moment, the feasibil'ty reports are
still under consideration. As soon ué
we have reached a final decisfon on
the product-mix and the future of
these plants, we shall ceriainly set up
separate companies for them, and
these companies will also cormme under
the umbrella of the holding company.

SHRI K. LAKKAPPA: May I see}
one clarification? The feasibilily re-
port has been submitted alhieady from
Mysore and also by the commiitee of
experts sat up by the Mnisiry. Mas
I know the reaction of Gcevernment 1nh
regard to taking mmmediate action in
the matter?

MR. SPEAKER. It is a suggestion
‘or a~tto1 namely that he shoulg take
1 nme hiale steps.

SYRI INDRAJIT GUPTA: May 1
know tie stainlzas gteel capacily for
whi h the Salem stoel plant 15 be ng
designed, and whether that capacity
whieh {5 proposed to be set up at
Salem is at the expense of the present
capacity of the stainizss steel plant at
Durgapur?

SHRI S8 MOHAN KUMARA-
MANGALAM The stainlgs; sieel capa-
cily at Salem is 70,600 tonnes. That
vapacity 1s being set up without any
reference fo the (uestion of the stain-
less steel already being produced at
Durgapur. The capacity in Durgapur
at preseny ig 13,000 tonner and that
will not be affected.

SHRI G. VISWANATHAN: Since the
belding company hag been formed, 1
want to know from, the hpn. ¥

Whether the, nd\m stad fted

dis%amded § the
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individual steel plants are going to
be itcttporated Into the holding come

pany.

SHRI 8 HMOHAN EKUMARA-
MANGALAM: At present, there is no
intention to, dishand the Hindustan
Steel Limited which would remain g
umt ap it ig at present. .

SHRI SBAMAR GUHA: May I know
whether it 1s a fact that according to
the market survey conductel by the
National Council of Applieq Feono-
mic Reeearch, the natioual require-
ment of stainless steel in 1980 will be
more than double of what is now
being assigned for production in the
Salem Steel Plant, and if so, whether
in addition to the Salem Stee]l Plant,
the Durgapur Alloy Steel Plant would
be allowed to expand and produce
680,000 tonnes as wag envisaged and
was acceptéy by the Ministry in an
earlier decision?

SHRI 8. MOHAN KUMARA-
MANGALAM: The assessment made
by the National Council of Applied
Economic Research regarding the
potential demand for stainless steel
was 117,000 fonneg in the year 1980.
Reviewing the matter closely in the
Department of Steel, we came to the
conclusion that it would be more
correct to take the fgure of 100,000
tonnes, and it is on that basiy that
together with the existing production
of stainless steel, we have fixed the
figure of 70,000 tonnes as the stainless
steel production part of the product-
mix for the Salem Steel Flant.

SHRI JAGANNATH RAO: Arising
out of the answer pf the hon. Minister
yeardier when, he said that the feasibi-
lity reports for the Vijayanagar and
Visakhapatnam plants are under con-
siderstion, is ihere any rethinking
about, me? Wy ﬁ;? steel phints to
be set up? AlSo Are we considering
setting yp a plant in w&ﬂm in
Madha;a Pradeth and awdtler in

NOVENBER 14, .0072 Ol Avisusers s

SHRI 8. MOHAN RKUMARA-
MANGALAM. Thers ij no question of
Mcetididering or.reviswing the decision
of Government to set up gieel. piants
in Visakhapatnam and Vijayanagar.
‘That decision is Ansl. What is under
consideration is only the productutix,
the size of the plants, the size of the
blast furnaces, the coke ovens, the
type of technology to be applied and
S0 on.

SHRI JAGANNATH RAO: 1 asked
about steel plantg in Madhya Pradesh
ang Orissa.

SHRI DINEN BHATTACHARYYA.
What was the necessity for getting up
this company when there 15 HSL look-
ing after all the stesl plants in the
public sector?

SHRI 8. MOIIAN KUMARA-
MANGALAM: The hon. member is
not entirely accurate in hiz stutement
be-ause he may remember that we
have already set up mrany years ago a
separate company for the Bokaro steel
plant. That by implication meang a
cCecision that in relation to the new
steel plants to bo set up we are going
10 have separate cuompanies to pe in-
corporated.

Chinese allegation regarding forming
s Tibetan Government in exily in
india

-4

*86. SHRI RAJDEO SINGH;
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL
AFTAIRS be pleased to state;

{8) whether China hag ¢harged In-
dia in & United Nations Compmittee
with formihg a Tibefan Gavernment
fiy exile on Indisy, soil, and

{b) 1 40, Uee uction’ faken fopisntu
g e tharges? §y



S UEREE 1%

tb) ‘I’M..Chtnm llhzam ls base-

_ leu and needs rio.new, refutation.
There is no guestion of India forming -
Ay Tibetan . -Gobernment on Indian
agll, ol tect, asdg well’ known, Tidia

. vdgards Tibet ag a1 part:-of China., ' .

~ SHRI RAJDEO SINGH: In the state-
mett . he .has ~stateq that India has
‘always regarded Tibet as a part of
China'.
introﬂudng thé" word' ‘always’ Gbvern-
ment has hot" shifted 'its stand - on
Tibet.

s

SHRI SWARAN SINCH: That is not
correct; in fact, I would like to correct
it if it is not corrected. In fact, as is
well ‘knhown, Indla. mards 'I‘ibet as
part ot mmn. '

‘SHRI R.AJDEO SINGH: Ag a rebuff,
why has not vur representative at the
UNO pointed cut tha interference of
China in our internal affair by helping
‘underground. Nagas .and .Mizo . *ebels"

SHR! SWARA»N BINGH It is not
necessary to involve the UN in this.
It is frue thay at one time spme of tha
unlawful elememl\ lmomt the Nagas
did go to China, got soms training and

‘grqugnt mme arms_ also. The situa-
on ;g and now is wen mbws-

‘ egl. Thy thte” Gonrnment is fuliy ‘in

mntrql o tbe sibuatioq,

.vq .

m WH«@MKDRA May I
know whether the présént change that

India has . always regarded Tibet as

9
phuis was
d not sover—

KAWA 255 li&l ‘(WA)

1 want to know whether by

QmiAmqm 10

. SHRI SM\»RAN BINGH: ' There is
‘s:mnxa Eﬁhﬂvﬁ kmays cegarded

R }}“"

snm mmo MODY:
mmmm wy r'z:m
A%t 14F 2954 AR A
o oy ey got o1 e maa‘
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gRwRn g AR A s focam %
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SHRI SWARAN SINGH: The point
as {p.whag should bethe relationship
of Tibet with the viovernment of Gipa
certaiply is not mcozmstent with Tibet
being part of China. The question of
Autonomy or the quanmm uf auto~
.nomy, more autonomy, or. less .auto-

That ia not-

.uomy, is.a matier. w}uch +8 within the

sovereign, right. of :the Central Govern-
mmt ot Chma

It is an intemal matter o! atat.e
relationship or regional - relationship
.ot #ny . part .with the Central Govesn-
~gyent , of .Ching, . I . would .yequest..the

~ hon, Members., not . pnecessarily ;1o

Jhammer .thig point when even. in the
_vest of the worki 10o.oRe ehe amts
thgt position. . .

m o! m&u; lludware 1o
o x+ T T

: ‘07 SHRI m BHAG‘AT PAS.
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m JAGANHA‘HI msm

wm t& Mmmber ‘ot ¢ DEIMEE be
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(b) 1t s0, the name of such countries
snd the foreign exchange 'earned
thereof in 1971%

THE MINISTER OF STATE (DEP-
ENCE UCTION) IN THE MINIS-
TRY O (SHRI VIDYA
CHARAN SHUKLA): (a) and (b).
Yes, Sir. Export of military equipment
has been made on a commercial basis
to several countries of the world for
some years now. An equivalent in
foreign exchange of Rs. 1990 lakhs
was earned by such sales mn 1971. It
would not be i the public interest to
disclose the names of such countries
or the reglons n which they are
situated.

SHR! RAM BHAGAT PASWAN
8ir, 1 would lLike to know from the
Minister what steps have heen taken
to see that these do not reach the
countries which are imimical to us
What 15 the eriterion for exporting
arms to Arabian and othér countries,
and to what extent we have supplied
armg and ammunition to them”

SHRI VIDYA CHARAN SHUKLA®
We weigh all the faetors—secunty,
defence, commercial and political
before we undertake any export of
armaments and defence siores. Hon.
Members should also realise that
everything that is exported in the
field of defence production 15 not
lethal. There are non-lethal expotts
also like tents and various kindg of
other things whith could not be direct~
1y tsed for lethal purposes. Whereas
we take due precautions ahout this, 1
can assure the hon House that thig is
bising dorte in the larger interests of

~the couniry and with s full realisation
of the bopdicktions of the arms trade.

SHRI JAGANNATH MISHRA, 1
would lke to know :fromn the - hon.
Minister whether the ezmm contain
tanky to0 Kuwait, "

SHRI VIDYA CHBARAN °SHUMLA:
Ne, Sir.

NOVEMBER 16, 172 ' Oral Afisioer 12

Fundj atloeated 10 NMDU foe sariipiing
«mffmg. o

*68 SHRI NARENDRA SINGH- will
the Monister of STEEL AND MINES
be pleased to state:

{a) whether funds have been mate
available to the National Mineral De-
velopment Corporation lamuted, for
sampling of diamonds at 300 ft depth
level in order t{p prove more resources;

(b) if so, the total amount thereof;

(c) the progress made and the ex-
penditure incurred thereon so far;

(d) whether Jovernment are aware
that the managemeny of N. M. D, C.
intends to close the work, and

(e) if so, the reasons therefor and
the altlernative arrangements made
for the employment of the workers
presently engaged in the said opera-
ti1ons?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
and (b) Yes, Sir Government have
sanctioned a total pmount of Rs. 24.15
lakhg for the purposs so far.

(c) A detarled Projech Report has
been prepared for the expaonsion of
Majhgawan diamond mines from
12,000 carats per annum to 43,200
carats per annwn. An amount of
about Rs. 30 lakhs hag been spent up-
to March, 1972,

(d) and (e). As the investigations
are completed, N. M. D, C. has under
consideration a proposal fo clope the
invesfigation work. In the event of
the closure, the N. M, D, C. intendy to
Majhga fon ploygd gt wmwm olind

mn em g
exploration, at iy toe
extent possible.
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SARY NARENDRA: SINGH: S{r, will
the hon. Diiwmister of Bteel and Mibes
be pleased to state whether the Gov-
ernment is aware that the crushing
plants which are working and are
instailed in the mines are of old type
and that on account of this, the big
gizes 0f diamonds are often found
crushed into pieces, with the ryesult
that the Corporation hag to suffer a
lot? What steps are the Government
taking for the revlacement of the
machinery?

SHRI SHAHNAWAZ KHAN: It ie
irue that some machinery is old and
a new detailed proie-i report has been
prépared for expansion which is under
examination of the Ministiy, and as
soon as that is approved, we will {ake
sieps to instal modern machinery.

SHRI NARENDEA SINGH: On
account of the mismanagement that
exists in the Corporation, the losses
are mounting every year, and in the
financial year 1871-72 the losses are
sald L0 be high. What steps are the
Government taking for improving the
conditions” Would an enquiry be
ordered to go into the affairs?

SHRI SHAHNAWAZ KHAN. As 1
just said, the detailed project report
is already under consideration, for
expansion of the mine, which i3 at
pregent designed for about 22,000
carats, to 43,000 carats, ang we hope
that with the increased production, the
losses would be wiped out.

BHRI NARENORA SINGH. Can 1
put a third question?

MR. SPEAKFER; I am sorry. Only
two are allowed.

SHRI NARENDRA SINGH: These
are vital questions.

MR. SPRAKER: You ean ask a clari-
: ﬂuﬁﬁm B0t & qu«t‘m-

GH: I want
Ammaﬁm mm & wﬁ&&
prigpiong-bow wﬁ"

the mle m'lea
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diamonds sold by the NMDC has been
tremendously fglling, contrary to the
rising prices of such diamonds in the
international market. 'What are the
reasong for it, and what steps do the
Government propose to take to check
those faultsY

SHRTI SHAHNAWAZ KHAN: The
diamonds recovered from the dianond
mines #re classified into three cate-
gories: one tyne is the gem stone; the
second is off-colour, and the third are
the diamonds which are used for in-
dustrial purposes. Each one of them
has a different value, and it is a mere
matter of chance which one we come
across. If we come across more gems,
then, of course, the prices are very
high, and we can give at very good
prices, but 1f we find most of them
are off-colour or of the industrial type,
then the price realised ig much less.

SHRI R. 8. PANDEY: Although
Madhya Pradesh 1. considered fo be a
backwhrd State, really it is not so be-
cause g good lot of diamonds are
available there. Panna is one. So,
may I know whether the Mimstry has
made a complete survey in order to
know how much diamond is available?

1 mean the potentiality pf the diamond
mines.

SHRI SHAHNAWAZ KHAN: The
detailed project report, of which I have
just spoken, says there is everx possi-
bility of increasing the production of
diamonds from the Panna diamond
mineg to about 43,000 carats per
annum, and the exploration investiga-
tions are going on. It is @ continuing
process. 'We are probing for more
areag from where we can find dia-
monds. But it is very difficult to say
what is the total quantity of diamonds
available i that ares. It all depends
on the investigations that are in pro-
gress. It is a siow process. Drilling
and sampling have to be done. All
this work has to be done; it is a slow

process.

AN HON. MEMBER'Y resent
adﬁmmté’fﬁe? "mhh"“
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SHRI ‘SHAHNAWAZ KHAN: The
‘hon. Member 'is A diamond . himself!

SHRI B VENKATASUBBAIAH:
May .I know whather next to Madhya
Pradesh, Andhra Pradesh hag gxeat
deposits of diamonds, esnecially | in the
‘Ramallakota area of Kurnool - district
cand _also in Vajrakarur, and whether
any - detailed  survey has been, made
and any work is: being. done to explore
these mines there?

SHRI SHAHNAWAZ KHAN: Yes,
Sir.., We .are.  aware that there are
dlamords in Andhra Pradesh
Geol:wmal Surv=y is 1nvesugatmg these
.areas.

SHRI 'R. V. BADE: What is the ex-~
pected date of closing by the manage-
ment of NMDC and what is the num-
‘per of workers who .will be  affected
fchereby?

SHRI SHAHNAWAZ KHAN: There
is. no question of closing’downv_the
management. .

SHRI R. V. BADE. In reply to part
(¢) he said that the NMDC are closing
the management. I want to know the
expected date. .

SHRI SHAHNAWAZ KHAN: The
investigations ,were in progress. to find
out how to expand this mine. The
“work was supposed to take 18 months
_to 2 years. That work has been com-
‘pleted.  Now . the detailed -project re-
port is being studieq and if it is ap-
proved, it would be implemented. The
persons who were engaged in this ex-
ploratory work will be employed in
other dutles in: other: areas.

' SHRI K. RAMAKRISHNA REDDY:.

May. I know whather -in -Mahbubnagar
district ‘of Telengana in Andhra Pra-
desh, there are diamond depos1ts?

MR. SPEAKER; It is 3 good infor-
mation. He may n‘ote.it down.

i
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AT T U.C. Disagreement to a Clause in
Bonus Formula

*69. SHRI B. S. BHAURA Will the-

Minister of LABOUR. AND REHABI—
LII‘ATION be pleased to ‘state:

(a) whethar All-India Trade Union

Congress has drawn the attention of

Government to a clause in the new
‘bonus formula known as Khadilkar
Formula, to which they disagree;

(b) if so, the nature thereof; and

(c) the ‘steps Government intend ‘o

take to change it?

“THE ‘DEPUTY MINISTER IN ‘THE
MINISTRY 'OF LABOUR AND RE-

HABILITATION (SHRI BALGOVIND

VERMA):. (a) to (¢).:The formula. re~
presented an ad hoc interim arrange-
ment for the settlement of the bonus
claims 'for 'the year 1970-71 through
the payment of graded advances,
pending the report of the Bonus Re-
view ‘Committee sét wup by Govern-
‘Representations were received
that ' the advances
should mnot be recovered from the
workers. The latest position about
the payment of bonus is embodied in
the Payment of Bonus (Amendment)
1972. ' Government have
Organisations
consider advising
their ‘constituents not to insist on:the
recovery of advances made to -the

by  Government

‘workers in térms of the ad hoc - for-

mula.

“SHRI B.'S. BHAURA: What are the
reasons of writing to:the organisations
that they should advise their consti-

‘tuents not ‘to insist-on the recovery

of advances? Why did they not write

‘to the employers?

THE MINISTER. OF LABOUR AND
REHABILITATION (SHRI R. K.
‘One of the parts of
this new Résolution is that old - ad-

_vances made under the ad hoc formu-
;Ia may not be recovered. So, it is
,not a questmn of mere w1sh now It

""""

a8 .

&
-
ks



Taot thas, llmmt all the Central trade
uniong.and the Minmr also expect-
ed that tlw bopus ordingnce which
a8 applicablg 39, a part of the wor-
kers should -be made applicable to all
the pyblic undertajungs like Railways,
P. & T. and other public undertakings
also? Has the Government consider-
ed this aspect after the ordinance
came into force?

SHRI R. K. KHADILKAR: Two
reports were submitted by the Bonus
Review Committee., Both the reports
teferred to the minimum bonus being
increased from 4 to 8-1/3 per cent.
Other terms of reference are there
and the Bonus Review Committee is
considering them and it is for them
to report on them,

SHRI A. P. SHARMA: It is not a
fact that even in the interim report
of the Bonus Review Committee it is
very clearly stated at least by the
workers’ representative belonging to
all the trade unions that the Central
Government employees who are in-
dustrial employees working in rail-
ways, P. & T Defence Production and
the Government of India Presses
should also be given the mintmum
bonus of 8-1/3 per cent?

It it is so, what is the reason fot
government not considering this as-
pect before promulgating this Ordi-
nance? Are they going to consider it
now?

SHRI R. K. KHADILKAR: This part
of the report submitted by the trade

urlon leader is beyond the scope of
the terms of reference. 'Therefore, it

fleed not be taken g3 a recommenda-
tion.

SHRI A. P. SHARMA: The question
of the terms of viference cannot arise

nt this stage we are talking
ot the momml:m o} the Bonus

Ovsl Arpwery KARTIKA 26, 1304 (SAKA)
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ed even though they have not been
Soversyl by, the Bonus At ewrlier?

surit . & KBADILKAR: 1t the
hon. Member wlﬁt“gl” ﬁat part of the
report, he nd that except his
observation or obiter dictum which
suggests wider coverage, the other re-
port is strictly within the terms of
reference. So far as the other aspect
is concerned, as I' have said, the
Bonus Review Commitiee has not yet
completed its work. It is still siiting.
When the® comprehensive uhanimous
recommendalions are presented and
they are before us, we will glve
thought to it.

ot vfeg wr€ wnt: sy WY
qey M ag ww g P erfeews
wHE & WTER 1970 &1 A
e Fier war §, WY ARE W
CR&TATTF 1 T W@ § IF
A ag war a1 WY g
TF0 o fEawT wA & AT I &
Af X oA A AT A
T Wrargy & w1 e oA R

SHRI R. K. KHADILKAR: Some
such cases were brought to our notice
and we, on behalf of the Ministry,
have clarified the position and brought
to the notice of the employers these
things should not be dane.

SHRI INDRAJIT GUPTA: Gov~
ernment has already decided that this
minimum donas of 8.33 per cent is not
to be paid to what gre called depart-
mental employees of the Government.
1 would itke to ask him whether gov-
ernment have considered the implica-
tion of the very werious anomaly aris-
ing out of such a decision, namely,
that while workers engaged in the
Covernment of India undertakings
like Modern Bakeries who are engag-
ed in the manufacture of bread, will
he eligible to gét this botus, a worker
employed tn an ordheante factary.be-
longing to Shri Shukla, whigh is

mm!wmwmﬂim‘f‘"“



..;meut decisiqn is, ‘leading us to?

'-_. 'SHRI R K KHADILKAR ! have
. rmade it clear ‘time and- again that 0 -
" far. as these establishménts are con- -

_cerned, they are’ govemed by ‘thé Pay

. Cummission Fiom time to time, the '

- Pay Commission, examines their ‘scales

of pay and other conditions ‘of service’

;'.‘ and considermg an aspects makes re-
commendations o

SHRI !N‘DRAJIT GUPTA Bonus is

not an - issue betore the Pay Commis-

sion.

'SHBI A.P. SBHARMA: The Minister
- must say that bonus is a'so included
an the terms of reference ‘of the Pay
Conmimission. 8ir, I"want your indul-
gence in this matter. Coe

| nwn@w quem’rmg ?
_ sﬁqw‘revﬁ tqwmqmra@ &1
Both Shri Indrajit Gupta and my-

sell want to know whether bonus is

also included in the terms of reference.
MR, SPEAKER: What can I do?

SHRI A. P. SHARMA: He should
answer whether it is included in the
terms of reference

MR. SPEAKER I Jhave no ob;ection
: ii it is included in it.

* SHRI RAJA KULKABNI
”know if the bdmus dispute for the year

~ 197D71" 6f “those’ workimen of - textiles
miﬁs wblch .have ‘been: taken .over by

;amn-.

!ﬁéy 1

e oft Y Hﬂve my
thh a rificulous podition the govern-'

\‘ Y ‘ ” G
whether it ig & faet’ ‘that by’ excMding

L8 class of workers from the benefit of
‘bonus, the Governnient is ‘pursuliig a - .
. pnhcy ol digerimination in respebt of

one ‘class of employees against the
other elags of emp!oyeet. May-1-also’
know  whether ' ‘the ‘attention  of | the

Government 'has been drawn. to“the
_ tact ‘that almost all the' trade: union
. organisations have opposed this policy

of discrimination? There:-is an agita-
tion all over the country. The Rail-
waymen's Fedetntlon s golnz to have

- a&. massive demonstrnt;om before Par-

liament on the 15th December as a
protest. against the Government policy.

In view of all this, 1 want to know

whether the Government is going to
consider the issue auy exlend bhenefit
to a’l the employees who ars working
in Government undertakings.

SHRI R. K. KHADILKAR; There is
no question of discrimination. 1
would like to point out and request
the hon. Members to first study the
Bonus . Commigsion’s Report  on the
basizs of which the first bonus sceme
was formulated, After that, they will
themselves realise how it is beyond
the scope of that bonus scheme. We
are considering a bonus.scheme based
on the Bonus Commission’s. Report.

That fact must be kept in mind.

- Q'l'mﬂl‘!ﬂh weﬁa@w
ﬂmﬁﬂé‘r mﬁ’wgaﬁm
m‘vmimw g1 gFar

_-~’v¢ﬁwmh1huq#r« awtie
o X wxcfew & b w1 wmwe
T e e Yee W aft v fag
ﬂ,mﬁﬂwmfmwmmm

- ;\\ ;.,,;l‘
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SHRI R. K. KHADILKAR: There
is no contradiction. While replying to
Shri Indrajit Gupta, I stated that
whatevér the observations made in
the report of the trade union leaders
arc beyond the scope of the scheme.
Still the Bonus Committee is sitting
and the final report iz yet to come
before us. As I stated, about the
general observations, a sort of obiter
dicta, 1 cannot take them ‘as recom-
mendations because they are not
covered by the terms of reference.

SHRI INDRAJIT GUPTA: In reply
to my question, he said that so-called
departmental employees are always
covered by the Pay Commission
which goes into the scales of pay,
ete. Then, we asked if the issue of the
bonus scheme had been referred to
the Pay Commission to which he
gave no reply. Everybody knows that
that has not been referred to the Pay
Commission, Why is he misleading
the House by quoting the Pay Com-
mission?

SHRI A. P. SHARMA: He hag said
three contradictory things.

MR. SPEAKER: In one reply, you
said that that is beyond the scope
of the terms of reference and in
another reply you say, that is being
considered. The Members want to
know what is being considered.

y not aliéw me to raise a point
of order, I want to make a submis-
sion, to bring to your

Oral Answers 22

SHRI A. P. SHARMA: Yoy shouid
allow a half-an-hour discussion on
this point, Sir.

MR. SPEAKER: I have ho objection
to permit it if you so want,

SHRI SEZHIYAN: In an half-an-
hour discussion only two or three per-
sons can participate. We require the
Minister to clarify the point put forth
by Mr. Indrajit Gupta whether the
terms of reference of the Pay Com-
mission included this clause. Let him
categorically say, ‘Yes’' or ‘No’. Why
should he go on giving the other
terms of reference?

SHRI R. K. KHADILKAR: I never
said that the terms of reference include
the question of bonus. As I said, they
are covered by the Pay Commission—
whatever the terms of reference.

SHRI INDRAJIT GUPTA' Other
emo.umaents.

SHR1 S M BANERJEE: Only one
question

SHRI M. RAM GOPAL REDDY:
rose—

SHRI DINEN BHATTACHARYYA.
rose—

MR. SPEAKER: 1 have to look to
this side also.

SHRI DINEN BHATTACHARYYA:
Mr. Reddy is always siding with the
employers.

MR. SPEAKER: He is getting up
for quite some time.

SHRI M. RAM GOPAL REDDY. Is
it under consideration of the Govern-
ment to arrange for bonus even for
sgricultural labourers and alse to
Members of Parliament and every-
body in the couniry?

SHRI S. M. BANERJEE: 1 wish to
know ,whether the hon, Minister is
aware that on the 18th October



23" mm«w mxwm&
&wem ReopY: He !

ted W g
‘4t is under consideration bf’ tfm Gov-

' °'”n’cét*
emmnt

MR. SPRARER: You csh ‘tsble a

‘ .aepante quent!on on it. Certainly, it
wili"te dhewired  What étWiyou doing
hm?! lrhy eo m M bonus?

eld g

- 'HHRL & M mmm 1 wixh 10
knot  fromm: the Nion. Minister whether
he v awarl that on the 10th October
allthe. Central’ Government Emplo-

Cyess” Organisation¥ including the
ratiw
others wanted to "have & mMmassive
demonstration before the residence of
the Prime |, Minister. but that was
stopped ‘at’ t‘he ihstance of the Prime
Minister who' aceepted fo meet the
delegaﬂm rexarding bonus arid that
the employee# repmeutatives met
the Prime Minister and gave a tnemo-
randum and she praomised to look into
the matter, - I want to know’ whefthet
he is aware of that. Even the Prime
Minister felt that there is a discrimi-
nation .......

MR ‘SPEAKER: Please put your
question.

SHRI S. M. BANERJEE: Kindly give
me only. one-fourth of minute. Sir, it
18" a péradox that workers who are
manutacturing Modern Bread in the
Mud'rn Bak@ries are entitled to bonus
byt persons who m manufacturins
‘tanks are not given’ bonus I want to

know whst has happened to thé memo- -
randum, whether the Prime Minister.
has forwarded the | weinorandum to

: ’him and it so, what is hls mcﬁnn

TR

the: Pﬁmc Minister ‘has
wm look into. this. wﬂﬁ
wﬂl hnh in:to thu qugpﬂm.

waymes, Defenge, P, and 7. and:

*'w.m kuums mm..

s m:u. ] S

wm them ﬁmm
REHABILITATION be plu‘led h
state; .. }

(‘ﬂ}’- wﬂtﬂﬁr‘ ll!‘ the: W dibr
pliiced peuons hm mw mwmnd
Thothe;’ &

(b)‘it nét, how many o! them tn ‘
still in Ihdla; -

* (¢), whether out af. 13.000 rdwm '

R4 BN ~~e' S E oy

‘some hmm dmlred to livo in. Indin. if

(d7 Whether Indh hu .rmhd them
clﬁhlmshtp" RN F

THE DEPUTY mms'mt IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION {SHRI BALGOVIND
VERMA): (a) No, Sir,

(b About 84,000 persons.

(¢) Yes, Sir, but the exact number
is not 'known

(d) Nor ’su"- . B ’

SHRI PRABHUDAS .'PATEL Is the
hon. Minister aware o! ‘the fact that
a memnrandum ,had ‘been submitted
by ‘the dispiaced: bersons to the Primeé
Minister when she had been' o
Gandhi Nagar tg. attend the AJCC
meeting and; it 0, what happemd to
that memormﬁum? '

HALG{JVIND VmMA We
have pknowladxt of #. ...

Sﬂm mﬂms PA’I‘EL mm |
action’ was aken m m -

“SHRI BALGOVIND VERMA We

are not awu;e of ;t.

v Wi § % Famd frm‘m@
IR AT m b I O
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* l a -s’- J %
‘411
cture u Is n‘ iio% ﬁr me to

predict when they will return.

E.s’!‘ nnn“.‘.”urw Ay M
ly Docking and eering Company
qwan

#71. DR SARADISH ROY: Will the
Minister of LABOUR' AND" REHABI.
LITATION be pleased to state:

(a) whether Governthent have takéh
note of the fact that the Managémenit
of the Hooghly Docking and Engipeét-
ing Company Limited has not paid
ESI contributions amounting to Rs. 3
lakhs to the Employees’ State Insu-~
rance Corporation; and

(b) it so0, the action proposed to be
taken by Governmeni?

TIHE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA): Recovery of contributions
under the Employees’ State Insurance
Act, 1948 1s the responsibility of the
Employees’ State Insurance Corpora-
1ion  The Corporation has reported as
under;

{a) The present gmouni of default
towards Employees’ State Insurance
dues is Bs. 2.53 lakhs.

(b) Legal action has been taken
for recovery of Rs. 1.94 lakhs. For
the balance amount, legal action Is
not yei due but show cause nolices
are under issue

DR. SARADISH ROY: May I know
whether it is a iact thet this very pom-
pany, Hooghly Docking end Engineer-
ing Company Limited, has tqwr
away the workmen’s hard earned P.F.
<ontribytions 4nd ek atdo
&Ie Cooperative Chedit Soclety Fumi,
amounting to sbout N&. 18 "akhs afid

thqy have pot nt cqptrghut tpe
rhemoranmé‘{ ‘&gﬂn

to the Labour Minum w!thout amv
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rédifY; and' for this fallure of' contrie
biftibn’ to EST fund; the workecs* ESI
medical cards have been cancelled and
as a result of that, they are not getting
any medical treatment and some of
thedy died? It so, what action have
Government taken ox proposge tg take?

SHRI R K. KHADILKAR- The
question refers to ESI diei. I there
are other dies or if there are some
other malpractices indulged in by the
propriefor, I would requirs notice.

DR. SARADISH ROY: My question
was whether ESI medical cards have
been cancelled?

BHRI R. K. KHADILKAR: I will
réquire notice. I will have to make
enguiries whether these cards were
cancelled after we started the recovery
proceedings.

DR SARADISH ROY: I want to
know whether the ESI medical cards
have been cancelled because of non-
payment of dues.

MR SPEAKER As I understand,
he will make enguiries about it

SHRI SAMAR MUKHERJEE Ths
ts in my cofistituency. Regarding all
these facts, I have personally written
to the Minister of Transport and
Shipping all these facts which Dr
Saradish Rov has statdd, These are
all facts I want to know when you
started the proceedings régarding re-
covery of ESI dues. S0 winy people
are dying betause they have been
deprived of thewr medical benefit This
is a sertous matter

SHRI R. K. KHADILKAR: I will
give the informatioi. I have not got
the .axact date,

SHRI SAMAR MUKHERJEE' I am
making one requist. Because so many
bhave died, wiil the hon, Minister take
interast to 1inguire into all these
aspeets—and mot only the question of
ESI dues. .

'HHRI R. K. KHADILKAR 1 Mre
the hon Member, becauzse this is @
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seriouys matter and ag he has brought
it to my notice; I will take immediate
attion,

Reported leakage of Bangladesh Reblef
Supplies luto ‘epem market
-o,A

*78. SHRI R. P. ULAGANAMBI:
DR. KARNI SINGH:

Wil the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the reported
lepkage of the Bangladesh relief sup-
plies into the open market in various
cities of India; and

(b) whether any inquiry has been
institute into the matter, if so, with
what resulis?

THE DEPUTY MINISTER IN THE
MINISTRY OP LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA: (a) and (b). There have
been certain press reports alleging
some relief goods for Bangladesh re-
fugees received by the Indian Red
Cross Society and Oxfam having
found their way into the market.
The Chairmar. of the Indian Red
Cross Society has denied the allega-
tions. Inquiries are, ‘however, being
made regarding alleged leakage of
Oxfam relief supplies and certain
further complaints.

SHRI R. P. ULAGANAMBI: What
is the total amount of the foreign aid
received from the foreign countries
and what is the total amount of aid
which hes not reached the persons
concerned? What is the total amount
which has not reached the refugees
of Bangladesh?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R X.
KHADILKAR): We require notice. X
have given this information on seve-
ral occasions.

SHRI G, VISWANATHAN: You
can give it now also.

'
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SHRI BALGOVIND WA In
régard to such assistenpe received
m the !owddn sources., (Interrip—
)

MR. SFEAKER: Please consult
each other beforg answeiing.

SHRI G. VISWANATHAN: Normal-
fy it is the Cabinet Minister who an-
swers and not the Deputy Minister,
here it is vice-versa.

SHRI BALGOVIND VERMA: We
have received this information. The
Red Cross had assgistance from vari-
ous foreign sources. They received
Rs. 30 crores worth of material, out
of which material worth Rs, 11 crores
was spent on Bangladesh refugees
while in India, Rs. 14 crores worth of
material have been despatched to
Bangladesh. About Rs. § crores worth
is lying with them because that has
been earmarked for them alone. That
is the position.

SHRI R. P. ULAGANAMBI:
second question....

MR. SPEAKER: I thought you had
already put your second question,

SHRI R. P, ULAGANAMBI: How
much smount has not reached the vic-
tims, the Bangladesh refugees?

SHRI BALGOVIND VERMA: As I
said, the Indian Red Cross Society got
Rs. 30 crores worth of material. Out
of that Rs. 11 crores worth material
were given to Bangladesh refugees,
Rs. 14 crores worth of material wag
also sent to Bangladesh. This is the
position. The balance of Rs. § crores
is lying with theém.

SHRI R. P. ULAGANAMBI: What
is the mode of enquivy? Is it a TBI
enquiry or a departmental enquiry or
is it a Commission? What mode of
enguivy i this?

SHRI BALGOVIND VERMA: Gov~
ernment is looking into the comiplaints
which have been recsived.

mﬂ.PVMGAM In Ais

reply he Mdthat
made. mmizenu

My
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quiry, Sir? Is it departmental en-
quiry? Is it judiciel enquiry? What
mode of enguiry s this?

SHRI R. K. KHADILKAR: May 1
slarify wi.h yowr permission, Sir?
This was taken up by the Indian Red
Cross the moment complaints came to
their notice. They have inii ated
some enquiries into these allegations
That is the information which I have
got. Not our department (Interrup-
tion)

SHRI R. P. ULAGANAMBI* You
say some o¢nguiries What enquiries?

SHRI DINESH CHANDRA GO-
SWAMI' It has becn reported that re-
lief supplies have not reached the per-
sons to whom thev were intended
May 1 know whether the Govern-
ment proposes to make any legisla-
tive measure ‘0 make the sale of re-
lief suprlies in the open marke* pu-
nishable under the law? What do
they pinpnse to do?

SHR!I R K KHADILKAR' So far
as the quegtion resw ding certain re-
liet material given over to the Indian
Red Cross having found its way to
open market is concerned, I would
like to sny this. This is the main
point This is the main allegation.
They have heen making inquiries,
and as to how much material has
found 1its way into the matket, I do
not know, and we do not know So,
the question of taking some legisla-
tive measures does not arise unless
the Red Cross submits a report to us.

SHRI SAMAR GUHA: May 1 ask
one ouestion?

MR, SPEAKER: Only on one pro-
mise that it will be an one-line ques~
tion, because there is not much time
left over for yuestions now.

SHRI SAMAR GUHA: I want to
draw the sttention of the Government
to the fact that the question does not
relate 1o the international rélief orga-
nisstion ooly but it relates To relief
from sl sources. Mav T know whe-
ther the attention of Government has
been drawn to the varigus reports that
2417 182,
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have appeared in the West Bengal
press in regard to corruption and mal-
practices and misuse of these relief
supplies, and the fact tH#t one senior
officer has been suspended for that
purpose, and if so, whether Govern-
ment have taken a full account of the
relief that has been sent and whether
that has been rroperly accounted for?

SHRI R. K. KHADILKAR: We have
seen ceriain complaints, and ag the
whole thing was eftrusted to the
Wes Bengal Government, they have
taken steps, and I know, as the hon
Member has mentioned, that one offi-
cer has been kept under suspension,

SHRI FILOO MODY: ‘How many
Ministers?

WRITTEN ANSWERS TO
QUESTIONS

Exmansion of production of
Stee! Plant at Durgapur

alloy

*63. SHRI K M. MADHUKAR:
Will the Mnister of STEEL: AND
MINES be pleased to state:

{(a) whether Government have de-
caided not to expand the Alloy steel
output at the Alloy Steel Plant at
Durgapur, and if so, the reasons there-
for: and

(b) whether the employees and
Officers of the Plant have issued a
joint statement deploring Govern-
ment’s decision?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM): (a) No, Sir,

() The employees and the mem-
bers of the Alloy Steels Executives”
Association has issued a leaflet voic-
ing their opposition to the Govern-
ment decigion not to incyedse the
steinless Stee) capacity at ASP.
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International Centrol Comuission on
) Indo-China

*64. BHRI C. K. JAFFAR
SHARIER:

SHRI RANABAHADUR
SINGH:

il the Minister of EXTERNAL
AFFAIRS be plessed to state:

{a) whether Canadian delegation on
the Internationa}] Control Commission
held Iridia and Poland responsible for
the ‘long-s anding paralysis’ of the
three-nation body supposed to super-
vise the 1954 Geneva agreement on
Indo-China; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

{b) The Government of India are
unable to accept the Canadian allega-
tion. The so-called ‘paralysis’ of the
1ICSC was inherent in the situation as
it had developed 'in Vietnam and
neither India nor Poland could be
held responsible for it.

Sovies Naval presence in Indian Ocean

*72 SHRI BANAIMALI PATNAIK.:
‘Wil the Mnister of DEFENCE be
pleased to state:

(a) whether the Soviet naval pre-
sence in the Indian QOcean has been
growing;

(b) it so, the reaction of Govern-
raent thereto; and

(c) the steps proposed o be taken
to keep the Indian Ocean free of

foreign powers?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) The
naval shirs of several big Powexs, in-
cluding USSR, have been uging

Indian Ocean. Government are not

NOVEMBER 16, 1672
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aware that the numbey of Soviet b~
val! ships in the Indiap Ocean is an
the increase.

(b) Does not arise.

(c) Government of India have al-
ready expressed themgelves in favouy
of keeping the Indian Ocean free of
big power rivalries. The Lusaka Dec-
laration has been brought to the np-
tice of the powers concerned We
were also one of the co-sponsors of
the UN. General Assembly Resolu-
tion of 1st December 1(71, calling
upon al] powers to maintain the
Indian Ocean as a zone of peace.

Implementation of Recommenpdations
of Wage Board for Coal Mine Works

*74 SHRI D. K PANDA:
SHRI RAM PRAKASH.

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

{(a) whether Government have
taken any decisiop for securing im-
plementation of the recommendations
of the Wage Board for Coal Mine wor-
kers, if so, the details of the recom-
mendations apd the decisions taken
thereor.: and

{b) the steps taken to secure im-
plementation of the said recommen-
dations?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! R. K
KHADILKAR): (a) Decinmons on the
Report of the Wage Board were an-
fnounced in Government's Resolution
dated the 2lst July, 1867 according to
which the recommendations mentian-
ed in para 4 of the Resolution were
accepted for being brought into opera-
tion with effect from 15-8-87.

{b) The recommendations are re-

d to have been enf
W in Qrelpect of 8229 mk?r:
and partially ih respect of gnother

\
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149, of workers. Effects continue to
be made to persuade the concerned
persuade the converned employers to
implement ' the Rgeommendations
wherever this has hot been dome,

Mininmam Datly Wage for Constrac-
tion Workers,

«75. SHR] DESARATHA DEB: Will
the Minister of LABOUR AND RE-
HABILITATION be pleascd to state:

(a) whether Government have re-
ceived any memorandum from the
Federation of All India Hindustan
Construction Workers' Umon demand.
ing fixatton of minimum daily wage
for construction workers;

(b) if so, the main points thereof;
and

(¢) whether Governmert have fixed
the minimum daily wage as demand-
ed by the construction workers
unions, and if so, the broad outlines
thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! R. K.
KHADILKAR): (a) and (b). Yes,
The Federation has submitted a
memorandum giving its suggestions
for revision of the present wage rates
of canstruction workers, draft prope-
sals in respect of 'which were notified
on the 20th May, 1872,

(¢) Suggestions/ocbjeckiong with re-
gard to the wmetified draft prepgsals
have been reeived and will be fina-
lised in consultation with the Advi-
sory Bowrd, ackording to the proce-
dure lai¢d down 3h the Minlmam
Wagen Act, 1048

KARTIKA 25, 1894 (SAKA)

Written Answers 34

afivar (were atn) ¥ witg waew win
LR

*76 T avw e o AT TR
wr: @7 g4 I3 AT W FA HGT
fr .

(%) = afemr (ST w¥w) H
g WIEF §IT KT ANOAT FA B
R ¥ froda fear g ;. A

(@) afe gr, @1 SAA! QAT T
aw § oddr e 9w g1 feeelt @9
ufw @d goiv qar Iq fFEd AR
# Qe fada ?

yerta Wi wer wAY (sft Qo
NgR wTHIER) () W (@) ¢
HCOTT ¥7 IO HRW & wfwar ¥ AN
wqrt /a7 ey w3 o g qeaq

g

Jron Ore extracted from Bellary and
Hogpet for Export

*77. SHRI SHYAMNANDAN MIS-
HRA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the amount of iron ore extracted
for export purposes in Bellary and
Hospet region during the year 1970-
71 and 1971-12; and

{b) the guantity of ore exported
through Madras and Karwar Belikere
ports during these years?

THE MINISTER OF STEEL AND
mlég:é (SHRI S, MOHAN KUMARA-
MANGLAM): (s) and (b). The
quantities of Iron Ore procured 1 4
M.M.T.C. for export from Belary/Hos-
pet aves during the yeur 1970-71 and
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1971-72 and exported through the ports
of Madras Karwar and Belikeri are as

under:—

(a) Procurement
(Qty. in lakh M. Tons)

1970-71 . . 3o:70
197172 . . 37°30
(b) Exports
Por | agomt to717
@y

Madras 21°00 20°00
Karwar 2:60 2-80
Belikeri 2:60 250

Report of Geological Survey of India
regarding mercuyry occurreace near
Badgara in Kerala

*78. SHRI A. XK. GOPALAN: Will
the Minister of STEEL AND MINES
be rleased io state:

(a) whether the final report of the
Geological Survey of India regarding
the investigation of mercury occur-
rence near Badgara in Kerala has
been received;

(b} if so, its main features; and

{¢) the decision of the Government
on the proposal for Thermal Survey
for Mercury deposits in this area?

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM): (a) to (c). No, Sir.
Preliminary investigationg for mer-
cury occurrences near Badagara area,
Kozhikode district, Kerala has beea
completed by the Geological Survey
of India and the repori is under pre-
paration. The investigation has hot
revealed the presence of any promll-
ing zone in this area,

Since the initial investigations have
not revesled any promising one,

t
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there seemrs to be no need to under- -
take a thermal survey at present,

High Rent for House for Indian Coms-
misgioner at Hong Kong :

*79. SHRI HAR! KISHORE SINGH:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether as reported in the
Indian Express, New Delhi, dated the
28th Scptember, 1972, the Indian Com-
missioner at Hong Kong has been
authorised to rent a residential
accommodation for Rs. 12,000 per
mensem and if so, the reasons theie-
for; and

(b) whether a demand has becn
made by the said Commissioner for
Rs. 84,000 for furnishing the house
and if so, the 1caction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTZRNAL AFT-
AIRS (SHRI SURENDRA PAL
SINGH): (a) A new house 2t a
monthly rental of Re 13,040 hus to he
rented for the Commissioner recently
ag the housc in which he had been
staying earlier was sold by its owner
and the buyer himself wished to
move into it

(b) Since most of the furniture in
the old house belonged to the land-
lord, the Commissioner has purchased
furniture and furnishings for the new
unfurnished house for Rs. 48000.

Protest with International Committee
of red cross for siding Pakixtan on
Politienl Issues

*80. SHRI P. GANGADER;
SHRI S. M. BANERJEE:
Will the Minister of EXTERNAL
AFFAIRE be pleased to state:

(a) whether Government's atlen-
tion was drawn to the news report
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from Gepeva quoting a spokesman of
international Committee of Red Cross,
accusing India for delay in repatria-
tion of gick and wounded Pakistam
soldiers in Bangladesh; and

(b) if so,
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) Yes, Sir

() Government consider it unfor-
tunate that the spokesman of the
ICRC, which 1s a humanitarian au
not a Molitical body, had given out a
rather hiased@ and factually incorrect
siutement Our official  spokesman
hag already refuted it through a state-
ment made on 26th September. 1972
With the concurrence of the Bangla-
desh  Goverument, Government of
India have aly alv iepatriated all the
serzousiv sk and wounded Pakistan
POWS ard civilizn internces As and
when fre<h cases of serious ailment
are noticed action i+ taken to repatii-
ate them with the <oncurenre of
Bangladesh Goveinment

Governmen.'s 1eaclion
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Expenditure incurred on posting of
Civilian siore keepers

604 SHRI HUKAM CHAND
KACHWAIL Wil] the Mini~ter of DE-
FENCE be pleased 1o state the finan-
cial expenditure being incurred by
Government while posting the Civi-
Han Store Keepers from units to the
Air Head-quarters and wvice wversa
eve y yesr?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)' The requi-
sile wmformation 13 being collected
and will be laid on the Table of the
Houge.

Privaty Institutions in Government
Residential Accommodations

605 SHRI HUKAM CHAND
KACHWAI" Will the Ministe: of DE-
YENCE be pleased to state

(a) whether certsin officials are
running private institutions in Gov-
ernment accommodaton provided to
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them for residential purpaeses and the
medium of coaching for which is
English only; and

(b) if so, whether it is permissible
under the rules framed for the pur-
pose?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
information is not available It is
being collected and will be laid on
the Table of the House.

(b) No, Sir; gpecific sanction of
Government would be required if re-
sidential accommodation should be
used for some other purpose.

Alleged suicide by an IFN.S. Offecr

at New Deibi Nostel

606. SHRI HUKAM
KACHWAL

SHRI NARENDRA SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an Indidn Foreign
Service Oficer residing in External
Affairs Hostel, New Delhi, was recent-
Iy found dead at his residence and his
body was found hanging from a ceil-
ing fan in his room;

(b) whether an enquiry was con-
ducted in ihis respect; if so, the facts
of the case; and

(¢) whether Government propose to
hold a high level enquiry to get more
{facts?

CHAND

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL
SINGH): (a) Shri Rai Sahaib Singh,
an Officer of the Indian Foreign Ser-
viee, was found dead in his room in
the Externasl Affairs Hostel on 11-10-
72. His body was hanging from the
ceiling fan with one end of the bed-
sheet fied round his neek,

(b) Since it was a case of unnatural
deot™, the matter was immediately
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reported to the Parliament Stresct Po-
Hce authorities who took over investi-
getion. The facts of the case are as
follows: —

“Shri Singh was under crders of
transfer on promotian to our
Consulate in Mandalay. He
returned to Delhi after
spending hig leave with This
family and meved into the
External Affairs Hostel on
4-10-72. On the 11th when
the room bearer knocked at
his door in the morning, the
door was found locked from
inside. Later ma the morning
when the Sweeper went there
for cleaning, the ropm was
still locked from inaide and
there was no respense to the
knoeking. The Caretaker of
the Hostel was informed and
when he peeped through the
vepialator, he saw  Shri
Singh’s body hanging from
the ceiling fan. This ~ was
communicated to the officials
of this Ministry who visited'
the spot immedately. The
police authorities who were
informed took charge of the
situation and conducted the
necessary investigation, They
sent the body for a post-
mortem examination and the
findings were that death was
a result of asphyxiation due
to hanging. Since the Police
authorities did not find any
evidence of foul play, they
have closed the case. The
body was kept in the mor-
tuary till the arrival of Shri
Bingl's wife from UP. After
her arrival here, all assis-
tance was rendered for the
cremation of the body on
13-10-1972.”

(c) Simce it was o case of suicide,
the Police authorities have closed the
case. The Ministry of Expernal Af-
fairs holding a high level enquiry into
thix case therefore does not arise.
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Develophuelit of a Prototype TV.
Recelver in H.AL,

607. SHRI VEKARIA:
SHRI D. P. JADIJA:

will the Minister of DEFENCE be
pleased to state:

{a) whether Electronjes Division of
the Hindustan Aeronsutics Limited,
has developed a prototype Television
receiver and applied Ior licence to
manufacture it; and

(b) if so, the decision taken by Go-
vernment regarding granting licence
for manufacturing T. V. receiver?

THE MINISTRY OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
Yes, Sir.

{b) The matier 1s under considera-
tion of the Government.

Surrender of Pakistani Forces before
Joint Indo-Banglad~  Cowmand

608. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of DEFENCE be
pleased to state’

(a) whether the Pakistany soldiers
now in Indian custody surrendered to
the Joint Inde-Bangladesh ( mmana,
and

{b) if 80, whether Government of
Bangladesh was consulfed before 1e-
patriation?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) Pakis-
tani Prisonérs of War from Eastern
Sector, held in India, surrerdered to
Joint Indo-Bangladesh Command.

{b) The Guvernment of Bangladesh
have be¢n consuited in each case of
repatriation of Pakistan P.O.Ws. re-
lating to the Eustern Sector.

KARTIKA 25, 18b4 (SAKA)

Written Answers 42
Fuiictioiting of Fudikn nitssions
Abrond

865, SHRI VAYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS
be plenséd to state:

(a) whether Government have no-
ticed an article by Mr. P. Ratnam
the “Weekly Round Table” pointing
out certain general defects in the
functioning of our foreign missions
with certain suggestions to improve
them;

(b) if so, the reaction of Govern-
ment thereto; and

{e) the steps taken to improve ihe
working of the foreign missions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Yes, Sir.

(b) Most cof the obgervations made
1n the article are not based on fatts.

(¢) The working of Missions abroad
1s coustantly reviewed by the Minis-
try and there 1s also periodical on-
the-spot inspection by the team of
Foreign Service Inspectors. Remedial
measures are taken whenever any
defect is noticed. There is a constant
exchange of ideas betyeen the officers
in the Missions and "~ those m the
Ministry and when officers working
in ibe Missions visit the Headguar-
ters, utmost use is made of their visit
by discussions with all concerned.
Apart from this, conferentes of Heads
of Indian Missions in different regions
are arranged as and when required.
Most recenily a Confcrence of all
Indian Heads of Missions in Asia was
arranged in Delhi for this very pur-
pose.

The creteria for selection and promo-
tion of officers in the Foreign Service
is rmerit and hard work as selection
is made through competitive exami-
nations and promotions are made
after the work of an officer is assessed
over a period by regularly constituted
Deparimental Promotion Committees
and the Foreign Service Board and,
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wherever required under the rules,
the UPSC is also consulted. The In-
dian Missions have shown the ability
to rise up to all kinds of challenging
tasks and during the recent conflict
with Pakistan as well as the develop-
ments after it they have given a good
account of themselves,

Opening of New Cultural Centres
Abroad

610 SHRI D. B CHANDRA
GOWDA: Will ‘he Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Indian Council of
Cultural Relations propose to open
new cultural centres abroad with a
view to creating awareness of India’s
cultural heritage;

{bY if so, the outlines of the propo-
sal; and

(c) the funds allocated for the pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL
SINGH) (a) Yes, Sir

(b) The Indian Council for Cultu-
ral Relations has already opened In-
dian Cultural Centres in Suva (Fyi),
and San Francisco (USA) and 18 an
the procesg of ome ine ogne in George-
town (Guyana) The Councill pro-
poses to opeun, in the near future,
Cultural Contres in Lima (Peru) and
Bangkok (Thailand) The possibility
of opening cenires in other countries
is under consideration.

The activities of the Centreg include
distribution nf bocks, petindicals,
showing of films and slides, running
of a library of books on India and the
library of tapes and records of Indian
Music, orgamsation of Jectures, cul-
tural programmes, dauce and music
classes and other activilies in coope-
ration with local authorities intended
to promote cultural exchanges with
the host country.
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(e) An average annual allocation of
Rs. 8 Lakhs (approximately) is pre-
sently envisaged for each Centres.

Aild Received by Indlan Red Croms
Society for Bangladesh Refugees

g1 SHR! JYOTIRMOY BOSU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state the tota] amount of aid received
from abroad by the Indian Red Cross
Society for the relief of Bangladesh
1cfugees?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR)* The total estimated
vulue of aid recewved hy the Indian
Red Cross Socicty, from abroad for
relict of the rcfugees from the erst-
while East Pakistan (now Bangla-
desh), as reported by the Soclety, was
about Rupres twinly-hve croves

Report on Nemands of Ore Handling
Plant emplovees Association,
Visakhapatnam

17 SHRI SAMAR AUKHERJEE
Will the Mimster of LABOUR AND
REHABILITATION be pleased to
state-

(a) whether Government have re-
ceived the conciliation report on the
charter of demands of the Ore Handl-
mg Plant Employees’ Association,
Visukhapstnam Port, Visakhapatnam;

th) 1f s0, the hivad outhnes thereof;
and

(c) the slepg taken by Govern-
ment on this report?

THE MINISTER OF EABOUR AND
REHABILITATION (SHRI R. XK
KHADILKAR: (a) Yes, Sir.

(b) The Failure of Conciliation Re-
port mentioned that an understand-
ing was reached during informal dis-
cussions on 21 demands out of 41. In
respect of the remaimng 20 demands,
the Report mentioned the views of
the management and the union.
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(e) The unsettled 20 demands were
examined by Government on merits
but none of them was considered ft
for reference to adjudication, The
parties to the dispute were informed
accordingly on the 7th October, 1972.

Participating schools in lcst Republic
Day Parade

613. SHAIMATI BHARGAVI
THANKAPPAN:

Will the Minister of DEFENCE be
Ppleased to state:

(a) whether certain  partieipating
schools were omitted for the final day
parade of the las{ Republic Day just
for the reason thal the said school
chiidren  complaimed about the re-
freshment served to them;

tb) whether the school children
were inade Lo starve from  early
mornmng t1ll late 1 the noon during
the finul parade after making the
children march for miles together, if
su, the reasons thereof; and

(¢} whether his Ministry will take
actton agsanst the Officers responsible
for the undue hardship caus.u to the
students?

THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) No,
Sar.
{b) No, Sir, The children were

taken oul of the Republic Day Parade
at India Gate and marched to the
National Stadium where refreshments
were scrved to them.

(¢} Does not arise.

Inguiry into Affairs of Mysore Iron
and Steel Lid., Bhadravaii

814. SHRI DHARMARAO AFZAL-
PURKAR:

SHRI K. BALADHANDAY-
UTHAM:

Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether Mysore Government
has constituted a one-man Commis-
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sion to enquire into the affairs of My-
gsore Iron and Steel Ltd. Bhadravati;
and

(b) if so, the terms of references
of this Commission and when its re-
port is likely to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHHR1I SHAHNAWAZ KHAN): (a)
The Government of Mysore have
ordered an enquiry into certain
allegations made with reference to the
working of the Company. This en-
gquiry is being conducted by Shri R. C.
Dutt, Sccretary to the Government
of India. Ministry of Information and
Broadcasting.

(b) The terms of reference arc as
under: —

t1) To enquire intv and report
on all aspects of the Mild
Steel Expansion Scheme and
the Scheme for conversion to
Alloy and Special Steel Pro-
ject—their planning, execution
and woirking—to determine the
causes for the huge upward
revision of capital cosis, de-
lays in implementation, under-
ullisation of capacity, heavy
losses being incurred on the
Alloy and special Steels Unit
and to fix responsibility for
th~ failure to safeguard the
Interests of the Company at
various stages,

To inquire into and report on
major purchase and sales
transactions from 1965-66
onwards, which have been
detrimental {o the interesis
of MLSL. and which have
bven covered in the report of
the Estimates Committee,
audit reporis and reports sub-
mitted in 1971 by Shri A. R.
Shirali, Financial Adviser to
the Government of Mysore
and on which no action has
s0 far been taken to fix res-
ponsibility,

(8) To suggest suitable purchase
and sales policies with a view
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to improving the profitability
in the working of the Com-
pany. The question of pricing
of finished products to be
#tudied and inedequacies or
weaknesses in the existing
pricing policy should be
highlighted with suggestions
for improvements to be made
to existing Pricing Policy.

To report on the personnel
policies of Mysore Iron and
Stedl Ltd. and recommend
steps to be taken for filling
top Pasts as and when
Yacaneies ocour,

(6) To go int> the staffing Pattern
of the Plant in relation to the
workload,

No dite has been fixed for the sub-
Missions of the report.

(3)

Pelletisation Plant at Bailadila

615. SHRI ONKAR LAL BERWA:
Will the Minister of STEEL AND

MINES be pleased to state:

(a) whether the Bailadila Iron Ore
Project has given rise to huge quan-
tities of ¥ron ore fines and at present
these are not being utilised in any
way;

(b) whether the National Mineral
Development Corporation have under
consideration a proposal to set up a
Pelletisation plant, Bailadila, based
on the above fines; and

(c) if so, the present stage of the
proposal and by when the plant 1s
likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN):

(«) Yes, Sir.
(b) Yes, Sir.
(c) A Working Group set up by the

Government is presently examining
the proposal,
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Plunts to improve Labouy Mauage-
soeni Reldtions

616. SHRI D. D. DESAL Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(b) whether his Ministry is con-
sidering long-range plans to improve
the labour management relations;
and

{b) if so, the salient features there-
of?

THE M'NISTER OF LABOUR AND
REHABILITATION (SHRI K. £
KHADILKAR):

(a) Yes, Sir.

(b) Government propose to intro-
duce, as soon as possible, a compre-
hensive industrial relations BilL
covering matters relating  to
machinery and procedure for dispute
settlement, procedure for strike/lock-
out, recognition of t{rade unions,
trade union law, etc. Details in this
regard are being finalized.

Lock-out 1 Mysore Iron and Steel
Work at Bhadravat,

817. SHR! D. B. CHANDRA
GOWDA:

SHRI G. Y. KRISHNAN:

Will the Minister of STEEL, AND
MINES be pleased to state:

ta) whether there has been lock-
out n tne Mysore lron and Steel work
ot Bhadravati; and

(b) if so, the reasons thereof
and the extent of loss Government
had to suffer as a result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF BSTEBEL AND
MINES (SHRI SHAHNAWAZ
KHAN: (a) Yes, Sir, there wag &
lock-out in Mysore Iron and Steel
Ltd, Bhadravati from 7 am. on 18th
September, 1972 fo 7 am on 27th
Septemnber, 1972; ‘
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(b) On the 18th September, 1872
the workers of the Company ghe-
raged the Senior Officars and assaulted
them over the issue of their demand
relating to revision of dearness allow-
ance. They also destroyed some
Company property and resorted to an
illegal stay-in-strike. The Manage-
ment was, therefore, forced to de-
ciare a lock«out, The wvalue of the
loss of production as & result of the
lock-out is about Rs. 125 laxhs.

Appeal te African countries for soly-
ing problems flowing from expulsion
of Asians from Uganda.

819. SHRI DINESH CHANDRA GO-
SWAMI:

SHRI M. S SIVASWAMY:

Will the Minister of EXTERNAL
AFPAIRS be pleased to state:

(a) whether thcre has been any
response from the African countries
to the appeal made to them for the
selution of the problem flowing from
expulsion of Asians from Uganda;

(b) 1f so, the nature thereof; and

(c¢) the further steps Government
propose to take regarding the phght
of Uganda As:ans?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL BINGH):

(a) and (b). The Government of
India have made no appeal to African
Governments in this matter. How-
ever, it has been conveyed to a
number of African Governments that
the inhuman and racially discrimina-
tory nature of the expulsion operation
in Uganda may adversely affect Afro-
Asian solidarity that has developed
in the common struggle for human
liberty and the war against racial
discrimination.

{¢) Qur objective is to secure just
and equitable terms for the realisa-
tibn and repatriation of the assets of
our nationals, We shall continue our
:gom to this and by all means open

us.
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Losses suffered by HEC Ranchi

620. SHR! BAKSI NAVYAK: Wwill:
the Minister of STEEL AND MINES,
hs pleased to state:

(a) whether the Heavy Engineering
Corporstion, Ranchi, sufferel losses
fo the tune of several crores of rupees
during the recent past;

[y

(b) whether inquiries have been

made as to the réasons leading to such
heavy losses; and

(c) if so, the finding thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The total less incurred by the
Heavy  Engineering Corporation
Limited wupto 31st March, 1872 is
Rs. 89.19 crores. The break«up of the
loss during the last few years is as
under:—

Yeur - Re. crores
upto 1967-63 26 07
1968-69 14.66
1969-70 18.18
1970-71 1443
1971-72 (Provisienal) 15.85
(b) and (¢). During the initial

veurs of gperation, losses iN projects
of the size and type of HEC do  arise
on account of the heavy investinents
and long gestation periods. To a cer-
tain extent, the losses can be attribut-
vd to slow build-up of production due
to a combination of factors including
deficiencies in management over
these years and unsatisfactory indus-
trial relations, the heavy burden of
interest, depreciation and overheads
have also contributed to the losses.

A number of steps have been and
are being taken over a wide front to
improve raterial management and
production control, implement objec-
tive-oriented programmes and im-
prove efficiency of managemient anc
productivity of workers, A Task
Force his also been set up in the
Minjstry to review the performance
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of the Corporation at regular inter-
vals. This has Helped in identifica-
tion of problems impeding produc-
tion.

As a rosult of these measures, the
performance of Heavy Engineering
Corporation has shown a significant
itnprovement during 1971-%2 gnd 15
ecpected to improve considerably
during the pext two years.

Import of Aluminium to non-supply
of power by U.P. Government io
Hindalco

622. SHRI N. K SANGHI:
SHRI BISHWANATH
JHUNJHUNWALA:

Wil the Mimister of STEEL. AND
MINES be pleased to state:

(a) whether the country had to
unport aluminium worth seven crores
rupees ag a result of Hindalco beng
kept 1dle due to non-supply of power
owing to a dispute between the com-
rany and the Uttar Pradesh Govern-
ment as to the rate of power, and

(b) whether the Central Govern-
ment proposes to intervene in the
dispute so as to save the scarce
foreign exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.
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(b) The dispute between Hindaico
and the Uttar Pradesh Government
18 1n regard to the power to be sup-
plied for Company’s expansion pro-
gramms and not for its existing
capacity, This matter is receiving the
attentyon of the Central Government.

Missions of Latin American countries
in India and vice versa

623 SIIRI D P JADEJA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state,

(a) the names of Latin American
counti.es  having nussions in India,
and

(by the status of Indian Diplomatic
Missiens :n Latin Amcerican countries,
countrv-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Names of countries:

Argentina_  Brazil, Chile, Colom-~
bia. Cuba, Mexico, Peru, Tri-
mdad and Tobago, Uruguay
and Venezuela.

(b) A tilatement is laid on the table
of the Hcuse.

STATEMPNT

Indian Dsplomatic Mussions and therr status in Latin American countries

Remarks
)

P L T m—

Sk

No. Country Status
1 2 3
1 Argentina Embassy level
2 Brazil . . . Embassy level
3 Chle . . . Embassy level

Ambassador concutrently accredited as
Ambassador to Paraguay and Uru-

guay.

Ambassador concurrently accredited as
&gxbassadnr to Venezuela and Boli-

. Ambassador concurrently accredited as
Ambassador to Colombia, Ecuador
and Peru.
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e

X 2 3 4

4 Cuba . Embassy level Ambassador resident in Mexico, Coun-
sellor CDA stationed in Cuba.

s Guyama . High Commission

level

& Mexico . Embassy level Ambassador concurrently accredited to
Cuba, Panama and Nicaragua. A
resident Mission is being opened n
Panams shortly and an Ambassador
has already been appointed.

7 Peru Embassy level

8 Tnodad & Tobago . Iigh

level

9 Venezuela Embassy level

——— - 34 S o —

Ambassador resident in Santiago (Chile).
(Cl;mns);cuar CDA statoned at Lima
eru).

Commission High Commssioner concurreatly accre-.

dited as High Commissioner to
Jamaica and Barbados. !uﬂ‘

Ambassador resident in Brasilia (Brazil).
Counsellor CDA stationed _at Caracas
(Venezuela),

Manufacture of Submarine in India

624. SHRI D. P. JADEJA:
SHRI B S. BHAURA:

Will the Munster of DEFENCE be
pleased 1o stule:

(a) whether there 1s any proposal
to manufacture submarines 1 India;
and

{b) if so, the outlines thereof and
the tyme when it 1s hkely to be im-
plemented?

THE MINISTER ‘OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). It is the policy of the Gov-
ernment to vely on indigenous
production to the maximum extent
possible subject to various constraints.
Phe ccntruction of Submarines in
India also forms an integral part of
our Plan for attaining self-sufficiency.
Various steps are being taken in thig
respect. The Hon'ble Members would
sppreciate that it will not be in
public interest to disclose any specific
information on this subject.

Expausion of Public Sector Steel
Plants.

625 SHRI K. M . MADHUKAR:
Wit the Mimster of STEEL AND
MINES be pleased to state:

(a) whether the expansion pro-
gramme of the public sector steel
planty has been finalised;

(b) if so, the main features thereof;
and

{¢) the cstirnated cost of the pro-
gramme?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI! SHAHNAWAZ
KHAN): (a) and (b). Of the four
Public Sec or integrated steel plants.
the expansion programmes of Bhila
and Bokaro have becn included in the
Fourith Plan Steel Devclopment Pro-
gramme Bhilai 1s proposed to be
expanded [rom its existing capacity
of 2.5 million ingot tonnes per anhum
to 4 million tonnes.

Bokaro is being expanded from 1%8.
Stage 1 capaeity of 1.7 millions ingot
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tonnes to 2.5 and then to 4.0 million
tonnes in continuation in the second
stage.

Further expansion of these two
plants beyond 4 million tonnes and
expansion of other Public Sector
Plants is under consideration,

(¢) The Detailed Project Report
for Bhilai expansion is under pre-
paration hy the Central Engineering
ant Degign Bureau. One cost esti-
mates will .be known after the Detail-
ved Preject Report is submitted.

The estimates of expenditure for
Bokare Stage II would be available
only after the Detailed Projeet Re-
port prepared in 1965 is updated by
the Central Engineering and Design
Bureau of Hindustan Steel Ltd,

Rehabllitation of Indian repatriates
from Burma

62¢. SHEI ATAL BIHARI VAJ-
PAYEE:

DR. LAXIMINARAIN PAN-
DEYA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state;

(a) the State-wise numbers of In-
dian Rcpatriates from Burma desired
to be rehabilitated in various parts of
the country;

(b) the state-wise facilities, like
allotment of shops and stalls, grant of
licences/permits for occupation or
trade offered to these repatriates; and

{c) the steps being taken to expe-
dite their satisfactory rehabilitation,
State-wise?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (8) Repatriates from
Burma are being  rehabilitated
throughout India in States of their
origin as.far as possible, The State-
wise distribution as on 4th November
1972 of the 1,96,488 repatriates who
have arrived in the oountry from.
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Burma is indicated in the Statement
I laid on the Table of the House.
| Placed in Library. ‘See No. LT. 3708/
172].

{b) Statement II, showing the faci-
lities given to the repatriates from
Burmaz in the form of business loans,
employment, allotment of agrieuls
tural land, allotment of business pre-
mises etc, in different States, is laid
on the Table of the House. [Placed
in Library. See No. LT-3708/72].

(c) Details of the steps taken to
expedite the satisfactocy rehabilita-
tion of the repatriates are indicated
in the Statement III laid on the Table
of the House, ([Placed in Library, See
No. LT-3706/721.

i

Grant of Relief to the
fi-m Uganda.

Repatriates

627. SHRI C. K. JAFFER SHA-
RIEF:
SHRI V. MAYAVAN:

‘Will the Miniger of LABOUR AND
REHABILITATION be pileased to
state:

(a) whether the Union Department
of Rehabilitation has arranged for
the gran! of immediate relief to the
repatriates from Uganda;

(b) il so0, the assistance that has
been provided by different countriex;
and

(c¢) the assistance extended by In-
dian Government in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKAR): (a) Yes, Sir.

{b) No assistance has been provid-
ed by any other country.

(c) The repetriates on arrival by
2ix or sea are met by the officers of
the. Government of India. Apart from
cash allowance for 14 days given tp
them on & proscribed scale, all e~
penditure on their accommedation.



%7 Written Answers

medical aid and tranepori chgrges in
Bombay/Del and from Bombay/
Delb: upto their respective places of
destinations 13 met by the Govern-
ment of India

Expulsion o’ Indians f:om Uganda

628 SHRIL C XK. JAFFER SHA-
RIEF

SHRI V MAYAVAN'
Wi the Minste of EXTERNAL
AFFAIRS be pleased tq state.

{a) the number of persans secured
entity into India as a result of
Uganda's de isions to expel Asians
from their country,

(b) whether these Indiang were
allowed to carry thewr luggage and
other ornaments along with their
cuirency also,

(¢) 1if not, the reasons thereof and
the 1eaction of Indian Government
thereon, and

(d) the number of Indian nationals
who are yet Lo be brought home from
VUganda?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Up to November 7, 1872, 7,245
persons of Indign origin from Uganda
have been admitted into India.

(b) and (¢) The Government of
India have throughout urged on the
Uganda Government thatthose ex-
pelled should be permitted to take all
theyr persons] belongings with them.
The Government of Uganda allowed
£50 in cash and 450 worth of
personal and household effects up to
a weoight lHmit of 200 kilos to be
tgken out by a family There have,
however, been many reports of theft
and misappropristion of cash and
personat  belongings of such evacuees
by Uganda security and cther off-
cials. The Government of Indig,
Wpﬁ:vex; Indian citizens have been
invéived, nave 1 strong  pro-
testd; in 'a few comed their intervention
has led te restitution Beitrg made.

KARTIKA 25, 1804 (SAKA)

Written Answers 58

(d) According to present infor-
matijon, no Indjan citizen required to
l¢gve lganda by the deadhine is leRt
there Approximately 500 to 600 In-
dian ci‘1zens who were granted
exemption by the Government of
Uganda are still there.

Decision to move U.N. over the situa-
tion ayising from expulsion of Asians
from Uganda

620. SHRI K. LAKKAPPA:
SHRI SHRIKISHAN MODI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government  have
tiken the decision to take the situation
arising  from the expulsion of large
number of Asians from Uganda to
JN,

(b) wnetner Intia has put forward
certain proposals before UN to solve
the problem; and

(c) the action taken by UN in this
regard so far?

THE DEPUTY MINISTER IN THE
MINISTRY QF EXTERNAL AFFAIRS
(8HRI SURENDRA PAL SINGH):
(a) and (b) No 8.

(c) Does not anise.

Shifting of India'y Delegation to
1.C.C. from Saizon to Havoi

630 SHRI K. LAKKAPPA
SHRI D K PANDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether India’s delegation to the
International Control Commission for
Vietnam has shifted to Hanor follow-
ing Saigon’s refugal to renew visas of
its members and staff;

(b) whether (he Indidn delegation
was badly tresied by Gavernwment of
Seuth Vietname; wnd

(o) if so, the reaction of
ment theréto?

Sovern-
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THE DEPUTY- R-HNISTﬁm IN THE,

‘MINISTRY OF EXTERNAL. AFFAIRS

(SHRI SURENDRA PAL SINGH): @

Yes Sir.

(b) The -Sou-th : Vietm-.meSe Gov-
ernment took an obstrustive attitude,
put several difficulties in the way of
- Ipdian: members o ICSC and refused
to extend their visas of beyond 30th

Sep'tember 1972,

(c) The Govemmem of India de-
plores all thése discriminatory mea-
sureg - which violate the provisions
made under the Geueva Agreement of
1954.

Progress in Suchelgarh tafks between
India and Pakistan on Delineation
of Line of Control

* 631. SHRI K. LAKKAPPA.
'SHRI.P. M. AEHTA:

Will the Mirister of DEFENCE be
pleased to state:

(a) whether there has been a very
slow progress in regard to the Suchet-
garh talis between the two comman-
dars of Pakistan and India in regard
to the delineation of the line of control
in Jammu and Kashmir;

(b if 0. the reasong for the delay;
ang

(c} whether thig delay is causing a
great set-back to the Simla Agreement?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (a) Yes, Sir.
" The pace of nrogre-s In  delineation
. talks -hag. been uncxpectally slow,

(b) Apart from adjustment orien-
tation of ‘mind to present. realiiies be-
ing tardy the reasons mainly responsi-
ble Aop drlay. include (i) the length
of ‘the . line of eon‘trol stretching to a

distance of - nearly 760 Kms ‘from

Chhamb to Parthapur, (i), the dif-
cult fature of terrain: (ii) need Afor

spot survey. and inspect%on N
ground position claimed - l*v eithet -
ﬁidﬂy (iv). difﬁcult acceu tD ~of N
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{c) Yes, Sir, Delay in. delineatfon .
of Line of Gantrol has dislocated ‘the:
time frame =anvisaged in the: Siirla
Agreement or envisioned . at the time .
0 concludmg it.

Alleged Firing in Kotti Sector in
.Kashmir by Indian Trms ,

632. SHRI K.. LAKK_APPA:
SHRI P. M. MFHTA:

Will the Minister of DEFENCE be
pleaseq to state.

(a) whether Pakistan salleged that
Indian troops resorted to firing in the
Kotli Sector in Kashmir on the 30th
September, '1972;

(b) if so, -whether India protested
against this allegation; and

(c) if so0, the result thereof?

THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) and
(b). Yes, Sir.
(¢} Subsequently it wpg mutually

decided to cease fire in this area ¢ Ist
October, 1972,

Reduction of staft of indian Hich
. Commission, London

633. SHRT RAM BHAGAT PASWAN:
SHRI DASARATHA DEB:

Will the Minister of EXTERNAL
AFFAIRS be pleasad to state:

(a) whether Government have decid-' ‘
ed to reduce the staif of the Indian :
High Commission at London. =

(b) whether such a reduction isj .
contemplated in cther foreign mmiom'_
also and ‘ : :

{c) the extent of reduction contm-.'
plated and the lime fixeq for. m im-.

mm nmpm'v mmms*mz m m

. $he areas under discussion hetwnnflw‘fv

the Samar Muitary Cmahdam.
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(b) Yes, fir, to the extent justified
by their current workloads.

(¢) 165 postg are contgmplated to be
reduced in the High Commission of
India, London by the end of March,
1978,

Higher Production at Vijayanagarsm
Tibetan Refugees in India

»34 SHRI RAM BHAGAT PASWAN:
SHRI Y ESWARA REDDY"

Wil the Minisier of STEEL AND
MINES be pleased to state:

(a) whether  higher  production
capacity is being planned for the pro-
posed Vijayanagaram and Visakhapat-
nam Steel Plants;

(b) if so, the production capacity
planneq for thesc two plants; and

(¢ the target dates foy commission.-
ing of the plants?

THE MINISTER OF STATE IN THH
MINISTRY OF STEEL AND MINCS
(SHRI SHAHNAWAZ KHAN)' (a)
and (b) A Study Group set up to
exarune the possibilities of reducing
the capital and operating costs of the
Visakhapatnam and Viaydanagmam
Steel planis bes, in its report subrmtted
to Government in October, 1972, re-
commended higher capacitieg tor these
plants. The report of the Study Group
1s under examihation and a final view
15 expected to be tnken shortly on the
capacity of each of thege plants.

(c) According to the techno-econo-
mic feasibility reports submitted by
the Consyltants, these planis can be
commissioned in about eight yempy,
with maximum supply of plant
equipmenrtt from indigehouy sources.

Production at Himikherls Mine b
Malya Trsdesh

884 SHRT NAHRBNDRA SINGH: will
the Minister of STEEL AND MINES
be pleasey 1o staten

{a) whethér the Rapikherly Mine is
Mailhye Pradesh had heen groduniss
2417 Rl
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only 40 per ceny of its capacity which
mare than 11,000 carats per
anpum;

(b) it o, the reasong therefor, atd

(¢) the steps Govermment propose
to take to improve itg productivity

THE MINISTER OF STATE IN TH®E
MINISTRY OF STERL AND MINES
(SHRI SHAHNAWAZ XKHAN) (a)
Yes, Sir.

(b) The low production is attri-
buted to inadequate reserves, lower
percenfage of realisation of cerass
per hundred cabic metres, underesti-
mation of overburden removal equip-
ment by consultants and the poor
performance of the processing plant.

(¢) The matter 15 under examiha-
{ion

famren wtd W feartafa # ofeaw
g fasew

636. st b feg :
Wt o dee ware fox :

wy fadw wofr 7g g & g
wor &
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T 3 & At § qowre ¥ ey #
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Chinese Allegation Regarding
presence of Indian Milltary
in Bangladesh

639. SHRI B. S, BHAURA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether China has accused India
repeatedly in the UN that she is still
keeping military in Bangladesh, and

(b) if so, th.: rea.tion of
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
While vetoing the Bangladesh applica-
tion for admission ity the UN on
August 25, 1972, the Chinese Perma-
nent Representative said that Indiat
troaps have not been completely with-
drawn from Bangladesh,

Govern-

(b) As 18 well known, Indian troopa
left Bangladesh on March 15, :¢. ear-
her than the deadline of March 25 set
by ourselves. In the UN debate we
have refuted this baseless allegation
made by China.

Allegeg Antl -China Activities by
Tibetay Refugees in India

640. SHRI B. S. BHAURA. Will the
Minister of EXTERNAL AFFAIRS
be pleased to stale:

(a) whether China hag accused India
for using the Iibetan refugees in India
for anti-Ching political activities; and

(b) i so, the reaction of Govern-
ment therato?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(a) Yes, Sir,

(b) The Governmeni of India has
pever used the Tibetan refugeeg for
suy such sctivities and the Chinese
charge is baseless and wnjustified.
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Exclusion of Departmentally Run
Commercial Undertakings from
Provision of Minimum Bonus

641 SHRI B. 8. BHAURA:

SHRI B. K. DASCHOW.
DHURY:

Will the Minister of LABOUR AND
REHABILITATION be pleased Lo state:

(a; whether employees of the de-
partmentally owned commercial under~
takings have heen excluded from the
provisions of the imnimum bonus sn-
nounced recently by Government;

(b) 1f so, the reasons tiherefor,

(c) whether therg 15 strong resent-
ment among the employees of these
undertakings over their exclusion from
the new bonus provigions, and

(d) 1if 50, whether Government would
reconsider its decision in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR), (a) and (b). Section
32(.v) of the Payment of Bonus Act,
1965, excludes employees employed by
an establishment engaged in any in-
dustiy carried on by or under the
authority ol any department of the
Central Governmeat or a State Gov-
ernment or a local authority, from
the purview of the Act,

(c) Representalions have been re-
ceived from such employees for thewr
inclusion within the purview of the
Act.

{d) Government have decided that
the existing position under the Pay-
ment of Bonus Act should, for the
present, be maintained.

U.S. Missions kelp to P.O.Ws.
for Escape

¢42. SHRI PRABHUDAS PATEL
SHR! DHAN SHAH PRADHAN:

Will the Mimnister of DEFENCE be
pleased to state;

{a) whether the afiention of Gove
ernment hag been drawn to the Hindus-



67  Written Answers
tan Times dated the 20th October,
1972 under the heading “US8. Missiob
helpeq Prisonérs-of-war escape”, if o,
how far the contents of the news item
are true; and

{(b) whether any action hss been
taken against those hely responsible?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Govern-
ment have seen the news but are not
aware whether Capt. Inram Ul Majib
Sehgal received any assistance from
US Mission at Calouttas,

(b)Y Does not arise,

Return of Oid Refugee Familles from
Bangla Desh

643. SHRI BANAMALI PATNAIK:
SHRI 8. C. SAMANTA:

Will the Mimister of LABOUR AND
REHABILITATION be pleased to
state

Fad

{a) whether some of the old refugee
famihes who had gone to Bangladesh
for rehabihitation have returned to
India during the past six months;

{h) 1f so, the reasons therefor; and

(¢) the reaction of Government
thereto and the action taken in the
mattor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KBA-
DILKAR): (a) Yes, Sir.

(b) It was decided that persons who
had migrated to India from the erst-
while East Pakistan before the 25th
March, 1971, and hud gone back to
Bangladesh after its Nberaticn, would
not be repatriated to that couniry as
they wefé not Bangladesh hationals.

(¢) The Government of India have
decided to fake back the above men-
tioned category of refugées alfer pro-
per verification. These persofis w9
bemng moved to the Cemival Cump o
Mana near Ralpur (Madhya Pradesh)

where they are preséutly béing given
relief assistunce,

NOVEMBER 16, 1972

Written Answers 68

Damage to Indian Mission at Hanot
dpe to U.5. Bombing

644. SHRI BANAMALI PATNAIK:
SHRI D. K. PANDA:

Will the Mimster of EXTERNAL
AFFAIRS he pleased to state:

(a) whether the Indian Mission in
Hanoi was damaged as a result of U.S.
raids in October, 1972 angd if so, the
loss sustained;

(b) whether any protest has been
lodged with the U1.S. Government; and

() if s0, the reaction of U.8. Gov-
ernment’

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a),
Yes, Sir In the U.S. raid on Hano: on
October 11, the Embassy premises
were damaged. The damage consists
of large cracks on the ceilings. walls
and doors, 2nd one room has been
declared unsafe hy the l.ocal Service
Depariment More than a dozen win-
dow-panes have heen shattered

(b) We lodged a protest with the
American Embassy in New Delhi on
October 12th.

(c) The US. (DA described the
bombing as unfortunate sng uninten-
tional and conveyed his regret for the
damage to Wdian property.

Expenditure Incurred on Pakistani
Civillans and Military in Custody
of India

€48. DR. KARNT SINGH-
SHRI X SURYANARAYANA:

will the Minister of DEFENCE he
pleased to state:

(a) the total expenditure incurerd
upto October, 1972, separately on
ration, allowances and amegitioa pro-

L I e

(b) wheihiy any discusuions have
faken platie Detwetn Batgindesh and
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India on the guestion of sharing the
expenditure being incurred on Pakis-
tan1 Prisoners-of-War if so, the main
features thereof; amd

{c) whether iacilities tc listen to
All India Radio are &available to the
Indian Prisoners iy Pakistan and 18
not, the reaction of the Government of
India thereto?

THE MINISTIR OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
total expenditure incurred on the
Pakistany POWs (including civibans
under protective custody) as per the
compiled actuals upto 30-9-1972 15 as
follows —

(1} Ration Rs. 2 97,98.000
(1) Allowanceg Rs. 1.28 14,000
(1) Amenities Rs. 11,000
{h) No, Sic
(¢) Yes, Sa.

Detection of 5 Steel Stealing
Racket in Caleutta

647. SHRI D. K PANDA;
SHRI R . SINtIA

Will the Minister of STEEL
MINES be pleasad to state;

(8) whether the C.BJI. has detected
a racket of steel stealing in Calcutta,

(b) whether certain prominent in-
dustrialists are mmvolveg in seiling the
steel in black-marke! at a premium;
if so, the concrete steps taken to
punish those involved in the racket:
and

(c) whether certain officials are also
involved in this rackef?

THE MINISTER OF STATE IN THE
MINISTRY OF BTEEL. AND MINES
{BHRI BHAH NAWAZ KHAN): (a)
and (D). The C.BI have registered
s0 far 18 dases conecerning misutilisa-
Hon of stetl by some firma and per-
soms in Chleuite.: Charge sheets have
Mmmautthanma have

AND

for biackiisting °

imﬁnmmtmum under
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investigation, During the investigation

- of one of these cases, the office and

residential premises of some people
were searched and the scruliny of the
documents seized revealed the exis-
tence of 38 fictstious concerns, There
afé being investigated further 2 per-
sons have been arrested in this con-
Yection and a third suspect is report-
ed to be absconding.

(c) Investigation of these cases does
not show the involvement of any Gov-
ernment Official,

LA.F. Plane Crashes

048. SHRI D . PANDA;

SHRI NAWAL  KISHORE
SHARMA:

Will the Minister of DEFENCE be
pleaseq to state:

(4) how many Indiap Air Force
plances have crashed during the last
one yezar, month-wise;

(1) the remasons for these crashes
and the result of investigations made
in each case; and

(¢) the sieps taken to prevent such
accidents 1 future?

THE MINISTLR OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (¢).
A humber of I.AF. aircraft were in-
volved in accidents during the period
in question. Appropriate action and
remedial messures are taken on the
basis of the findings and recommenda-
tions of the Courts of Inquiry which
investigate each case of accident. It
will not be in the public interest to
give out any further details.

Stal? Employeqd by Indian High
Commission at London and

amsusl Expenditere
Incurred

849, SHRI DASARATHA DEB: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Indian High Com-
mission at - 1ondon hes hesn wmalne
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tnining large nuxnber of- emplowees

(b) the total number of employees
maintained and the annual expendi-
ture incurred thereon? '

THE DEPUTY ,Mrmarm IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (s)
Yes, ,Slr

~ (b) The gtrengih of the High Com-
mission of India London on lst July
1972 was 615. The annual expenditfure
is Rs. 2.50 ¢rores approximately.

Legislation to ensure safer working
conditions of Dock Labour

650. SHRI SARJOO PANDEY: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government propose io
enact a new legislation to ensure safer
working conditions for dock labour;

(by if w0, the salient fecatures of the
proposed legislation; angd

(‘c) when it is expected to be
brought before the Parliament?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) to (¢). The
National Commission on labour has
recommended that a comprehensive
statute” should be ' enacted bringing
“together the various provisions of the
Indian Dock Labourers Hegulations,
1948 and the Dock Workers (Safety,

Health and Welfare) Scheme, 1061 for'

the xafety, health ang welfare of dock
workers. The guestion of framing
guitable legislation i§ receiving Gov-
er,nment's attention

lﬁonof'rnaeumm

* the Minister &1 ‘LABOUR .AND RE-

HABILITATION be pbeasad 1o state:
(a) whether

-have been made £ evolve in agreed

“Yormula. regurding ‘trade unionsre-
eognition and

._, Novmmm 16,1972

_ Written Amfa -v,v"v]z
®) it so, thepmwumademﬁmv
direction? I '
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI” R. K.
KHADILKAR): (a) and (h). The

three central trade union organisations

have not ‘béen abls to evolve an
agreed formula Government ' now
propose to bring forward a compre-
hensive legislation on industrial rela-
tions in the light of the discussions
held and opinions expressed 50 far on
the subject.

tnadequate Supply of High Speed
Steel to Small Tool Industry

852. SHRI SARJOO PANDEY: Will
tne Minister of STEEL AND MINES
be pleased to state:

(2} whether due 1t inadequately
supply of high speed steel, the capa-~
city of the small tool industry is uti-
lised only to the extent of 60 to 70
per cent;

(b)Y whether the Association of
Small Tool Manufacturers has re-
quested the Government to allow the
import of high speed ‘steel for some-
time more as indigenous supphes' are
inadequate; and

() if so, what decislon has been

taken thereon?

THE MINIS’I’EH OF STATE IN THE
MINISTRY OF STEEL AND MINES -
(SHRI SHAHNAWAZ KHAN): (a) to
(¢). The small tool manufacturers. are

- Apparently reluctant to place orders
GSI.SHRI‘SWOD PANDEY: Will

on ‘indigenous Alloy Steei Produm

- who are gomplaining of lack of orders.

~The - Association of Small Tool Manu-
-facturers have heen informed that, un-
: any fm'thar eﬂom

less -orders for yessomable quantities
“were placed’ on indigenous prodiscers;
~the request: :tor impors ‘coullt i not be:.
considered. . o
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Statement issued by International

Committee of Red Crows regarding re-

patriation of sick and wounded P.0.Ws.
of Pakistan

853, SHRI SARJOO PANDEY:
SHR! ARVIND NETAM:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the International Com-
mittee of Red Cross had issued a state-
ment accusing India for turning a deaf
ear to pleag for repatriation of the
sick aGnd wounded P.O.Ws.; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) Yes, Bir.

(b) The accusation 1s factually in-
correct. 581 seriously sick and
wounded Pakistani prisoners have al-
1cady been repatriated.

Arrears of Employees Provident Fund

654. SHRI SHYAMNANDAN
MISHRA :

SHRI M. KALYANASUN-
DARAM:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(&) the arrears in thc payment of
Provident Fund dues by the em-
ployers annually during the last three
years;

{b) the concrete gieps taken against
the employers to clear these arrears;
and

(¢} who are these defaulting em-
ployers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR): The Provident Fund
Authorities have reported as under:—

{a) Arrears of provident fund
contributions in respect of the
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un-exempied establishments
a8 on 3lst March 1970, 31st
March 1071 and 31st March,
1972 stood at Rs. 1,467.18, Rs.
1,649.40 and Rs. 2,085.57 lakhs
respectively,

(b) The following steps are taken
against the un-exempted
establishments which default
in the payment of dues of
submission of returns:—

(i) prosecution is launched
under section 14 of the
EPF, and F.P. Fung Act,
1952,

(ii) In suitable cases complaints
are filed with the Police/
Courts under section 408/

409 of the ILP.C.

(1ii) Revenue recovery proceed-
ings arc initiated under
section 8 of the EP.F. and
F.P. Fund Act, 1952

(iv) The defaulters are brought
to the potice of the employ-
ers’ and workers’ Organisa-
tionas including the Trade
Unions.

(v) Penal damages are levied

under Section 14-13 of the

EPF. and F.P. Fund Act,
1952,

(vi) In some cases the establish-
mentg are afforded a chance
to pay the dues in suilable
Instalments subject to pro-
duction of adequate guaran-

tee, surety etc.

(vii) In the case of Textile Mills
which have gone into ligui-
dation reconstruction Sche-
mes are examined on merits.

{c) A statement showing the
nameg of the defaulting un-
exempted establishments
which were in default to the
extent of Rs. one lakh and
above is laid on the Table of
the House. [Placed in
%b]rm- See No. LT-3707/
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Repoxt regavding Explopstion of Bau-
xite in Nileswar in Nerala
855. SHRI A. K. GOPALAN: Wwill

%he Minister of STEEL. AND MINES
be pleased to state:

{a) whether the detailed report of
investigation regarding the explora-
tion of Bauzite in Nileswar in Kerala
State has been received by Govern-
ment, and

(b) if so, the extent of the deposits
and the quality of Bauxite found
therein?

THE MINISTER OF STATE IN THE
MINISTRY QF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b) Banxite vestigation at
Nileswar 1n Kerala State hag been 1n
progress since October, 1970. Report
will be finalised after detailed investi-
gation m all the five blocks 1s com-
plete. Detailed investigation by
driiling in block I has been completed
wherein probable reserve of 310
million tonnes of Bauxite with 40 to
80 percent Alumina has been tenta-
tively estimated. Detailed investiga-
tion by drilling in block II has been
completed Chemical analysis of
samples is being carried out. Prelimi-
nary test drilling in blocks III and IV
bas been completed and related follow
up work 18 in progress. Test drilling
in block V was commenced in Septem-
ber, 1872, and further work is in pro-
greas,

Investigationg for Iron Ore Deposits
at Koshikode

836, SHRY A K. GOPALAN: will
the Minister of STEEL AND MINES
be pleased tp state:

(a) whether the investigations of
Iron ore potential deposity at Kohzi-
kode have been compléted;

(h) if so, the extent of reserves dis-
vevered thereframn; and

(c) whether Gewernpent  are
meglbmw&utﬁuup
2 steel plant at Kozhikkode in view of
the iren ore deposits found there?

NOVEMBER 16, 1872
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAFINAWAZ KHAN): (s)
Investigations by drilling for iron ore
in four deposits of Cheruppa,
Eleyeitimela, Nanminda and Naduval-
lur at Korhikode have been completed
by the Geological Survey of India.
Investigation 1n the neighbouring
Alampara deposit is 1n progress

(b) Reserves of about 44 million
tonnes of oxidised and unoxdised ore
with total iron content ranging bet-
ween 31 and 42 percent have been
estimated in the four deposits of
Cheruppa, Eleyettimala, Nanminda
and Naduvallur

(c) A view about the setting up of
a steel plant can be taken atter the
geological investigation of iron ore 1n
the Alampara area has been complet-
ed and the report is received by the
Government

Response of Commonwealth countries
for setiling of Asians thrown oul of
Upanda

657 SHRI HARI KISHORE SINGH:
Wil the Minister of EXTERNAL APF-
FPAIRS be pleased to state-

(a) the names of Commonwealth
countries other than U. K. sounded by
Government on the question of setiling
people of Asian origin fhrown out of
Uganda, and

(b) the response of these countries
in the matter.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AYRAIRS
(SHII SURENDRA PaAL HINCH):
(8) Government of India have nob
sounded any Government on this
matter.

(b} Does hot arise,
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Flant

658. SHRI HARI KISHORE SINGH:
Will the Minister of STEEL. AND
MIN®S be pléased to state:

()) whether it is a fact that the
Bokaro Steel Plant has to pay more
for equipment from indigenous sour-
cas, particularly the Heavy Engineer-
mg Corporation than it would have
done in case the equipments had been
imported; and

Oost of Indigenous Foulpment for
' Bokaro gteel

(b) if go, whether there i3 any pro-
posal 1o write off that part ol the
capital costs which could be described
as developmental costs inherent in a
pohicy of maximising the use of ihdi-
genou, equipment?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL ANit MINES
(SHRI SHAHNAWAZ KHAN)" (a} The
heavy engmeermng ndustry i the
couniry bemng :tll n its irlancy, it 18
possible thai the prires of indigenous
ejuipment are higher in some cases
than the prices of sunilar imported
oquipment 1In the case of eguipment
supphed by Heavy Engineering Cor-
poration for the first stage of Bokaro
Bteel Plant the averpge price was
fixed by the Government with refer-
ence to the cosg of production,

(b) No. Bir.
Maltreatment to Indiap Nationals in
Upganda

$59. SHRI P. (GANGADER:
SHRI P. M. MEHTA,

Will the Minter of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Ugunda Asiang have
been ireated hadly by Uganda Gov-
ernment;

(b} :a‘!:ﬁhr a number of Ii:d::n
Natjon ve been murdpmd‘ e
revent GM?M in Upinda; and

ot have pro-

(&) wh Governme ]
o Bl Gl
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA FPAL SINGH)' (a)
Government’s views on the expulsion
of Asiang from Uganda have been set
out m the statemenis raade by Deputy
Minister ard Miniter for External
Affairs 1 Lok Sabha on August (1
and Sep'ember 4, 1972 respeciively.)

(b) Government are not aware of
any such case affecting Indian nation-
als.

(c) Does not arise,

Payment of Compensation to Share-
holders of Mines wunder the Coal
Mines (Nationalisation) Bl

660 SHRI P. GANGADEB:
SHRI P M. MEHTA.

Will the Minister of STEEL AND
MINES he pleased to state:

(a) whether India's Mining Assocla~
tion hag expressed its disappoiniment
with the amount of compensation fxed
for share-holders of mines in the re-
cent Coal Mnes (Nationalgation)
Bil,

(b) whether the  Assoctation has
pointed out that the 27,000 share-
holders would be losers and some
of them may not get anything at all;
and

() if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHARNAWAZ KHAN): (a) No
pepresentation has been received from
the Indian Mining Assoriation expres-
sing its disappointment with the
amoung of cothpensation fixed in the
Cloking Conl Mines {Mationslisation)
Bil.

(b) and (c). Do not arise,
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Escurt atiackeg by POW's in U.-P.
Jall

861. SHRl P. GANGADEB
SHRI P. M MEHTA-

Will the Minister of DEFENCE be
pleaseq to state.

(a) whether on the 13th Oclober,
1972 the Pak P.O.W's attacked the
escort in Uttar Pradesh Jail;

(b) if so, whather gome Pak POW’S
were killed in fring, and

(¢) whether thig 1s 31 second tume
where such kind of incidents took
place?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) On 13th
O-tober 1972, the Pak POWsg attacked
the guards in one of the POW Camps
in Utter Pradesh and not in any jail
in Uttar Pradesh.

(b) Six Pak POWs were killed
firing.

(¢) This was the third incident of
this kind.

Sonth Vietnam derecognises India as
Chairman of Interuational Confrel
Commission for Indo China

€62 SHRI P. GANGADEB

SHRI RAGHTINANDAN 7AL
BHATIA -
Will the Minster of EXTERNAL

AFFAIRS be pleaseg to state

(a) whether South Vietnam has
withdrawn recognition of India as
Chairman of the International Control
Commission for Indo-China;

(b) whether the Commmunique releas-
ed on the 30th September by the Con~
sulate General ‘of South Vietnam was
strongly worded against India; and

(c) it reartion

thereto?

so, Qovernment’s

NOVEMBER 18, 1972
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THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes Sir.

(b) The commuuque released by
the Consulate General of South Viet-
nam and in particular, the annexure
to it were somewhat strongly worded.

(¢) Ag stated in the Indo-Polish
joint statement of 28th September
1972, the attitude ang aclions of the
South Vietnamese (Government violate
the competence and norinal function-
ing of the Commission and as such
constitute a clear violution of and dis-
respect for the (iencva Agreement

Concern expressed by Foreign Em-
bassies regarding fate of celief
supplies for Bangladesh

663 SHRI R 7 TULAGANAMBI
Will the Mimsler o EXTERNAL AF-
FAIRS be plea-ed {0 state;

(a) whether varioug Embassies 1n
Delhi have sxpressed their concern to
the Ministry of External Affairs about
the fate of the rohief mnterials {heiwr
countries sent to India, and

(b) whether any Embasgieg wanted
¢pecific assurance from the League of
Red Cross Sociclieg in this behalf, and
1f 0, the names of such Embassies?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRF
(SHR1 SURENDRA PAL SINGH)

(a) No, Sir.

(b) Wo, Sir..

Constitution of 2 Task Foree on Jron
and Steel Technology

664. SHRI X P. UNNIKRISHNAN:

Will the Minister of STEEL AND
MINES he pleased to state:

(a) whether the Ministry has cons-
tituted a task force on iron and steel
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and a planning group on research
and development of steel technology;
and

{b) if so, the composition and func-
tions of these groups?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ ¥KHAN): (a)
and (b). A Task Force on Iron and
Stesl to formulate  proposals for s
10 year period covering Fifth and
Sixth plang has buen constituted by
the Planning Jomumssion. At itg first

meeting held on August 2, 1972, Task °

Force constituted, inter-ala, a plan-
ning Group on Ressarch and Develop-
ment 1n Iron .rd Steel Technology
with Dr. V A Altekar, Director,
National Metallurgical L.aboratory, as
Chairman and Shri J. 1 {rani. Chief
Metallurgist, Tata Iron and Steel
Cotnpany convener and Members
drawn from the Concultants and other
experis 1n the field. Major functions
of this Planmung Group include assess-
meant of the current status of the re-
search and development activites in
the field of iwron and steel and to for-
mulale specfic  schemes and  pro-
gramnmes for research angd develop-
ment 1n the Pubie and Private Sectors
necessary ta support and sustain -on-
tinuing growth o. the industry.

as

Issue of Licenceg for Mini S{eel Plants

663 SHRI K. P. UNNIKRISHNAN-
Will the Minister of STEEL, AND
MINES be pleased to state:

(a) the number of Mini Steel Plants
hicansed till the st Oclober, 1972;

(b) the pames and particulars of
the Companies to whom the lLicences
have been issued; and

(¢) the progress for the implemen-~
tation of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES

(SHRI SHAHNAWAZ RHAN): (a) and
(). A Hst indidating the wchemes
: prasent Indus-

sanctioned unde the
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trigl Licensing Poli¢y for manufacture
of steel ingots/billetg from scrap in
electric furnaes using either conven-
tional or/continuous casting process-
s, is laid on the Table of the House.
|Placed in Library. See No. LT-
3708/72.]

(¢) Two units, which were granted
CON licences were already in produc-
tion. Two more units are reported to
have installed electric furnaces and
gone into production, The other units
are taking steps to implement tphewr
projects.

C. I. A. activities to sour relations
hetween Indin ang Bangladesh

866. SHRI . B, CHANDRA
GOWDA:

SHRI DHARAMRAQ AFZAL-
PURKAR:

Will the Minister of EXTERNAL

AFFAIRS be pleasei to state:

{a) whether the President of Con-
gress has expressed dissatisfaction on
the a‘tivities of the C. I A. that it
was actively irying to sour the rela-
tions between Bangladesh and India;
and

(h) if so, the rea~t on of American
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). (3)
There have been Press reporis to this
effect.

(b) The U. & Govermpen)
dehied these charges.

hes

Suggestion to amend British Immigra-
tion Acts to permit Indian women
residents of U. K. to bring thefr

husbands

¢67. SHRI D. B. CHANDRA
GOWDA: Will the Minister of EX-
TERNAL AFFAIRS be pleased 10

state:

(a) whether
have turned down the

British  Governmant
suggestion that
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* Immigration Acts be dmended to five

- Indian’ woren legally  ‘resident Ia

Britain, the right b theh' hus-
bands in ‘Bhfain, aﬁd’ R
(B) i! so, the teaotlon of Indian

Government thereto?

THE DEPUTY MINISTER IN THE

MINISTRY OF - BEXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. :Some suggestion were mnade
in the ‘House of Lords recently that
‘husbands of Indish women president
in Britain be admitteg to rejoin. - 1

_‘was not accepted by the British Gov-

-ernment. on. the ground that women
were expected ip make. their homes in
the country of their husbands.

‘{b) The Government of India can
only hope that the decision of the
‘British Governmerit will not result in
breaking up homes and causing there-
by unnecessary hardships

Iwdian nationals captlured by Pakistan
: dnﬂng December War -

-668. 8HRI D B, CHANDRA
GOWDA: Will the Minister of EX-
TER]}'\IA'L AFFAIRS be pleased to state:

" {a) whether India hag taken up with

Pakistan the guestion of about 200
Indian nationals captured by Pakistan
"from. areas occupted by them during
the December war but not accounted
tor by them and

(b) it 80, the * reaction of Pakistan
: Government thereon"

-THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS

(SH,BI SURENDRA PAL BINGH): {a)
and (). 'We had fifnished to Pakis-

: tan'a'list be ‘531 Indian 'mationals re-
portedly tdkeh into cusody ‘frbm cap--

tured - Indian ‘4errftory. Out of  this

=378 'individuals haweao tar ‘-en‘

“mecounted . for " and. e
India. - [The guestion of.

Indlan nationals is ‘teing ' pumed'

- .,*hrouzh the ICRC. as  well s

Noveussn i o
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‘ nt rmv, from v” fows,
ln the’ eountry o

© 669, BHRI 'R. K. SINHA:
SHRI BIRENDER smcm
: RAO: .

Wﬂl the Mim.ster of DEFENCE be

pleased to state:

(a) the total number o! POWs who
were successful in escaping from POW
camps in various parts of the country
dufing the last six months, month-.
wise; '

(b) the number of escaped POWs
who were re-nrrested during this pe-
riod and the action taken ugainst
them; angd

(¢) whether in some camps there
was a clash between POWg and camp
guards during the last six months
and if so, the particulars thereof?

-

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) {(a) A total
of 29 Prisoners of War, escaped during
the 1ast six months. Thelr month-wise
break up is as fcllows:--"

May, 1972 3
June, 1972 2
July, 1872 2
Augﬁst 1972 ¢
September. 1972 15
October, 1972 1

) 17 Prisoners of Wu wem re-
caMwed during ' this periog and- were
.dealth with in accGordance with Gene
ve Convention, .

"'\(e{)‘t!:hm were wo lunh dncidmt:
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Cocktall party to celebraiy 2ith Anni-
versary of Indian Independence by
Indian Mission at Hongkong

673. SHRI FATESINGHRAO
GAEKWAD: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether on the 14th August,
1972, the Indian Commumty and In-
dian High Commi=sion i1n Hong Kong
held lavish cocktail party in a hotel
atlended by over 500 persons and at
which Champayne wag also served to
celebrate the 25'h Anmversary of In-
dependence;

{b) whether the hotel management
paid for the entire party;

(c) whether a foreign diplomat is
said to have remarked about the kind
-of sociglism India practices and

(d) it so, the reaction of Goverr-
ment thereto?

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
In Homg Kong, a8 in other places
round the world, the local Idian tom-
munities coopersted with the Indlan

.~ -

Missions concerned 1n orgahising and
paying for the fun:tions connected
with the 25th Anniversary Celebra-
tions

(b) No, Sir. It wag paid for by the
Indian Commt;s'on, the Indian com-
muruty angd the hotel management

(c) Not to our knowledge.
(d) Doues nut arise.

Relief goods for Bamgisdesh Refugees

874. SHRL FATESINGHRAO
GAEKWAD: Wil the Minister of
LABOUR AND REHABILITATION
be pleased to state.

(a) the total value of the relief goods
for Bangladeshhk refugees that have
leaked into the open market;

(b) the total value and quantity of
the relief gonds that were lylng in the
godowns of the Indian Red Cross
Soclety at the eng of the wer; and

{¢) the totsl quantity and vafue of
the goodg sent to Bangladesh?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) There have been
certain press reports alleging some
relief goods for Bangladesh refugces
received by tne Indian Red Cross
Society and Oxlam having found their
way into the market. The Chairman
of the Indian Red Cross Society has
denieq the allegations. Inguiries ave,
however, being made regarding salleged
leakage of Ox{vm relief supplies and
certain further complaints.

(a) and (c): The required informa-
tion is bemg enllected ang will he laid
on the Table of the Sabha.

Vistt of Defence Team from Singapore
to XIndia

675 SHRI M S. SANJFEVI RAO:
Will the Min.sty of DEFENCE be
plrased to stiler

(a) whether a Defence Team from
Singapore visitea India  in October,
1972 and

(b) i1 so. the mnin ubject of the
visit by this team and the nature and
outcome of discussion held with this
team?

-

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) The Singapnre Defence Team
visitead our training and production
units, Discussions of mutual interest
were held with the Team.

Crash of LAF. Plane mear Indriyal
Village in Andhra Pradesh

676. SHRI M. 8. SANJEEVI RAO:
SHRI E. V. VIKHE PATIL;

Wit the Minister of DEFENCE be
pleased to state:

(a) whether recently an Indien Alr
Force Plane crashed near Indriysl
Village in Nalgondg District of An@bia
Pradiah;
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(b) whether the causes of the crash
have been investigated; and

(c) if so, the findings thereof?

THE MINISTER OF DEFENCE
(8HRI JAGJIVAN RAM). (a) Yes,
Sir.

{b) and (c). The proceedings of the
Court of Inguiry appomnted to investi~
gate inio the accident have not yet
been finalised.

Rehabilitation of Indiang expelled froms
Uganda

677. SHRI M 8§ SANJEEVI RAO:
SHRI E. V VIKHE PATIL:

Will the Mister of LABOUR. AND
REHABILITATION be pleased to
state

{(a) whether it iz proposed to for-
mulate a schemg to rehabilitate In-
cdian Nationals expelled from Uganda;
and

(b) if so, the salient features there-
of”

THE MINISTER OF J.ABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) ang (b) Yes, Sir.

The State Jovernmentg primarily
concerned have been requested $0
collect data about the occupational
background of the repatriates who
have reacheq their respective States.
On receipt of this information, schemes
will be formulated for the rehabilita-
tion of the repatriates.

Visit by Chief of Staff of Royal Fiji
Military Forces to Indian Defence
Establishments

678. SHRI M. S. SANJEEVI RAO:
SHRI E. V. VIKHE PATIL:

Will the Ministry of DEFENCE be
pleased to sclate:

(n) whether the Chie{ of Staft of
the Royal Fiji Militaty Forces recently
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vis;ted Indian Defence Establishments;
a

(b) if so, the objective of the visit?

THE MINISTER OF DEFENCE
e‘nsm! JAGJIVAN RAM). (8) Yes,
)

(b) This wag a goodwill visit dur-
ing which Lt Col. P. F. Manuel;. Chief
of Staff Royal Fiji Military Forces,
was shown various training and def-
ence production unils. Matters of
mutual interest to the Defence Forces
of the two vountries were discussed.

LB.C. efforts for repatriation of the
Indian civilins and unaccounied
Defence personnel in custody of

Pakistan

879. SHR1 K. SURYANARAYANA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased fo state the out-
come of the eTorts made by the I.R.C.
to ensure the repitriatinn of the re-
maimng Indian civilians «till 1n Pakis-
tan custody and algo the vnarccunted
fur Dutence pers nne] held min cuctody
by Pakistan?

THE DEPI'TY MINISTER IN THE
MINISTRY OF EXTERNAl. AFFAIRS
(SHRI SURENDPEA PAL SINGH): The
ICRC hasn oot 80 far been ahle to
achleve anv poutive resulty in  thia
respect Wo» are  however. presging
theny to conimue their efforts.

Perlod of ytay of officers at one
Station fa F P. T' Organisation

680. SHRI K. SURYANARAYANA:
Will ihe Mio:~ter 21 TABUUR AND
REHABILIT@ "TON  be pleased to
statd:'

() whetheér any’ nomtis for stay at
one plase of the Reginnal Commusgion-
er, Adsistant Regional Commissionar
and foepécions i Employhos Provident
Fund Organisrtion have been prescrib-
ed, i 4o, fhe Lroad ouflines thereof
and if not, the reasonk therefor:

(b) the period for whirh these Cif-
cers have stuyey in Tielhi dithér in 40
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Delhi Region or at the Yeadguarbérs
Office of the Organization;

(c) whether gny ¢o regarde
ing certain malpractices indulged in
these Officers and staff ut Delhi have
been recelved hy the Emnloyees Pro-
vident Fung Organisation anq the
Ministry; and

(d) if s0, the broad printg thereof
and action taken or proposed to be
taken in the matter?

THE MINISTER OF LABNUR AND
REHABILITION (8HRI R, K.
KHADILKAR), The Provident Fund
Authorities have reported as under

(a) Ordinarily, transfers of Officers
above the level of Inspoctor ure effect
ed m the Orxainention after thiee
years unless admunistrative reasons
warrant retention of an officer in a
parficular post for a longer period. In
the case of Inspe-tors (Gr. 111, a
change of ari vhetion m the same
place 1 alsa trealed as a {ransfer.

(b) A statement giving the informa-
Loy 1s laid on the Table of ithe House.
[Plared in Library. See No. LT-8709/
721

(cy and (d) From time to time, com-
plaints are vecelved ggamst officers
mdicating wrregulacities m the matter
of appointment and admumsiration.
These are inyuired into  wherever
necessary. So far no action has been
teken against amy individual gt Delhi
as i was found the alegationg in the
compla'nte rersived were baselesy

Talks with US A’ for acqulring
elédteduic dinveliante vysbaiy

881 SHRI TRIDIB CHAULRURI:
SHR! INHAN SHAH PRADHAN.

Will the Mimgter of EXTERNAL
A¥FAIRS be pleasog to statd:

(a) whether tulks are going on with
U. 8. A for secuming elecitwiic sir-
velthindd equipménts

tay’ Byhiniy ‘Cobflonition of 4. §. K.
and some other Companies of YA+l K.
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for selting up an electromic surveill-
ance system on the Indo-Ching border

wag raported in the Washington Post
of October 15, 1972

() whether contract was signed by
the Goverament .with {he above named
Dynamic Corporition as the ‘Wash:ng-
ton Post' report states, and

{e) if so, the Racts of the case?®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (¢). The answer to part (a) of the
question 18 in the negative. The facts
of the case Hor’bhle Members have in
mind are that two contraets had been
concluded with Dynamics Corporation
of Ameriea for equipment and services
related to the setting up of a communi-
cation system in India At the initia-
tive of the voncerned US authorities,
discussions  at  diplomatic
level have taken place concerning the
adverse impact on those contracts of
the inclusion of contra~ted 1lems
withun the scope of the embargo unila-
terally imposed on exports to India in
December, 197, These discussions
have not <o fa~ ylelded any acceptable
sohution,

Upgradatit a of Ingian diplematic
misstun at Hanol

682, SHRT K. BALADHANDAYM.
. Wil the Manister of EXTER-

THAM
NAL AFFAIRG be gleased fo state:

(8) whatber the propasal to upgrade
the diglumatic mission a4 Hanol

informal

has not yctp been implemented:
(b) i 59, the reasoms therefor: and

Written Answers 94

The proposal has already been imple-
mented inasmuch as our Mission
stands upgraded as of January 7 1972
The new Ambassador designate is
leaving for Hano thig month,

(b) and (c). Does not arise.
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Noa-utifisation of cogtly machinery at
Dusgapur Steel Plant

84, SHRI JACDHH DHATTACHA-
BYYA: inigter of STEREL
ﬁ‘m%ls oy W o state
(a) the rénsons for the present sick

Dussasut

¢ondition of dbe Sl Phint;
and N

~

(b whutb;r the plant is susisining
loss because of mususe or not having
used certain costly machinery, and if
80 the reasons therefor?

}

THE MINISTER OF STATE IN THE
MINISTRY OF STERL AND MINES
(SHRI SHAHNAWAYZ KHAN): (a)
and (b): It in mot eorrect 40 say that
the plant is in a stk coddition; A
few facilities like «ix soaking pits one
by Phss conveyor, Bar Twisting
Machines ahd: vome diséal’ dos Yave
not been opersted Mm o£ indus-

m distie, celafion to memping
hag: attociof Produciion; ' |
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' Productwn ot Ingots aml Saleable
‘Steel ‘at TISCO" s

685. SHRI JAGADISH BHATTA-
CHARYYA: Wil .the Minister of
STEEL AND MINES be pleased to
-state: V ) ) ‘

(a) the present rate of production
of ingot steel and saleable steel' at
‘the IISCO after its take-over by the
‘Government;

(b) whether the present output is
not satlsfactory; and......

. (e) if so, the steps Govermment pro-
‘pose to take to step up production?

THE MINISTER OF STATE IN THE
"MINISTRY OF STEEL AND MINES
ASHRI SHAHNAWAZ KHAN): -i(a)
The production of Steel -Ingots and
salzable  Steel 'in - IISCO since the
‘take-over ‘of ' the man&gement by Gov-
ernment has been as under:—

_Stesl

5 } Sllcable
Ingots = Steel

(Tonnes)

July to72° .7 T30 16809

August 1972 . . ¢ 39219 29,150

LSepfember 1972 © 40,082 33,274

«Octobél: 1972 . 42,860 39,234

(b) and" (c). The present output is
mibstantially more than inthe months
‘immediately prior to ‘the take-over.
The production during ‘the period from
‘January to June 1972° was ‘as under:—

. Written: Answers KARTIKA 25 1894 ° (SAKA)
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3 hThe ~production oie; stlll low compar—

ed to the rated capacity of the plant
of 1 million Tonne of Steel Ingots and
0.8 million tonnes of saleable steel a

year ) O

A number of steps have boen fnken
to increase productxon such as:—
(i) repair of Coke-ovens;

(ii)- procurement of - material

» hdndlmg equipment

(111) repairs and replacement of
Cranes and other equipment
m the Steel Melting Shop;

(1v) makmg aval lable Coal tar and
Coke from outside.

A plant Rehabilitation Scheme, de-
signed to enable the plant to produce
at rated capacity, ‘is also being imple-
mented on high priority basis. ’
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Bidi Factorles closed in West Beagal

690 SHRI AJIT 'KUMAR SAHA:
Will the Muuster of LABOUR AND
REHABILITATION be pleased to
state.

(a} the number of Bidi1 factories at
pre-en! lying elesed in the district of
Bankura West Bengal,

(b) the number of workers employ-
-ed in such closed factories, and

{c) the steps Government have taken
so far or propose to take to open the
siosed factories?

THE MINISTER OF LABOQUR AND
REHABILITATION (SHR!I R. K.
KHADILKAR): (a) to (e). The
matter falls in the State sphere,

Meeting of Labour Ministers of Guja-
vat, Madhys Pradesh, Maharaskira and
RBajasthan

691, SHRI P. M MEHTA:
SHRI BHRIKISHAN MODI:
Will the Minister of LABOUR AND
REHABILITATION be piessed to prate:

(4) whether Lalour Minieters of
Gujarat, Madhya Peadish, Maharash-

tra and Bafasthan met in New Delhi
on the 13th Beptember, 197%;

(b) if a0, the subjects discussed;
and

{c) the decisions arrived at?

THE MINISTER OF LABOUR °
AND REHABIELITATION (SHRI R. K.
KHADILKAR): (a) and (b). The
Chief Minister of Gujarat and the
Ministers of Labour of States of
Gujarat, Maharashtra an J,iaiasthan
attended a meeting corivened by the
Union Labour Klinister at New Delhi
on the 13th Septemher, 1972, to dis-
cuss the Gujarat Government's Bill fo
amend the Bombay Industrial Rela-
tions Act, 1946 to provide for the
registration of representative unions,
their rights and obhgations.

{c) The Government of Gujarat is
to reconsider the proposed Bill in the
light of the discussions held.

India’s Support to Arab Ceuntries in
UN. Regarding recent Hare-up on
Isracli-Labanese Borders

692, SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Ministar of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indig has reafirmed her
support to the Arab Countries in the
United Nations in regard to the re-

cent flarep on the ‘ Israeli-Labanese
borders;

(b) whether the Arab countries
adopted a distinctly hostile attitude

towards India in regard to the crisis
in Bangladesh; and

(¢) if so, the reaction of Govern-
ment thereto? .

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (&) Yes, Bir.

(b) No, Sir. The attitude adopted
by the Arab countries generslly to-
wards India in this context cdnnot
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correst fo say that most of fhe Arsb, . (©) the reaction of the Gavern-

coulitries ‘dld noi show sufficient
sympathy for the suffering people of
Bangiadesh and  their - just espira-
tions or a full appreciation of the
Government of India’s _difficulties.

(c¢) This attitude has naturally
caused disdppointment to.the Govern-
ment of India,

Escape of P.OWs. from Bhalinda
" Digriet Jall . ‘

i 0

g93. SHRI H. M. PATEL. Wil the
Minister of DEFENCE be pleased to
to state:

(a) whether one Pakistani pri-
soner of war hag escaped from Bha-
tinda Destrict Jail whilée some P.O.
W3s. were being shifted to Ferozapere
Jail;

(b) whether the Police Officers re-
placed him to make up this loss by
including one, mad man; and

(c) the reactich of Government i
this regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN'RAM) - (a) Pn-
soners of War are not lodged in any
jalls in Punijab

(b) and (c). Do not arise,

Launching of 1,BM. by China Across
Indian Borders

694. SHRI H. M PATEL- Will the
Minister of DEFENCE be pleased to
state:

(a) whether the Chinese Govern-
ment has decided to launch its Inter-
continental Ballistic Missile across
the Indian borders;

(b) whether the a‘tention of Gov-
ernment of India has heen drawn in
this regard to a report in the Indwgn
Ezgreu ol the lst Beptember, 18¥2;
an 4

.

ment 9!. I?d“ WR A "

THE MINISTER OF DEFENCE:
(SHRJ JAGHVAN RAM): (2) o (0).
Government are aware of this Press
report,  Althoaugh there are reporis
about the possibilities of China test
firing an ICBM over the Indian
territéry to a tarket area m the
Indiahr Oceun, there s nb authentic
information about ‘this. We are
keeping & close Watch on such de.
velopments In  our heighbouring
countries.
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' 897 anwnuwa wmm
Midister of LABOUR AND mw;—.
LIIATIOH ¢“|w.m w Mw‘ g T

- (a) ‘the number of\hnemployed called
for interview in Tripura in the months
of Septembes-October, 1072;

{b) the uumber ot peOple given
jobs;, and .

(c) the steps Govemment _propose
1o take to. bmvide ‘jobs to the rest?

RETHHfBM!MSTER OF LABOUR AND
ILITATION. (SHRI R. K.

KHADILKAR): (a) and (b). Avail-
able lu!armauon relates to job-seekers
submitted against vacancies notified by
employers and those placed in employ-

ment by the Employment Exchange,
Triptara. ' The same is given below:—
Momh Numb:r of sub- Numbsr placed
mxsmns made in employment

972 ol }
Sept-embcg 381 o
October 456 ;

(¢) In addition to the largs number

- of employment opportunities. generat-
ed as a result of implementation of
various development programmes in-
_CIuded in the Pourth Five Year Plan,
increasing number of job-opportuni-

NOW M,

thulmountasmnmm.lhkhshn -
beanwocam § '
tion Suh Emoutit 8F Rs."8.29 |
the Scheme .for, educsted Wﬂ!\
initmted by the. Centre and Rs. 28
lakhs under #he Crash Programme for
rural employment has also been allocat- -
ed to Tripura during the year 1972-73.
These. progremmes will create addi-
tional employmmt Wiﬂes for
the unemployed in that State.

Recoguiﬁon to mnhdesh as !'rewu
dition fo next summit Muﬁng wlth '
Pakistan

698. SHRI S. M. BANERJEE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether further {alks between
the Indian . Prime Minister and the
Pakistan Presxdﬂnt can take place only
after Pakistan recogmseq Bangladesh ‘
and '

(b) if so, the'teactioﬁ_ of the Pakis- 7
tan President in'this regard?

ties are expected to be created by the

special’ employment-onented .schemes
and programmes taken up smce the
year 1870-71, - .

In the Union Budget for 1872-73 an
_aggregate provision of Rs. 125 crores
has been made: for Special Welfare
Schemes. This amount ~inchides 'a
sum of Rs. 60 crores for special em-
ployment . programmes whi,ch wauld.
be for the tontinuation of the various
amp_oyment programmes . -taken uprin-
1971<72 and for ‘oiganising new pro-
grammes bofh in ryrpl .and urbap

"R g _m a sum of

“THE DEPUTY MINISTER IN THE
'MINISTRY OF EXTERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)

and (b). The liketihood of further talks

. at the siimmit ‘evel betwesn India and

vPakistan depends ‘on. the progress’

made on delineation of the line of
control in Jammu and Kashmir. Once
delineation is completed, withdrawals
‘will follow and then other questions
wunder the Simla -Agreement .can be
dicusséd’ at' the summit or other levels,

However, on the :question’ of Pakistant:.

POWSs and civilian’ internees who sur-

w Arenderedmme Jdlnt Ca N
- parﬁcipauo ..and,

“Bangladesh - Government 'is essential,

", This position ia.cwell new to; the
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U.8. Resctien o Citticiim of OLA.
Acilvities in India

699. SHR! & M. BANERJEE:
sﬂmr'vm*mwm

Will the mmsm' of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the US, Secretary of
‘State, Mr. Rogers, referred to the criti-
cism of the C.LA. mctiviles in Ingia
by the Congress President, Shri Shan-
ker Dayal Sharma and Prime Minjster
when he recently met the External
Aftairs Minister;

(b) if sa, what did he actuslly re!é*r
to; ard

{¢) whether any assurance was
given by him that Government of
U.8.A. 18 not interested in CLA. act-
vitieg in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)' (a)
to (c). The subject of CIA agtivities
in Indla was among those that came
up fur discussion between the Foreign
Minister and the US Secretary of State

Written Answers 1j0
ih New York on October 5. Mr. Rogers
told r. M. that the U.5. Government
had no interest in premoting trouble
in India. .

Imerosse in Namber of Job
Scokers

700. SBHRI PAMPAN GOWDA.:
+  SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to ,
state:

(a) whether the number of job

seckers is rising alarmingly in the
country; and

(b) if so, their number, Zone-wise,
since 1970 upto date and the measures
Government have taken to ahsorb
them in the current year, State-wise?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). 1. Num-
ber of job-seekers on the live register
of Employment Exchanges, Zone-wise,
at the end of each year during the
period 1970-72.

Number of job-seskers on the Live

Register as on
Zone

31-12-1970 31-I2-I97X  30-9-1973

- ;

‘ : 3 4
Northern Zone . . e e . . 508,976 5,87.687 7:34.887
Central Zone . . . . . . . 6,573,231 8,47,293  12,01,16%
Eastern Zone . . . . . . . 15,73.837  16,09.460  ar1,66,700
Western Zone . . . » . 4,590,937 6,12,86% 7,61,688
Southern Zone . . . . . . . 12,251,583  14,32:642 15,932,508
ALLINDIATOTAL . . .« . .+ 40/68,8564 5099919  64,56,945

e

N.B.: Northers Zone: mmu&‘%mp, Himachal Pradesh, Janunw & Kashmir, Chandigarht

Contral Zowe s

Madhyn Pesdesh aad Utuir Pradesh,

wm: WMme,m‘mmmw

Waterns Zons:
Southern Loke:

Gujerst, Makurmbtre, Goa and Laccadives, !
MMM!&W Mysoré, Pondicherry snd Tamilasds,
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"~ -as a result of implementation of vari-’

ous deve| b DIegmmmed included
in the Fourth Five Year. Plan, mcreu

ing number, .of . job-gppertunities ar

emet;& CQ, ‘be éres d-hy the spg;;al
emplojiient ‘orient: . Programmes
tuken up since the year 1970-71.

Tle Specm
mes comprise:

(i) Schemes for the educated un-
employed initiated by the
Central Govemment: o

(h) bpeciai Employment ngram-"

mes. both ‘for educated and
uneducated persons, for imple-

rnentation by State Govern-

ments and Union Territories;

(ifi) Crash Scheme for Rural Em-
ployment; and

() Drought~Prone Area

gramme

All the above programmes are in’

operation. in .all the States. during the. ...

current ‘vear except for the Drought-
Prone Area Programme which is ap-
plicable only to those areas which are

affected by drought.

‘Under the Special Employment. Pro-
- gramme for the educated unemployed
mitmted in 1871-72, the schemes in-

cluded are: -

)] Expaqgiqn and Imprnvement m

the qualily of elemetifary education, .
(li) Finanhcial “assistance to small en- -

treprensues, (i), Rupel Engineering ..
Surveys, (iv) - Asro—Service ‘Centres,

(v) Expansion of Consumer Cooplra=:
‘tive Stques (vi) Invesiigation and Raed .

Projects; and (vti) Design Units for
Rural Water Supply.’
.- Tnes for. Stptes and Upiop: Jerritories -
‘.. initiated during 1972-79 are for. the

plo-yment Pro;{ram- '

Pro-

The: prograne .

(.

NOVEMBRR 10, 1&7? £y Wm Mm m

um bet' benefit of bath rcal
of employment opportubities gétierated’

filasd kil -am

el angd ugban
. seekers, ed,um:;d B3. .well ,as. unqanti::

 ed. 'rhecmhsmemerormwgm-

ployment, Antrody in 397 *72 00

hmplhiea direct’ ;;M ion. t _ m-
", ment through the execution of pr. }ects
which’ are eneﬁﬁa-ly &abour-mtend ve.
Under :the - Drought-Brone ' Atrea Pro-
grame; ‘a maéstey - plan’ coyering minor

. i;:igatim thne 0l “conserva-
n :

ruzul’
roads -and 'pasture land - dcvelopment
has been prenared for eacir ¢f the 54
* districts «which . ares{ considered” as

*-chronically affected by dr.ught,

Suitsble _financial. -alloéation for-

. these programmes have been ‘tnade for

each State/Union Territory of the

- country for the current year.

P e} B R

Jobs to Disabled Soldiers of Indo-Pak
War

701. SHRI PAMPAN GOWDA: Will
the Minister of DEFENCE be pleased
to state:

(a).tbe number- of -disabled- goldiers:
during the recent Indo-Pak war who:

_have been provided with suitable jobs;

(b) whether the new formula re-
garding increasing the pensions and
other allowances will be applied to the -
old soldiers also; and :

(c) it not, the reasons theretqr\’."

- THE - MINISTER - OF “DEFENCE "
+ (SHRL1JAGJIVAN .RAM): (a). About.
1,000.:gerviceinien. are-likely to be in-

; yalied owd of iserviee on aeeount..of:

injurigs;-sustained dnring the. yecent:
Indo-Pek war.::Out of. these, 129 ser-
vicnm,mlm;wmn wpermanently digs
- abled- . and;.. diecharged. from aeeviee,
- have been oﬂtud wﬂabla jobs.
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(b) The Iiberalised  pensiongry
awards sanctioned for those disa
on goeount .of Injuries;substained in
the recert Indes-Pak vwap .are. admis-
sible, .with , uffept. fxom ' Ist February,
1973, mlzq 0 ‘those uamsbled' on
account ‘'of injuries . sustained, inter
alige

(1) in the interpatignal wars of
1965 (incluging Kuich and
Kargil operations), 1962 and
1947-48  (Kashmir  opera-
tions), as well as the Goa
and Hydersbad opcrations;
and

(1i) as a result of fighting in war-
like operations or border skir-
mishes @aither with Pakistan
on the ceasefire line or anv
other country,

{c) Does not arnse.

ww fowdie et wong
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ot o wgrg gt
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Miring of a Computer by HEC. from
1B.M

703. SHRT RAMAVATAR SHASTRI:
Will the Minister of STEEL AND:
MINES be pleased to state:

(a) whether the Héavy Engineéring
Corporation,’ Ranchi i3 negotfating
with LBM. World Tradé¢ Coerporation
of US.A, for hiring & computer ch a
rerital of Rs. 75,000 per month even
when a State-owned company has al-
ready started manufacturing com-
puters; and

(b) if so, whether Government pro-
pose to review their decision?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) The contract for hiring
a computer on an annual rental of
Rs. 8.30 lakhs was finalised by Heavy
Engineering Corporation Litd, with
the ILBR.M, World Trade Corporation in
May, 1471 on the basis of quotations
recaived; from I.BM. and ILCL. At
that time a state owned eompany was
not manufacturing computers to suit
the requirements of HEC,

(b) Does not arise.

Econoniic sanctions imposed on
Rhodéaia

704. SHRI RAMAVATAR SHASTRI:
Will the Minister of EXTERNAL

, AFFAIRS be pleased:do wtate:

(ai whether the Commorwealth''
fiaowel) woukt. wort wrifie ¥% g ' ' Sanctions Committee met in Lendon



,-".‘to comider the qmﬂon of emtlnua— d ‘Authorit
- tion, > w"mmm“ ofvtww ¥ as maer‘ —~

©, em dm mw the' Gam-

mittee on the subject?"

THEDEP’UTYMINISTER INT’HE

MINISTRY OF EXTERNAL AF-
.FAIRS (BHRI SURENDRA PAL
"SINGH): (a) The last meeting of the

Commitiee was held inh London’ in

~June 19?2.

) and (o). m ;poceedmgs of

the Committee are, by agreement of
‘the participants, _confidential.  The

Press Release on ‘the ‘meeting jssued

by the Common«realth Secretariat
.stated that the ‘Comrnittes gtressed the

need for all member states of the UN
-and its apeciahse.d agencies ‘to. show

greater determination ' and political .
will to mpporh—by positive action— .
the . implementation ot the samuoxu‘

policy.

Delay in receiving Provident
amount from Regional Provident F-nd
Commissioner, Madras

705. SHRI- RAMAVATAR SHASTRI X

Will the Minister of LABOUR AND

:gtate:

(8): whether his ‘attenﬁon "has béen '

drawn to a letter published in ' the
“Times of Indiz”,- New Decthi dated
-the . 20th' June; - 1872 complaining

~against the delay in receiving Provi-

-dent Fund amount h'om the Regional
Provident  Fund:
Madras, '

made afid action |
_persons concerned; "

: w(c) B ‘
THE mmsm m‘ LABOUR 'm\m

the

Fund

Commissmner '

(b) whether pu,y_e’ ulryhu been;

. the 30th Jume, 1973 in’ the °
S HTimesof - Indie?, " New-Dellili:

The ihvEétiguum of the case "

revealed that Shri Vazeerud-
din resigned his job on 19th
 "September 1872 and his claim
" for. payment becnme due, only
_ on or after 19th September,
1972 as & whiﬂnc pcriocl of 8
months " is. preacribed in the
“Employees’ 'Provident Fundg
Scheme. He wrote to the Re-
gional office on 17th April,
1972 and: a cheque in gettle-
. -ment of the claim was sent on
5th June, 1972 afler complet-
ing the formalities. 'As. such,
there has been no undue de-
lay in this case.

Application of Defence of India Act
to Indian Oxym Limited, Calentta

706. DR. RANEN SEN Will  the
Minister of -LABOUR . AND RE-
HABILITATION be pleased. to state:

(a) whether Detence of India Act
has been applied to the Indian Oxygen

 Limited, Calcutta recenuy,
REHAB_IHTATIGN be pleased to

(b) if so, the, reasvas thercof and

. (¢) whether .any representatien hus
been mude by any, trade union object-
ing to ‘the application of the Defence

of India'Act, if so, the reactzon ot '

Government thexeto? .

' THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.

KHADILKAR): (3) -and (b). Presum. -

ably the reference is to the orders,
notifying ~certain units of  Messrs .
Indian’ Oxygen Limited as esdential

services, issued by the Government 6f

West Bensal on the 20th May, 1972

 REHABILITATION (SHRI R. K.
- KHADILKAR): (a) to'(c), The Provi

.- hnvc &W% the Mer‘ ‘th_ _
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labour situstion and other cirgum-
stinbéy' dt %K%.‘ oo

{c) Yes. The matter fails in the
Btate spheve.

-

Suggestions by Presifient Bhuito to
Blitz-Bditor on iInflo-Pak Relations

707, DIt. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether atterition of Govern-
ment has been drawp to the usugges-
tions made by Mr. Bhutto to the Biitz-
editor 0a Indo-Pak relations; and

(b) it so,
thereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen the published
text of the interview given by Presi-
dent Bhutto to the editor of Blitz.

(b) As far as Pakistan and India
are concerned they are already in
direct touch with each other regarding
the implementation of the Simla
Agreement,

Changes in set-up of Geological Sur-
véy of India

708. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

{») whether biturestion of and fur-
ther structural changes in the Gedlo-
gical Survey of India have been en-
visaged by the Government;

(b) whether according to many ex-
peria this would sffest the efigiency
ot Geologica] Survey of Indis; wnd

NCR ¥ ww&w# quimt

Would Wew wnd
ooy tefigh with
potter

KARTIKA 25, 1804 (SAKA)
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THE MIN.STER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ KHAN):
(a) Yes, Sir. Government have al-
ready tacen a decision t6 merge the
Groundwater Wing of Geologicsl Sur-
vey of India with the Central
Groundwater Board of Ministry of
Agriculture and to set up a Mineral
Exploration Corporation in the pub-
Lc sector. The merger of Ground-
water Wing of Geological Survey of
India with Central Groundwater
Bogrd has come into force with effect
from 1si August, 1972. The Mineral
Exploration Corporation has been re-~
gistered with effect from 21st Octo-
bEr, 197,

(b) ang (e), Fpr sometimes past Go-
vernment have been considering the
question of reorganising the Geologi~
cal Survey of India so as to make it
more efficient in the discharge of its
functions, The Committee on Orga-
nisation of Scientific Research (COSR)
examined the activities, functions and
organisational structure of Geological
Survey of India and made certain re-
commendations in this regard. These
recommendations which were subse-
quently considered by Committee on -
Science and Technology (COST),
which a.ain is an expert body, be-
came th.: basis for the Government
decision to merge the Groundwater
Wing ¢f Geological Survey of India
with the Central Ground Water Boaid
of Ministry of Agriculture and to set
up a Mineral Explorator, Corporation
in the public sector to intensify the
process of mineral exploration
throughout the country and proving
mineral esources in  the shortest
possible time.

Mmdmhmw
in Goalpara, Assim
9. SLARL . DINESH CHANDRA

GOSWAMI: Will the Minister of DE-
TENWMM%M

A lxge, sxes  of

(?m: ﬁmwmmw
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for a Senik Schocl at ' Gealpara,
o Aspam;

v(b) whether the ares hns temained
winutilised for a long time; and

(¢) the time by- which Government
proposs to shift tha Scheol from 1ts
present site to the new Site where
+lands hrve Been acquired?

THE MINISTER OF DEFENCE
{BHRI YAGQJIVAN RAM): (a) Yes
Sir. The State Government of Assam
shag acqured a lmrge area for the
Sainik School, Goalpara, Assam,

(2) Yvs, Sar.

{¢) Tle Sainik School, Goalpara
will shif* to the new site as soon as
the const ‘uction of the school ¢complex
is compirted by the State Govern-
ment.

Priogitv .in Employment 'to Inifan
Repatrates fiom Uganda

710 SHRI PRABODH CHANDRA:
‘Will the Minister of LABQUR AND
REHABILITATION be pleased to
state.

(a) the sters Government propose

to take to rehabilitate the Indian re-
patriates from Uganda; and

(b) the policy of Gevernment in re-
§ard to their employment priorilies?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R K
KHAQLEKAR): (o) gnd  (b), The
State o <jfrimarily con-

-cerned have been requested to collect
+date shout My eccupational back-
Mrownd of the yapattistes who have
reaehedmm m “On
receipt of this inform

will be foridited for’
tion of the reputriates.

NOVEMBER. 18, 1972
" Formation of A,
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711. SHRI PRABODH CHANDRA:
SHRI S. R, DAMANI:

WAll the Minister of. STEEL AND
INES be pleaseq to state:

(a) whether Government have
taken any detision on the constitution
and composition of the Holding Com-
pany for Steel; snd

{b) if s0, the particulars of the de-
aision in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRIL SHAHNAWAZ
(KHAN) (a) and (b)) While gdeci-
s1ons have been taken by Government
on some of the issues connected with
the constitution and composition of the
Holding Company for steel and asso-
ciated input industries, others are
presently under consideration. Accor-
ding to the present thinking, Hindus-
tan Steel Limited, Bokaro Steel Ltd,
Salem Steel Limited, The Hindustan
Steel Wnrks Construction Limited, the
Companies to formed for the new
stee]l plants, Bharat Coking Coal
Limited and National Mineral Devel-
opment Corporation will be brought
within the ambit of the Holding Com-
pany The Articles and Memorandum
of Association as alsa the mapagement
s‘ructure of the Holding Company are
being finalised It is expected that
this work will be completcd soon

Shortage of Sieel

712. SHRI PFRABODH CHANDRA:
Will the Minit'er of STEEL AND
MINES be pleased to itate:

(a) whether there is shortage of
stee] in the market; and

) if 80, thé remedlal inddsives
tdioen therdthr?
OF STATE IN

THE
Y, OF STREL. .AND

s P

The
Hty vrulhorta!m m.
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. this. situation:’include -efforts to

; tr1a1 relations,

pect of several categories of steel till
recently. The steps taken to meet
in-
crease indigenous production by tech-
nological improvements;- better -indus-
improved - mamtenance

vete; a falrly liberal imgport-policy; par-
- ticularly in respect of .categories in

- -short supply;

_regulation of - exports;

‘ streamlining of the distribution: sys-

-tem; prevention

of misuse of aloca-
tion of steel; release of a substantial
quantity of rerollable material, which
had been heldi-up by Court injunc-
tions; and encouragement for the sett-
ing up of -electric furnaces. These
measureg have already-rstarted» show-

‘ing effect as evidenced by the sub-

«of

stantial drop-in -open market prices
several. categories of isteel ‘such
as. Jaists, Channels, Ang‘les etc in the
last two months: :

Uniform Labour Laws

‘713. SHR! ISHAQUE SAMBHALI:
"Will the Minister ‘ofr LABOUR - ~AND
REHABILITATION e 2 ple'aseel«' “to
state: / L5 5 e |

(a) whether the questlon of ‘enact-

ing-a uniform labour:law’ for the en-

tire  country has been consxdered by
:Government; and

(b) if 80, the declslon taken" there-

on?

THE MINISTER OF LABOUR AND

law -,on indusfrial:: relatxans. ®

REHABILITATION (SHRI R. K.
KHADILKARY:#{a)y® aid  (b): "The
Nationalt Gommission’!" Jor" “Labour
which congidered rthis‘ question re-
-commended  that it was.not., practi-

. tcable to formulate ‘a’ common labour

Code, covermg all aspects, for.the en-
fire - country. However, -details; are
‘being worked out to finalise a propo-
sal.to: bring forward a: uniform-céntral
AN LD AT

A% BTl Y Siggind o w (53¢

Proposzl to Seal Indo-Bangladesh
.. Border io Check Smuggling

714. SHRI DHARAMRAO AFTAL-
PURKAR: Will: the . Minister  of: EX-
TERNAL AFFAIRS be pleased to-
state: -

(a) whether Government have offer.
ed to seal the indo-Bangladesh berder
in ‘a“bid to check smuggling between
tha two countries; and

" (b) if so,
desh the_reto?

the reaction of Bangla-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). (a)
and (b). In a press release issued on
1st September, 197Z,:the Goverament
of India made it clear that it had taken
every possible measure to stop smug-
gling ‘between India and- Bangladesh.
It was also indicated ~thut if the*
Bangladesh Government ‘desired,
“India wouid be willing to consider
' sealing  the giorder betwee.l the two

‘countries in cooper ation; w.uth Bangla-
desh 'in order to curb sumgglmg This
catego; ¢

al declamtlon was wxdely

Statement by Mr. Bhutto Accusmg
“India ‘for not Im;)Iementiﬁg the Sunla
Agreement

715. SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL
'AFFAIRS be pleased to state:

(a) whether the - statement of Mr.
Bhutto accusing India for her unwil-
lingness to impleivent the S:mla Pact
has been:brought to ‘the notice ¢f Gov-
ernment; and

(b) if so, the reaction of Govern-
ment thereto"

$Ey 7

THE DEPUTY MINISTER IN.
'MAINISTRY OF “EXERNA

(SHRY smn%ﬁﬁ‘“?‘&. SINGH):
-&nd b)Y eﬁnv«»tﬁméﬁt‘ Have” no iced
“Firesident * 6's reported § ent

cawith FrsurpHse "India Sﬁéé 'ﬁ anng
—;t%ﬁem “the **i‘?ri'tw 'td i implement
b A LA, THRY 9

o 3
437 i SIS e 20
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various provisions of the Simla Agree-
ment. It is hoped that Pakistan will
follow the same approach, and adhere
to the letter ang spirit of the Simla
Agreement as India is doing.

Increase in Industrial Accidents

716. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the number of indust-
rial accidents in the country has in-
creased fromn 1,96,CG0 in 1970 to
3.20,000 in 1971; °

(b) if s9, the reason§ for this alarm-
ing increase in the industrial gecidents;
and

(¢) the steps taken by Government
to prevent such accidents?

THE MINISTER OF LABOUR AND
REHABILITATION {(SHRI R. K.
KHADILKAR) (a) and (b). During
the 'year 1979, 2,88,126 (Picvisional)
injuries in facto~ics under the Fac-
tories Act, 1948 were repuited. Simi-
lar figures for 1971 are not yet avail-
able as annual returns have yet to
be received from a number of States/

Union Territories by the TDirector,
Labour B-rcau. '
(b) The Safety requirements laid

downi in tos -State Factorics Rules
framed urder tne Factories Act, 1948
are constantiy reviewcd, <nlarged
and improved upon whervver con-
sidered nececsary . -

:Sino;maiznv Relation‘s

717. SHRI TEJA S]NLJH SWATAN-
‘TRA: )

SHRI BIRE‘JDER qING‘;H RAO:

Wﬂl the, mes!.er of E}scTERNAL
AFFAIRS be p!eas,ed *to state whether
there ig any proposal before the Gov-
ernment to. take umlateral .initiative
for tmpr0vmg our relations with China
in this new situation when China is re-

ported to have expresse¢ readiness {®

| —

NOVEMBER 16, 1972
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have friendly relations with all
neighbours?

her-

THE DEPUTY MINISTER IN THE.
MINISTRY OF EXTIERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
Government of India are still awaiting:
a response from China to their ea1her
moves.

Review of Implementaticn of Labour
Laws

_718.'SHRI JHARKHANDE RAL Will
the Minister cf 'LABOJR AND RE-
HABILITATION be pleased to state:

(a) whether Government have re-
viewed the implementation of the
existing labour laws in the couniry;
if so, the resulis thereof;

(b) whether any steps are being
contemplated to improve and sireng-
then the labour enfurcement in the
States .ang the-Centre;-and

(¢) if so, ‘he broad outlines there-
of?

THE MINISTER OF LLABOUR
AND "REHABILITATION (SHRI R.-

K. KHADILKAR): (a) to (c). Review
of implementation c¢f labour laws is

a continuous process. However the
National Cemmissiorr ¢n labour has
reviewed th- working of - arious La-
bour-Laws, suca as the Industrial

Disputes Act, the Trade Trions Act,
the Minimum wages Act, it.e Flan-
tation Labotuir Act, etc. and suggested
charges to improve taeir working.
Wherever necessary, amendments to:
the relevant labour laws are being

considered. by Government.

i H  IfAHS)  MOITATLI
Police Firing on Workers ‘of Jhagra-
khand Colliery: Surguja Dlstnct
‘Vladhyd Pmﬁesh

719 PROF MADHU DANDAVATE’
Will ‘the Mimetpr of LABOUR AND
REHABILIT’\'I’I’)‘\I ke pleasca  to
state' i

(@) ivethies " number - of striking
workers dieg ‘at’ the gatée of Jhagra-
khand Colliery in Surguja District of
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Madhya Pradesh as a recult of nolice
firing on the peaceful stoikers p.cket-
ihg at the gates on 2nd October, 1072;

(b) whethen the management had
resorted to usde of force on the workers
to resume work even during the lock-
out;

(c) if s0. whether the Regional
Labour Commissioner Jabalpar has
been avoiding to prosecute the manage-
ment for the non-payment of ‘Quar-
terly Bonus” to toe strikiug workers;
and

(d) the stepg that hove heen {aken
agamnst the Reginnal 1 abour Comnmis-
sioner for shielding the management?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). Follow-
ing the strik2, the management was
operating the eseentinl services with
the help of willing workers to pump
out water from the mineg to prevent
flooding the mine On 3-11-1872, the
worker, on cluty were chstru: tog by
the strikers, resulting in atrest cf their
leaders. !hua led tn ap attack on the
police party by the strikers, There-
upon, the police fired teargas shell
and resorted to Iathi charge, hut when
these proved mnciiective, they opened
fire resulting in the death of one per-
son on the spot and another one later.

{c) Na. Proposals for proseruting
the management for dcloyed pavment
of quarterly bonus for the quarter
ending 30-6-1972 have been sanciiuntd

{d) Does not arise.

Verification of Strength of Toade

Uniony and their Representation

on Tripnrtite Hodles, Commitices
and Conferences

720. PROF. MADHU DANDAVATE:
Will the Ministor of LABOUR AND
REHABILITATION be pleased f{o
state,:

{a) whéther bennial werifiration of
the strength p! Trade Uniong hag aot
been complated:

2417 1.8~8.

Written Answers 126 ’

(b) the results uf the lagt verifica-
tion apd what arrangements Bave been
made for determining trade unions re-

presentation on tripartite bories, com-
nuttees and conferences, and

(c) whether, besicdes, HMS, INTUC
and AITUC any other all India trade
union organisalions have sought re-
presentation on national tripartite
bodies; and if so, what steps have heen
taken to give proper representation to
trade union organisations on the natio-
nal bodies?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) and (b). The veri-
fied membership of the four Central
Trade Unton Organisations ag on the
318t Decemuser, 1908, 15~

(1) INT.UC. 13,26,152
{2) ALT.U.C. 6,34,802
(3) B.MS 463,772
(4 UTUC, 1,259,754

The next biennial verificatiun of mem-
bership. as on the 31g¢ December, 1970,
was duly starie@d but could nnt be
proceeded with ag the 7Trade Union
Organisations asked for its postpone-
ment on the ground that they were
busy with the Central and Stule elec-
tions. The status-quo is, therefore,
being maintained in the matter of re-
presentation.

(¢) Yes, The question of represen-
tation of Mational Trade Union Or-
ganisations on the Nuational Tripartite
including mimmum qualifying mem-
bership, was considered at the Iast
Session of the Indian labour Confe-
rence held in O:stober, 1871, but wes
deferreg after some discussion.

Certain basic information about the
membership of those orgahitations
claiming to be of an ail-India charac~
terg ang sesking ropreseniation an
national trigartite bodies, hag beem
collected with yeference to the
of Registrars of Tratle Unimis, ad ‘on
81st December, 1970,
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Provident Fund dues of workers of
Faxmi Ratan Cotton DMEHs, Kanpur

721. PROF. MADHU DANDAVATE-
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state ;

{a) whether the Management of
Laxmi Ratan Cotton Mills at Kanpur
have wilhheld the payment of Prow-
dent Fund dues of its workers, if so,
the total amount due;

(b) whether there are other viola-
tions of the Provident Fund Act by
the saiq Mills; and

{c) 1f so, what action has been taken
against the Management of the Mills?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K.
KHADILKAR): (a) to (c), The
Providenl Fund Authorities have
reported as under:

M/s. Laxmi Ratan Cotton Mlls

Company Ltd Kanpur were in default
of provident fund contributions to the
tune of Rs. 24.67 lukhs as on 31-8-1972,
The entire amount of defualt |is
covered by Revenue Recovery Certi-
ficates. Complaints under section 408/
409 of Indian Penal Code have also
been filed with the Police authorities.
According to the agreement on instal-
mental facilities wmade by this estab-
lishment with the State Government,
ihe management of M/s. Laxm Ratan
Cotton Mills Company Ltd, Kanpur
have paid nine instaiments of
Rs. 53,000 each per month towards
arrears. Besides, current contributions
from October, 1971 to July, 1972 have
also been received from the manage-
ment.

Strike in Engineering Units in West
Bengal

722, PROJ. MADHU DANDAVATE:
SHRL ROBIN SEN:

Will the Minister of LABOUR AND
REHABILITATION be pleaged to
state;

(#) whether a large number of en-
gineering uhits in West Bengal went

NOVEMBEER 16, 1972
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on strike recently ovér the issue of
faulty consumer price index; if so, the
number of Engineering Units and the
number of workers involved;

(b) the number of man-days
and

(c) the steps taken to provide the
correct price index?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
XHADILKAR): (a) to (¢). Informa-
tion i3 being colldcted and wili be laid
on the Table of the House.

logt;

Investigation in Re. io the leakage of
Handerson-Brook’s Enguiry Report

723 PROF. MADHU DANDAVATE:
Will the Minister of DEFENCE ve
plcased to state:

(a) whether the investigation with
regard to the leakage of the report
of Handersori-Brook’s enquiry by Mr.
Maxvell 1s complete;

() 1if so, the details of the nvesti-
gation; and

(r) whether Government have pul
the responsibility on any of the Offi-
cers of Government?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) to
{c¢). No, &t The investigations into
the leskage «re st'll in progress.

wye frwr o i & wreor gige
o wred & gé o

724 Y for gwTC weR @ W
e Wi QW 9 9 AAH A7 AT
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(%) war gotqe vear TR A
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e

(&) war s & aguyft warey
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(%) sreirw w3 sy Fived v
g ¥ ; W

(7) afy sed o gra ek @
@ afredl # dear ¥ a8 3 @
oo st s § 7
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(%) (1) s g swredw

AR . 361
(2) sferg w  aifeear
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(@) (1) wfeeam @@ &)
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(2) s g0 ==Y qC g
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(7) wrew & fgomw § awfoew
afieqy & auar mifeaw #F fggem &
gerr & w7y ufuw & | W faar
¥ Faed ¥ wE deme afemy
2 AE F@ { AW qAr 9 AL AT
TEd g g )

Sale of Indian Tanks to Kuwait

726. SHRI BHALJIBHAI PARMAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are aware
of the report of the International
Institute for Strategic Studies that
India is to sell 50 tanks to Kuwait;

and
sp, whether Government

() if
have considered the possibility that
Pakistah

these tanks may pass on to
mxmgw



.g‘gﬁ_:' Wﬂum Amwers
THE MI OF STATE (DE-
 FENCE PRODUCTION). .IN . THE
'MINISTRY OF DEFENCE
VIDYA ‘CHARAN SHUKLA): (a)

and  (b). There is nobasls i the
anegedreport :
Declﬂonontrh.lof Pax row; for

War(mhm

721, DB H. P. SHARMA: Will the
Minister of DEFENCE be pleased to
state:

(8) whether any final settlement
has been reached between India and
" Bangladesh on the question of trial
of Pak POWs for war crimes and/or
their repatriation to Pakistan;

(b) it so, the main !eaﬁures there-
of; and

. {¢) whether Pakistan Government
has been pressing for repatriation of
Pak POWs and if so, the precise
-nature of the developments in this
regard so far?

THE - MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c). War Crime Trinls of Pakistani
POWs are the exclusive concern
of Bangladesh. The  Pakistani
POWs .are the exclusive concern
of Bangladesh, The  Pakistani
POWs from Eastern Sedlor, sir-
rendered to a Joint Command of India
and Bangladesh and both the coun-
tries are the detaining powers, A
" total of 522 POWs have so far been
repatriated on humanitarian. grounds.
" Requisite conditions have not so far
been éreated :tor a genera] repatriation
of POWs. -

‘Proposal by India fn_ UN General
,Almnbly for control over armg sup-
ed to Mummmfhm

'tz& nn. P SH.&RMA
. SHRI M. mmmu

Wmthemnmer mnnmn_. o

A!'FAﬁ{s bé plmed w state;
(ﬁ) whethnr Im!iu

Novm:m 16, :m
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Assembly held on. Oetobes 21,1018,
proposed for strict eonb:ol over . arms
supplied to Pommual xnd Sout“h

Atrica. and o =

b) ifso,theraspomotthe Gm-'
eral Assembly thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH):
(a) - Yes, Sir. Spesking in the Gen-
eral Assembly on the 20th of October,
1872, on the Implementation of the

_ Declaration of the Granting of Inde-

pendence to Colonial Countries and
Pegoples, Minister of State in the
Ministry of Home Affairs stated that
arms supplies to South Africa and
Portugual should be strictly con-
trolled. Moreover, in the context of
economic help available to these
countries, he also suggested the pre-
paration of an accurate analysis of
the extent to which economic and
other forms of assistance to Portugual
and South Africa released their do-
mestic resources for use for the pur-
pose of repressive measures in Angola,
Mozambique,  Guinea (Bissau),
Namibia and Zambabwe.

(b).The General Assembly adopted
Resolution A/RES/2908 (XXVII)
which contained the following pre-
ambular paragraph 5 and operative
paragraphe 4, 9 and 10 covering the
proposals made by Minister Pant: -

Preambu]ar paragrapb 5:

"Strongly deplorlng the poucies
of those States which in defi-
ance of the Resolutions of the
‘Becurity: .Council, the Gen-
eral . Assembly and - the
’Specia! Committee on  the

. .gituation with regerd to the

- ¢ jmplementation  of ‘the 'decla-

ration .on the p;runtma ‘of
' jndependence - to ° colonial
countrm and paoplet con~

- Bt the mﬂns of the U.N (;mj_- G :
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Operative paragraph’s:
Paragrgph 4:

“Urges all States in particular
the administering powers
and the i agencies
and other organisations with-
in the United Nations system
to give effect to the recom-
mendations contained in the
report of the Special Com-
mittee for the speedy imple-
mentation of the Declaration
and the relevant resolutions
of the United Nations,”

Paragruph 9

“Reguests all States directly and
through their action in the
specialised agencies and other
organisations within the
United Nations system to
withhold or continue to with~
hold assistance of any kind
from the Governments of
Portugual and South Africa
and from the illegal racist
minority regime in Southern
Rhodesia until they renounce
their policy of colomial do-
mination and racal discrimi-~
nation.”

Paragraph 10:

“Calls upon the colonial powers
to withdraw immediately
and unconditionally their
military bases and installa-
tions from colonal territories
and to refrain from establish-
ing new ones.”

Third Wage Board for working jour-
nalists

729, DR. H, P. SHARMA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Goverpment has been
considering the guestion of constitut-
ing the third wage board for working
journalists, if so, the precige circum-
stances warratiting the constitution of
the wage bowrd; and
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(b) the decision in the matter and
the constitution and functions of the
proposed wags board?

THE MINISTER OF LABOUR AND
REHABILITATION {SHRI R. K.
KHADILKAR): (a) Demands have
been made for constituting a Third
Wage Board for working journalists
but the matter will have to be viewed
in the light of the observations of the
National Commission on Labour and
of the workers and employers on the
general question of wage boards

(b) Does no arise.

Production of SA-315 Helicopters

730. DR. H P. SHARMA: Will the
MINISTER OF DEFENCE be pleased
to state:

(a) whether the Hindustan Aero-
nauties Limited has started produc-
tion of helicopters SA-315;

(b) it so, the salient features of
this helicopter; and

(¢} the installed production capa-
¢ity thereof with the Hindustan Aero-
nautics Limited and the indigenous
and foreign contents of this vekicle?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
HAL have started progressive manu-
facture of SA-313 helicopters;

(b) The manufacture of this helicop-
ter has been taken up to meet the re-
quirements of Armed Forces for Air
Observation Posts duties.

(e) It will not be in the public
interest to disclose the installed capa-
city for production of SA-315 helicop-
ters. At the stage of production from
raw materials the foreign exchange
content is expected to he of the order
of 80-40 per cent by value,
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Withdrawal of of UNMOGEP from
Jammu and Kashmir

731. DR. H. P. SHARMA: Will the
Minister OF EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have not
yet made any reguest for the with-
drawal of the UN. Observers posted
on Indian s:de of the cease-fire line in
Jammu & Kashmir, in the context of
changed circumstances following the
December, 1971 conflict with Pakistan;

(b) 1if so, the reasons for the delay
in doing so; and

(¢) whether & demand for with-
drawal of UNMOGIP as mentioned in
(a) above has since been made; if
80, the response of the United Nations
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b) . Government has not so
far made & formal request to the
United Nations for withdrawal of the
U.N. Obiservers but have made it clear
that they do not have any role to play
m Jammu and Kashmir, It is for the
United Nations to decile whether they
should removed from the area,

{c) Does not arise.

Import and Prdouction of Non-ferrous
Metals

782, SHRI Y. ESWARA REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:

{a) whether the country is still de~
pendent on foreign oountries for the
jmport of non-ferrous metals;

(b) if 8o, the foreign exchange spent
at present for import of these metals;

(¢) whetlér Government have taken
any steps to step up production of
non-ferrous metals in the country;
and

(d) it so, the sieps taken @nd ihe
results achieved so fax?

NOVEMBER 186, 1872
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (8HR! SHAH NAWAZ
KHAN)- (a) Yes, Sir, excepting the
dlutninium metal,

(b) The value of {mports of non~
ferrous metals during the last 3 years
{x given below:—

Written Answers

Year Value in Rs. lakhs
1969.70 7454
1970-71 11943
1971-72 10176
{¢) and (d). A statement is laid on

the Table of the House,
STATEMENT

The Geological Survey of India has
taken up an intensive programme of
detailed exploration in the country,
which has brought to hght some im-
portant prospects for zine, lead, cop~
per, nickel ores etc. m Andhra Pra-
desh, Bihar, Orissa and Rajasthan and
small reserves of these ores in other
States. A number of anomaly points
have been located as a result of aenal
geophysical surveys m Andhra Pra-
desh, Rajasthan and Bihai.

Briet details of the projects for
augmenting the indigenous production
of these orves/metals are given below:

I-ZINC

(i) Zawar Deposits (Rajzasthan),

The capacity of zinc smelter at
Debar: near Udaipur, being worked by
Hindustan Zinc Limited (with the
matching mining fanlities at Balaria
in the Zawar area), has a capacity of
18,000 tonnes per annum. It is pro-
posed to expand this capadity to
38,000 tonnes per anuum by the begin.
ning of the Fifth Plin,

It is proposed to take up feasibility
study of other deposits i Zawar dares
which are under investigations.
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{41 Darila-Refpura Deposits
(Raijasthan),

The Feasibility Report prepared by
fareign consultants for a smelter based
on these deposits for a capacity to
produce 40,000 tonnes of zinc and
about 10,000 tonnes of ledd per annum
by the end of the Fifth Plan is under
scrutiny by the Hindugtan Zinc Limi-
ted,

(iti) Ambamata and Deri Deposits
(Gujarat and Rajasthan).

These deposits will bé developed by
the respective Stite Governments
upto the concentrate stage.

(1) Smelter based on imported con-
centrates.

{(a) M/s. Cominco Rinani Zine
Limited have been granted a Letter
of Intent to expand the capacity of
their 20,000 tonnes smeHer at Alwaye,
Kerala, based on imported concen-
trates, to 40,000 tonnes by the end of
thre Fifth Plan.

(b) It has been decided to set up
at Vizag (Andhra Pradesh) a zinc
smelter  of 30,000 tonnes per annum
capacity 1n the public sector, based
on impurted concentrates by the end
of the Fifth Plan.

II—-LEAD

(i) Zawar Mines (Rajasthan).

The old plant at Tundoo (Bihar),
where the léad concentrates protuc-
tion by the Hindustan Zinc Limited
at Zawar mines are presently being
smelted, is being renovated to pro-
duce 3,600 fonnes per annum of lead
by the end of 1072 and 6,000 tonnes by
the end of 1973.74.

(i) Sargipalli Deposit (Orissa).

The deposit iz pressntly under
investigation by the GOwological Sur-
vey of India and the femibility of
setting up a sméiter of 10,060 tonnes
ger amvin capavity is being consi-

ored.
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HI—COPPEN

The Government has emtrusted the
work of development of copper de-
posits in the country te Hindustan
Copper Limited. Establishment of
several projeets based on Rakbsa,
Khetri, Agnigundala, Malenjkhand
deposits etc. spread over different
States of the country is being consi-
dered. The Khetri project will be
producing 31,000 tonnes of copper
metal with matching mining & ferti-
lizer production facilities.  Recently
the Government has taken over the
Indtan Copper Corporation, Calcutta,
with its works at Ghatsila, Bihar.
This has been done in order to deve-
iop copper deposits in an integratéd
manner in Singhbhum Belt, Bihar.
The Indian Copper Corporation smel~
ter has now a capacily to produce
about 18000 tonnes of copper in the
néw flash smelter,

IV--SUKINDA NICKEL DEPOSIT
(ORIS8BA)

A feasibility report has bheen pre-
pared for the SBukinda Nickel deposit
which envisages production of 4600
tonnes of nickel powder, 200 tonnes
cobalt powder and 17,000 tonnes of
ammonium sulphate as by-product per
annum. Steps are being taken to
undertake pilot scale tests before a
Detailed Project Report for the com-
mercial exploitation of these deposits
is drawn up.

Hrithih proposal for Commonwealth
Naval Task Force in Inmdian Ocean

733. SHRI Y. ESWARA REDDY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Britain has suggested
the maintenance of a Common weaith
Naval Task Force in Indian Ocean;
ahd

) i so, Government's
thereto?

reaction
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Government have not
received any suggestion from the Go-
vernment of the United Kingdom about
the maintenance of a Commonwealth
Naval Task Foree for the Indian
Qcean.

(b) Does not .arise.

Caompensation to dependents of cadet
pilots who become victims of Air
Crashes

734, SHRI RAJDEQO SINGH: Wil
the Minister of DEFENCE be pleased
to state:

{a) whether rules exist either to get
the lives of the cadet pilots insured
or to pay compensation to the depen-
dents or family members of such un-
fortunate personnel who become vic-
tims of air crashes;

(b) if not, the reasonz for this
missing provision; and

(¢) whether Government are pre-
pared to enact laws or rules for the
same?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Flight Cadets drawn from ranks are
eligible, under the rules, for pension-
ary awards on the basis of the rank
held by them before becoming cadets.
The claims in respect of Flight Cadets
drawn from civil life are dealt with
on an ad hoc basis on the merits of
each case,

Record production of saleable steel at
H,8.L. steel plants

735. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

(8) Whether the three H.8.L, plants
have reported an gll-time record pro-
duction of saleable steel in the first
half of the current year;
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{b) if so, whether Durgspur too
registered any appreciable increase;
and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a).
The aggregate production of soa-
leabele steel from the three steel
Plants at Bhilai, Durgapur and Rour~
kela under HS.L. in the first half of
the current financial year is the higest
sv far for this period in any year

(b) and (c). The production of
saleable steel at Durgapur Steel Plant
during the first half of the current
financial year was lower than that
in the corresponding period last year
by about 28,000 tonnes. The short-
fall in the production was mainly due
to adverse industrial relations situa~
tion, gas shortage, D V.C. power res-
trictions, and equipment troubles.

Rise in Welfare Cess on Coal

736. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state;

(a) whether Government had de-
cided to raise the welfare cess on
coal; and

{b) if so, the broad outlines there-
of?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) Yes.

(b) The existing rate of cess {.e.
‘ifty paise’ per ton is proposed to be
raised to ‘seventy five paise’ per
metric tonne and the Bill to amend
the Conl Mines Labour Welfare Fund
Act, 1847, accordingly, will be
brought before Parliament ghortly,
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Pointing out discrepancy of pay and
privideges of Officers of Alr Force to

Fay Commissdon
787. SHRI SHANKER RAO SAV-
ANT: Wil the Minister of

DEFENCE be pleased to state: whe-
ther the discrepancy between the pay
and privileges of the officers in Fly-
ing Wing and Officers in the Technical
and Administrative Wing of the Air
Force has been brought to the notice
of the Pay Commission?

THE MINISTER " OF DEFENCE

(SHRI JAGJIVAN RAM): Yes, Sir.
Labour unrest
738. SHR1 SHANKER RAO

SAVANT: Will the Mimster of
LABOUR AND REHABILITATION
be pleased to state:

(a) the nature and extent of labour
unrest during the current year and
the general causes thereof;

(b) the measures taken or proposed
to be taken by Union Government to
dea}l with this unrest; and

(¢) the loss in production on ac~
count of labour unrest during the
current year and the last year?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R XK
KHADILKAR): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House.

Dismissal of workers of Basua Mines
Workers’ Union, Tensa

739, S8HRI SAMAR MUKHERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether sixteen lesders, includ-
ing General Secretary of the Recog-
nised Basua Mines Workers' Union,
Tensa, were dismissed on the 23rd
August, 1972, by the Management and
if go, the reasons thereof;

(b) whether Government have re-
ceived any letter/memopandum from

the Workers' Union about the anti-

la!:lour attitude of the management;
an

(c) # 50, the stepg taken by Gov-

ernment to get the dismissals with-
drawn?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) Sixteen work-
ers including the General Secretary
of the Basua Iron Mines Mazdoor
Unjon were dismissed by the manage-
ment on 23rd August, 1972 under the
Certified Standing Orders.

(b) and (c¢). The Union raised an
industrial dispute regarding the dis-
mussal of 16 employees and some
other 1ssues. The Assistant Labour
Commissioner (C): Rourkela held
conciliation proceedings and submit-
ted a failure of conciliation report
which was received by Government
on 26th October, 1972. The report is
under consideration.

Office Building for RJ.C. Calcuita

740. SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state;

(a) whether Rehabilitation Indus-
tries Corporation Limited is to be
provided with funds for having its
own office building in Calcutta to
save the present expenditure on rent
of about Rs. 1 lakh per year; and

(b) if so, the amount thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) No. Sir.

{b) Does not ari'se.

Cut in Working Capital of R.IC. Lta.

741, SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleaged to
giate:

(a) whether during the current
financial year there has been a dras-
tic cut in the alincation of working
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_capital for Rehabilitation Industries
‘Corporstion Limited; apd’ =

(b) it so, to what extent and the
reason theredf? ‘

THE MINISTER OF LABOUR AND
‘REHABILITATION (SHRI R. K
KHADILKAR): (a) and (b). During
1971-72, loan assistance of Rs, 48 lakhs
was given to the Rehabilitation Indus-
tries Corporation Limited, Calcutta,

for working ‘capital as against which .

‘the @mount proposed to be sanctioned

" during the current financisl year is
Re. 35 lakhs. The reasons for reduced
‘allocation are: (i) the Corporation is
‘incurring heavy losses and (ii) the
total plan allocation for the Corpora-
tioh is Rs. 300 lakhs out of which
Rs. 225 lakhs have already been utilis-
ed during 1969-70, 197071 and 1971-
72, leaving a bdlance of only Rs. 75
lakhs for 1972-73 and 1973-74.

Allocation of Fund for setting up of
New Units i Rehabilitation Tudus-
tries Corporation Lid.

742, SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased 10
state:

(a) whether Government intend te
provide more funds to expand some
of ‘the existing units and setting up
of new units in Rehabilitation Indus-
tries. Corporation Limited;

(b) it o, the broad outlines there-
of; and :
() if not, the reason therecf?

THE MINISTER OF LABOUR AND
EHARILITATION . (SHRI R. K.
- KYADILKAR): (a) and

iidedase of Re. 300 lakhs u
- “Rapital ‘Dafley” is proposed ‘o be

fuade " for- completing . soine  copstruc-
"tion work and
machinery for Sukumar Engineering

(b). An

Worki, Bon-Hooghly.
() Dots not griss.
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Opposition to decision to manufacture
Stainless Steel at Salem instead of at
Durgapur Steel Plant

747 SHRI JAGANNATH MISHRA:
SHRI JYOTIRMOY BOSU:

Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether West Bengal Govern-
ment as well as other parties have
expressed their opposition to the
Government’s decision to manufacture
stinless steel at the proposed Salem
Steel Plant instead of at Durgapur
Steel Plant, and

{b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) While representations
have been received from the Officers
and employees of Alloy Sieel Plant
as well as some Trade Union leaders
and Members of Parliament voicing
their opposition to the decision not
to provide for an increase in pro-
duction of stainless steel at Alloy
Steel Plant, Durgapur as part of the
Alloy Steel Plant expansion product-
mixed, there has been no opposition
to the manufacture of stainless steel
at Salem, No reference has been
received from the Government of
West Bengal on this lesue,

(b) Does not arise.

NOVEMBER 16, 1972
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Diaposal of Plots in Refugee Colonies
in New Delhi

750, SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(&) the number of plots disposed

of during the last two years in various
Refugee Colonies in New Delhi;

(b) the number of plots still lying
undisposed of; and

(c) the zessons for which these
piits bave not been or are not being
Ww-ﬁmm@ma
Government in this regard?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKAR): (a) 311 plots,

(b) 1106 plots both developed and
undeveloped,

(c) The transfer of work relating
to the properties in the variots Re-
habilitation Colonies to the Ministry
of Works and Housing has been under
consideration of this Department for
some time. It has been decided now
that the disposal of the remaining
plots, which was suspended on this
account, may be resumed.

Malaysian Plan for Neufralization of
South East Asian Countries

751. SHRI M. KATHAMUTHU:
Will the Mimister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Malaysia has proposed
a plan for neutralisation of South
East A:ian Couniries, and

(b) il so, India’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir,

(b) Government hold the view
that South-East Asis should be an
area of peace, free from Great Power
influences.

National Wage Structure for Cement
Workers

752, SHRI M. KATHAMUTHU:
Will the Minigter of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government had given
an assursnce to the Cement Workers
that s national wage structure would
be evolved by this year end or early
January, 1978;

(b) it 50, W er Government
havemupaCon;h:\lﬂztaetomlvethe
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waze sttucture along thh the re-

' presentetives of. the workers ~and
industries . of puhlic and priVnte
sectors; and.,

(¢) the time by which Gove’tn-
ment are going to finalise this?

'THE. MINISTER OF LABOUR AND
REHABILITATION (SHRL R. K.
KHADILKAR): (&) No.

(b) No, A Joint Wage Negotiat-
ing Committee was, however, set up
hy the parties in July, 1972 to consi-
der the question of wage revision.

"(¢) Does not arise.

. 'West German collaboration in Salem
- Steel Plant

753. SHRI M. KATHAMUTHU:
‘Will the Minister of STEEL AND.
MINES be pleased to state:

(a) whether Government have de-
cided to seek West German collabo-
ration for setting up the Salem Steel
Plant;

(b) if so, the reasons for changing
the earlier policy of building com-
pietely indigenous steel plant and the
terms offered by the West German
cnllaborators; and

{c) whether Government have
agreed to these tirms?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
. MINES  (SHRI
KHAN): (a) apd (). No, Sir. For
~ ‘the Salem Steel Plant, Government
" are considering a proposal of acquir
ing. kpovvdum Telating 1o .a pefented

lesy steel,

m foff produetion. of stainl
m«wm«uwmmw-,_
man firm for the process: tachnoiwr*

are under- ne:ohation
fC Does no‘q mse
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754, SHRI M. KALYANAS&RDA-
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the output of produc~
tion in the private sector steel plants
had {allen; and

(b) if so, the extent thereof and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) and (b). The two in-
tegrated steel plants in the private
sector are those of Tata Iron and
Steel Co. Ltd, (TISCO) and Ihdian
Iron and Steel Co. Ltd. (IISCO).
The figures of production in TISCO
in terms of ingot steel are as follows:

Year Rated - Actual
Capacity  production

(in‘o0o  (in ‘co0

" tonnes tonnes)
1969-70 . . 2,000 . 1,708
1970-71 . . 2,000 1,716
1971-72 . 2,000 1,708
1972-73 . S 2,000 946
(April-October 72; (For full (April-
_ ‘ year) - October

Production in TISCO had, however,

fallen over the years as shown
Rated Actugl |
Year . (in ‘o000 Poroducuou
Capacity  (in ‘000
- ~ tohnes)  tonnes)
1969-70 . . 1,000. L0
1970-7F . 2000 0 63y
.;971-72 ' ' 1,060 i ‘317-f
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due to deterioration in the condition

of plant und egquipment which was
the direct result of; —

(a) Unsatisfactory management,

(b) neglect of rehabilitation
programme 1 the past; and

{c) an inadequate replacement,
repwaip and maintenance programme.

With a view to remedying this state
af affairs, Government have, taken
over the manngement of the Company
with effect from the 14tk July, 1972
Every effort 1s being made to improve
production in the Plant. There has
aiready been a substantial improve-
ment since the take over as can be
scen from the following figures.

Ingots  Saleable
{(Tonnes) Steel
(Tonnes)
July 23,790 16,899
August 39:249 29,150
September . . 40,082 33,274
Qctober". . . 42,860 39,234

Report of Commiitee on Aniomation

755. SHRI M. KALYANA-
SUNDARAM- Will the Minister of
LABOUR AND REHABILITATION be
pleased 1o state:

(a) whether Government have
received the Report of the Committee
on Automation;

(b) if so, the main recommendations
of the Committee; and

{c) whether any action has been
taken in respect of those recommen-
dations?

THE MIVISTER OF LABOUR AND
REHABILITATION (SHRI R. XK.
KHADILKAB) (8) Yes,

(b} Goples of he Report have been
sypplied fo the Parligment Library.
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(¢) The report is under examina-
tion in congultation with the interests
concerned.

Expenditure by Indian Missions
abroad during the last three years

756. SHRI BIRENDER SINGH RAO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state.

(a) the amount gpent by the Indian
Missions abroad during the last three
years, year-wise and Mission-wise
separately; and

(b) whether Governmenti propose to
put any restrictions on the budgetary
cstimates of expenditure of Indian
Missions abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)' (a)
A statement is placed on the Table of
the House. [Placed in Library. See
No LT-3710/172].

(» Yes, Sir.

Economy in Expenditure in Indian
Missions through resinictions on bud-
get is being effected on continuing
basis.

POWs Escaped and reached Nepal

757. SHR] BIRENDER SINGH RAO:
Wil the Minister of DEFENCE be
pleased to state

(a) whethey a number of Pakistan
Prisoners of War escaped and gome of
them reached Nepal and Nepal Gov-
ermnment handed over them to Pakis-
tani Embassy in Kathmandu; and

(b) if 80, the reaction of Governmen’
of India thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
{b). 39 POWs have so far succeeded in
escaping from various POW Camps.
Two of them reached Nepal and the
Nepalese Government releassd them.
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Under International Law, Prigoners
of War become free Ipso Facto on
reaching neutral territory, The IIl
Geneva Convention provides that a
Prisoner ©of War, who has left the
territory under the control of the
detaining power shall he deemed to
have successfully escaped.

Handing over of war ecriminals to
Bangladesh for Trial

758. SHRI BIRENDER SINGH RAO:
Will the WMinister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have so
far received any communication from
Bangladesh Government for the trial
of Pakistani prigsoners ¢f war or for
handing them over for such a tnal;

(b) i so, an account thereof; and

(¢) the
thereto”

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): (a)
to (¢). Government of India have not
so far received any communication
from the Government of Bangladesh
on the subject of trial of prisoners of
war or on handing them over for such
triel.

Setting-up of Iron Ore Board

759, SHRI BIRENDER SINGH RAO:
SHRI SAT PAL KAPUR:

Will the Minister of STEEL AND
MINES be pleased to state:

{(a) whether Government have gince
set up a non-statutory and non-com-
mercial Iron Ore BoBard to act as the
Centrel Policy Planning send Dewelop-
ment Agency for the iron ore deposits
in the country and to ensuve optimum
utilisation of resourges; angd

(by i1 so, the compogition and func-
tions of the proposed Board?

NOVEMBER 18, 1072
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). (a)
Government have decided to set-up an
Iron Ore Board.

{b) The composition of the Board is
under discussion. The Board will act
as a policy planning and development
agency for iron ore, dtaw up proper
perspective plans for development of
fron ore, ensure its optimum utilisa-
tion, promote export of iron ore and
deal with other alhed matters.

Implementation of recommendations

of Labour Commissioner West Benganl

in Engineering Units in Rehabilitation
Industries Corporation Limited

760. SHRI MOHAMMAD ISMAIL.
Wil the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are consi-
dering to implement the recommen-
dation of Labour Commissioner,
Government of West Bengal 1n favour
of workers of engineering units includ-
ing Electrical Ancillary Units in Re-
habilitation Industries Corporation
Limited; and

(b) if not, the reasons thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). No. such
proposal has been received from the
Rehabilitation Industries Corporation
Limited, Calcutta.

Grant to Rehabilitation Indusiries

Corporation Limited for Running
Handloom Production Cenires,

761. SHRI MOHAMMAD ISMAILY
Will the Minister of LABOUR AND
REHABILITATION be plessed to
state !

{a) whether Government will conai-
dey to give grant to the Rehabilitation
Indugtries Corporation L{td. fo¢ wun~
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ning its handloom production centres,
and

(b) if not, the steps being taken 1o
make up the loss incured by the Cor-
poration on this aceount?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). Rehabi-
litation Ihdustries Corporation is =
Company registered under the Indian
Companies Aci. The question of giv-
ing a grant (o the Corporation does
not, therefore, arise. The Corporation
has been 1ncurring losses from year
to year and the cumulative Joss upto
31-3-1872 is Rs 335.50 Jakhs. Acord-
ing to the findings of certain Com-
mittees appointed (o enguire into the
matter, a large pait of the losses is
due to the working of the handloom
producfion centres  Offers had been
made 1in the past to the workers of
the handloom centres for converting
the handloom centres into cooperative
sceieties, so that the overhead expens-
es anising from ihe cenlres’ functioning
as factory units could be saved and
the products of the centres could get
the benefit of the sul sidy available 10
other handionm vroducts. These offers
had nol heen accepted by the workers
A fresh attempt 15 bemng made by the
Corporation to work oul a scheme for
conversion of ihe units as cooperative
societies.

Malpractice in  workers EPF. by
Houghly Docking and Engineering
Co, Ltd., Howrah

782 SHRI MOHAMMAD ISMAIL-
Will the Mimister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that the Management of Hooghly
Docking and Engineering Co. Limit~
ed. Howrah has resorted to serious
malpractices  with regard to  the
workers' Provident Fund contribu-
tions amounting to Rs. 15 lakhs; and

(b) it so, the steps Government are
3uking to etiquire into the matter?
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THE MINISTER OF LABOUR AND
REHAMILITATION (SHRI R K.
KHADILKAR): (a) and {b). The in~
formation is being collected by the
Provident Fund Authorities It will

Le lawd on the table of the Sabha 1n
due course

Entry of Asians of British Nationality
into India on Expulsion from Uganda

763 SHRI INDRAJIT GUPTA-
SHRI DINESH SINGH:

Will the Minister of EXTERNAL
AFFAIRS he pleased to state:

(a) whether Gouvernment
accepted to take Asians
nationality coming
and

have
of British
from Uganda;

tb) 1if so, the arrangements arrined
at with the British (overnment 1n
this behalf”

THF, DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI AFFAIRS
(SHRI SURENDRA PAL SINGIH):
(a) angd (b). Government of India
have agieed that those UX passport
holders whose cventual eniry nto
UK for permanent settlement has
been documented by the UK Gov-
ernment could stage through India
to visit their relations, ete. ‘en route’
to UK.

Transport facilities to workers of
Naval Armament Department

764 SHRI INDRAJIT GUPTA: Will
the Minister of DEFERNCE be pleased
10 state:

(a) whether the Naval Armament
Depot at Visakhapatnam has no
proper transport vehicles for bringing
to duty, workers who reside at long
distances;

{b) whether the Central Under-
takings in the area provide iransport
fapilities for their workmen; and
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(c) if so, whether any action will
be takén to sanction buses/coaches
for use of the Naval Armament De-
partment workers who are being put
to great inconvenience?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) WVehi-
cles have been provided for hring-
ing to duty the workers of the
Naval Armament Depot, Visakhapat-
nam.

(b) Yes, Sir.

(¢) Provision of additional trans-
port facilities to the employees of
Naval Armament Depot 1s under con-
sideration.

Crashes of 1.A.F. planes based on
IN.S. Hansa at Dabolin

765. SHRI INDRAJIT GUPTA!
SHRI B K DASCHOW-
DHURY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether 1n the last two or
three months, a number of Indian
Air Force aircraft based on LN.S.
Hansa at Dabolin have been involved
in crashes, resulting in fatal casual-
ties; and

(h) if so, whether any inquiry has
been held into the causes of these
accidents and the findings thereof?

THE MINISTER OF DEFENCE
(SHR! JAGJIVAN RAM): (a) There
have been three major accidents, in-
volving Naval Aircraft based at Dabo-
lin since July 1972. In two of thesd,
the Pilotg wers killed.

{b) Yes, Sir, A Board of enquiry
was held in cach case. The brief find-
ings are as follows:

(i) Accident
on 21-7-1872
(Fatal)

The most probable cause was an
of judgement on the part of the pilot
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when flying at low altitude. No in-

dividual was to blame for this acci-
dent.

(1) Accident
on 23-8-1972,

The most probable cause was pilot’s
inability to recover from an uncon~
trolled manoeuvre in which he pot
inadvertantly. The pilot rightly de-
cided to abandon the gircraft at a
safe height when he was unable to re-
gain control of this aircraft.

(ifi) Accident
on 11-10-1972
(Fatal)

The Board Proceedings are under
detailed examination The exact
cause of the accident has notl yet been
established,

Removal of accumulated coal stocks
to wcarcity areas

766. SHRI INDRAJIT GUPTA- Will
the Minster of STELL. AND MINES be
pleased to state.

(a) whether huge undisposed
stocks of coking coal have accumulat-
ed at pit-heads while there is @ vir-
tual famine of coal 1n many parts of
the country;

(b) 1f so, the reasons for this para-
doxical situation; and

(c) the steps taken to remove the
accumulated stocks and supply them
in the areas affected by coal famine?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI1 SHAHNAWAZ
KHAN): (a) to (c), The stock of
¢oking coal, used only by metallurgical
éonsumers, which increased consider-
ably due to less off-take by such con-
sumers and due to shortage of wagons,
is being controlled by regulating
production,

There arve, however, shortages of
other types of coal in different parts



261 Wﬁtt;’n Answers

of the country owing primarily to
transportation problems.

The Ministry of Steel and Mines is
in close touch with Ministry of Rail-
ways in order to remedy the situ-
ation.

Recovery of payment for houses auc-
tioneg in refugee colonies in Delhi
and New Delhi

767. SHRI SAT PAL KAPUR: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the number of houses in each
of the refugee colonies in Delhi and
New Delhi in respect of which the
total amount has not so far been re-
<ceived from the allottees;

(b) the action taken or proposed to
be taken against the defaulters; and

(¢ wicther any such house has so
far been auctioned in accordance with
the policy of the Government; if so,
the particulars thercof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. XK.
KHADILKAR): (a) 3,852 properties.
A list giving colony-wise break-up ot
these properties is laid on the Table
of the House. [Placed in Library.
See No. LT-3711/72)

(b) Notices are issued to the de-
faulters for the payment of outstand-
ing dues, and in the event of their
failure to pay the same, the proper-
ties are resumed and disposed of in
auction in accordance with the Rules.

(c) Yes, Sir. The particular of
such properties are being collected
and will be placed on the Table of the
Sgh!w as moon ef they become avail-
able,
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“Statement by President Bhutto over
line of control in Jammu and Kashmir

769. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state: )

(a) whether attention of Govern-
ment has heen drawn to the state-
ment of President Bhutto that Pakis~
tan would not agree to the line of
¢ontrol in Jammu and Kashmir being
made an international boundry; and
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{b) if so, the reaction of Govern=
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)

(a) Government have seen press
reports to this effect.

(b) Our position s well-known; the
whole of the State of Jammu and
Kashmir, which acceded to India in
1947 1s an integral part of the Indian
Union The Line of Contiol 1n Jammu
and Kashmir will be a new cease-fire
hne and according to the Simla Agree-
ment, the question of Jammu and
Kashmir will be finally settled peace-
iully through bilateral discussions
between India and Pakistan

Report of expert team on working of
Indian High Commission, London

770 SHRI CHINTAMANI PANI-
GRAHI
SHRI M RAM  GOPAI
REDDY

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether a team of experts re-
cently inspected the working of the
Indian High Commssion at London;

(b) 1f 3o, a bmef account of the
report submitted, and

(c) the steps taken to implement
1ts recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH).
(a) Yes, Sir

(b) and (¢) A statement 1is placed
on the Table of the House

Statement

(a) The mamn recommendations 1
the Report are;——

(1) Rationalisation of methods of
work and seiting up the Integrated
Purchase Organisation to handle
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Precuremnt of (ivikap and Detence
Staores wih 2 vicw to reduciag 165
posts by the end of March, 1972 and

bringing down the present strength 350
by 1974

Housing of all the wings of High
¢ ommission 1n India House and South
Audley Street after the reduc! ¢n31n
«taff are complefed.

Introduction of measu-es 10 ensure
t etter control over office contingencies
and Misc eapunses including telephone

exranses, Sohcitors fees, ete with
accent on economy
{2) Rationahization of rates of

foreign  allowance, represéntational
want, cost of local allowance of Rupee
Cadre Staff etc on the basy, of prismt
cost of living

(3) Rivival of scheme of volunt.ry
retirement tor local siatf

-
the
given

(c) Steps taken to implement
above recommendations aie
below —

(1) This 18 being implementat anl
notices terminating the services of 11
local employces have already been
issued

12) and (3) These have since heen
ymplemented

wrea T el arw AT e
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Recognition of P.R.G. of South Viet-
nam and PRK (North Korea)

772. SHRI JYOTIRMOY BOSU
Will the Minister of EXTERNAL AF-
FAIRE be pleased to state whethet
Government comtemplale to pive 1e-
vognilion to the Provisional Revolu
tionary Government of South Viet-
nam and Peorles Repubtic of Korea
{North Korea) as was done in the
case of (ferman Democratic Republie?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The Guvernment do ot cobtemplete
“any such ction at ‘this stage.
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Punishment tfo defaulting establish-
mentg in arears of employees Provi-
dent Fund

773. SHRI JYOTIRMOY  BOSU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) fhe Statewiw Hst of unex-
empted and exempted establishments,
industrial as well as non-industrial,
which have faited to deposit their
share of Provident Fund;

(b) the total arrears in the cases of
each establishment as in  1965-66.
1967-68, and 1971-72; and

(¢) how many of these defaulting
establishments have been punished,

and the na ure of punishment given
in each case?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) The .Provident Fund
Authorities have reported as under:—

(a) The names of all defauiting vn-
exempled as well as exempted estab-
lishments are not readily available.
However, a statement showing the
rames of the un-expemted establish-
1aents which were in default of pay-
ment of provident fund dues to the
extent of Rs. 1 lakh and above as on
J13-70, 31-3-71 and 31-3-72 is laid on
the Table of the House |Placed in
Library See No. LT-837/2/72].

(& Establishment-wise information
regarding arears of provident fund
contnibutions is not readily available.
However, ag on 31-3-1966, 31-3-19€8
and 31-3~1972, the arrears on account of
provideai fund contributions from the
defaulting un-exempted establishmenis
stood at Rs. 489.60 lukhs, Rs. 814.81

lakhe und Rs. 2085.57 lakhs respective-
f,?t

.
. . .
R .
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{¢) The EPF. and F.P. Pund Act,
1952 provides for fine upto Rs. 1,000
and/or imprisonment upto six months
agatnst the defaulting establishments.
Whblie the informafion 1n respect ot
punishment in each case iz not readily
avadable, the number of cases result-
ing 1 conviction during the years
1065-68, 1967-68 and 1971-72 stood at
1730, 2548 and 2805 respectively

Ordnance Factories and their Produc-
tion in the Country

774 KUMARI KAMLA KUMARI
Will the Mmister of DEFENCE be
pleased to state.

(a) the number of Oidnance Fac-
tories m the countiry, and

(b) tle total value of the produc-
tion in the Ordnance Factoties in the
year 1971(-72?

THE IMINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTI'Y OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
The nur ber of Ordnance Factories 1s
30 mnclwiing Heavy Vehicles Factory,
Avadi #nd Accelerated Freeze Dried
(Meat) :actory Hazaratpur

(b) Tiie total value of issues from
these Ordnance  Factories during
1071-72 s assessed to be in the range
of Rs 112 crores This value 1s pro-
visional pending closing of the annual
accounts for the year

Border Violation by Pakistan and
Chingy after Simla agreement

775. KUMARI KAMLA KUMARL
Will the Minister of DEFENCE be
pleagsed to state:

(2) ths number of violation of bor-
der line by Pakistan and China after
the Simla Agreement was signed; and
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(b) whether any area was also occu-
pied by them?

THE WINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Bet-
ween 2nd July 1972 when the Simla
Agreement was signed and 9th Nov-
ember 1972, there were 20 cases of
dring alose the hne of cowntrel, 39
cases of intrusion by Pakistani forces
and 9 arr violations There were 3
eases of border violationg by the Chi-
nese during this period.

(b) No, Sir.

Help by India for reconsiruction ef
economy m Bangladesh

776 KUMARI KAMLA KUMARI
Will the Muuster of EXTERNAL AF-

FAIRS be pleased io state

(1) whether Bangladcsh hi ye-
quested for help in reconstruction of
its economy, and

(b) 1t so0, the nature of help offered
to Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFP-
AIRS (SHRI SURENDRA PAL
SINGH) (a) and (b) The details of
assistance to Bangladesh for the re-
construction of ils economy have al-
ready been placed before the House
in reply to Lok Sabha Question No
762 on 3rq August, 1972 Out of Rs.
186 40 croreg already allocated ior this
purpose (Rs, 132 80 crores in the form
of grants and Rs 3380 crores in the
form of loans on concessional terms
as far as possible) Actual deliveries
have been completed 1n respect of
about Rs 150 crores Timely utilisa-
tion of supphes of this magmtude has
been made possible by effective ad-
ministrative arrangements in both
countries. Both Governments are
presently giving consideration to uti~
lisation of the unallocated balance out
of Re. 200 crorves budgeted for econo-
mic assistance to Bapgladesh up to
the end of the current financial yesr.
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‘Salasles ‘of Employees Working in
.. Bokare Stnl and HLE.C. .
7. KUMARI KAMLA KUMARI:
Wiil the Minister of STEEL . A.ND
MINES be pleased to state:

(a) the total number of employees

- of Bokaro Steel Plant and Heavy En-
ginecring Corporation Ranchi Plant

who are drawing salary below Rs, 350

monthly; and o

t

(b) the number of employees of the
said plants who belong to Chotanag-
pur region and are drawing salary
below Rs. 3507

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The total number of employees of
Bokaro Steel Ltd. and Heavy Engi-
neering Coryoration Ltd., Ranchi plant
drawing a monthly salary below Rs.
350 is 15,373 and 13,141 respectively.

(b) Statistics of region-wise
loyment are not maintained.

emp-

Bonus paid by M/s. Industrial Cables
(India) Limited, Rajpura, Punjab,

778. KUMARI KAMLA KUMARI:

Will the Minister ¢f LABOUR AND
REHABILITATION be pleased to
state:

(a) whether M/s. Industrial Cables
“(India) Limited, Rajpura, Punjaband
Jeewan Tara Building, Parliament
Street, New Delhi has distributed the
- bonus to its present employees at a
. rate of 14 per cent gnd to its emp-
loyees at a rate of only 4 per cent;

(b) if so, '-t.he reasons therefor; and

(c) the steps taken by Govemment
againat the ﬁrm? '

THE MINISTER OF' LABOUR AND
= .REHABH-ITATION (SHRL - R; K
 KHADILKAR):- {(8) to. (c).- Informa-

. tien. is not. available, . . The. subject

- '!al!s wit‘hin the State sphere.

cmahu betwm mqu and I'akistan
Forces ln Difterent Seetors

779. 8HRI R. S. PANDEY: Will the
Minister of DEFENCE be pleased to

: stnte'

(a) whether there has been clashes
between the Indian and Pakistan for-
ves in different ‘Sectors of the Indo-
Pakistan border during the last three
months;

(b) if go, the fa_cts.thereot; and

(c) the steps teken to check such
engagements between the forces of the
two countries in future?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
fhr. ‘There has been. only one  clash
during the last three months. This
took place in. the Rajouri Sector in
Kashmir on 30-9-72 when Pak troops
intruded on our side of the line of con-
irol but withdrew when engaged by
our troops. Later at a flag meeting the
Pakistani rerresentative admitted that
nis troops had crossed the line of con-
trol and regretted the incident.

(c) Such disputes and engagements
are sought to be checked through flag
meeting between local Commanders
or through telephonic contacts. at
higher levels. ‘

Sainjk Schogls in Gujﬁrat and other
States

780. SHRI D. D. DESAI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Gujarat State has a
very large ‘population of Kshatriyas
and martial communities;

(b) how many Regimental Boyr .
Schools and Sainik Schools are locat-

-ed in Gujarat and other States, State-

wwe. and

(c) what steps Govemmant propane '
to take to establish ‘wore Regltmnhl
Boys Schools and Saxmk Sthm’ls in
Gugarat?
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THE MINISTER or. DEFENCE; :
(SHRT JAGJIVAN RAM): (a) Popu-

lation figures of" the : State by costs
and martial communiues are not avail-
ablée. For the purpose .of the Armed
Forces, ‘distinetion’ of martial
non-martial commumtles is not re-
coﬂ‘msed

) There is one Sannk School in
Gujsrat and ope school each in 16
other States, ‘
attached as an annexure. Particulars
regarding regimental schoolg are being
collected and will be laxd on the Table
of the House

(c) Saxmk Schools are normally
opened at the initiative of the State
Governments; and there is no propo-
sal from the Gujarat Government to
open another Sainik School in Gujarat.
Information regarding the regimental
schodls is béing collected and will be
laid on the Table of the House.

Statement

1. Sa'n'k School
(MAHARASHTRA)
2. Sainik School -
.Dystt. Karnal
(HARYANA)

3. Sainik School
P.O. HADIYANA
JAMNAGAR
{GUJARAT)

4. Sa'n'k School
{PUNJAB)

5. Sa'nik School
{RAJASTHAN)

6. Sainik School
Sub-Office
KORUKONDA
Disti. VISAKHAPATNAM
(AP

7. Sainik §chool

SATARA
KUNJIPURA

BALACHADI

KAPURTHALA
CHITORGARH

KORUKONDA

. "(Keralu)

. 8. 8a'n’k School,

_ (ORISSA STATE)
- g. BankSchopl -~  PURULIA
- PO-MANGURIA = = - =
ST PHett PURULM .

© {West Bengal).
_10. Sainik School, .

AMARAVA-"
UDAMALPET - 'THINAGAR

L Ditt, COIMBATORE
(MADR A'F:!)
(TMAIL M)U)

" BHUBANES-
WAR
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‘ CREWA . ..
(MADHYA = =~ .
. PRADESHY -~ -7 "
12. Sain’k Szhoal TILAYA
D ste. Hazanbugh P
{BIHAR)

13. Sainik School,
- (MSYORE). .

14. Slmxk School,
. (ASSAM STATE)

Sa'n’k School,

P.O0. GHORAKHAL
Distt. NAIN ITAL
(UP). .

16. Sa'nik School,
NAGROTA
(JAMMU)

17. Sa'nik School,

I nphal ‘
(MANIPUR).

vAM

BIAPUR
GOALPARA

15 GHORAKHAL

" JAMMU

MANIPUR

Requests from Egypt for Indian Mil-
tary Advisers and Instructors
781. SHRI D. D. DESAI: .
SHRI R. R. SINGH DEO:

Will the Minister of DEFENCE be
pleasecl to state:

"(a) whether Egypt has asked IndJ.a

for Indian Military Advisers and
Instructors; .

(b) if so, Government's reaction
thereto;

{¢) whether the Chief of the Staff of
tpe Indian Air Force paid a visit to
Cairo at the invitaton of the Egy ptian
Armed Forces; and

(d) if so, the purpose of the visit .
and the relult ‘thereof? ‘

- THE  MINISTER OF nmmcz'
(SHRI JAGJIVAN RAM): (a) No, sn-.

th) Does not anse o
(c) and (d). The Chxei of the . Axr

" Staff vimen the Arab. Republic of -
_Ezyp(r'-on ‘his- own - volition while “en-

.‘\;"thé UK. with 8 view w ’w-
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tary and Air Force officers of that
couhtry

Munufacture of Cold Rolled Grain
Oriented Silicon

782, SHRI D. D. DESAI: Will the
Mnister of STEEL. AND MINES be
pleased to state:

(a) whether Government has aware
that the country continues to import
cold rolled grain oriented silicon steel
sheets;

(b) whether Government have em-
ployed an Expert to hecad Research
and Decvelopment Department and
whether he will be entrusted with
the responsibility to set up CRGO pro-
duction, and

(e} if not, the steps Government
P opune to take to manufacture CRGO
in India?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Yes, Su The policy permits import
of Cold Rolled Grain Oriented Silicon
Steel Shects as there is no production
of thi, quality steel in the country at
present

(b) and (c). An officer has been
appointed as General Manager, Re-
search and Development by Hindu-
stan Steel Limited. He has not been
entrusted with the responsibility to
set up CRGO steel sheet production
plant. It iz however proposed to set
up a CRGO steel sheet production
plant as a part of Rourkela Steel
Plant. Currently negotiations are in
progresg with the leading producers of
this quality steel for technical collabo-
ration,

¢

Indo-U.B. Relations

783. SHRI S, C. BAMANTA:
SHRI SAMAR GUHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
(a) the sieps taken or attempts
made by the Governments of Indfa
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and U.S.A. to soften their relations
which were hardened during the last
Indo-Pak conflict; and

(b) whether there is any hope of
normalisation of relations between
India and U.S.A. in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) There have been diplomatic
contacts between the two governments
both at Washington and New Delhi.

(b) It is hoped that Indo-American
relations will improve now that the
US elections are over,

Memorsadum of demands from Exe-
cutive Associati~n of Alloy Steel
Plant of Durgapuar

784. SHRI R P. DAS: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether Government have re-
ceived any memorandum from Execu-
tive Association of Alloy Steel Plant
of Durgapur;

(b) M so, their main demands; and

(c) the reaction of Government
thereto, and the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAENAWAZ KHAN):
(a) 1o (¢). There have been a
number of memoranda from the Alloy
Steels Executives' Association re-
garding the expansion of the Alloy
Steels Plant, Durgapur. The main
demand is that Government should
reconsider its decision not to in-
crease the capacity for production of
Stainless Steel as a part of the
scheme of expansion. It has been
explained to the Asgociation that the
product-mix for the expansion scheme
has heen decided on overall {echno-
logical and ecsnomic considerations,
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Rebabilitation of Burma and Ceylon

Evacuees in Andamon and Nicobar
Islands

785. SHRI SAROJ MUKHERJEE:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
siate:

(a) whether a large number of
Burma and Ceylon Evacuees are left
to be rehabilitated in Andaman and
Nicobar Islands, if so, the number of
families involved;

(b) the reasons for the delay in

setting them in the Andaman and
Nicobar Islands; and
(c) the steps proposed to be taken

to rehabilitate them?

THF. MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) o (¢). 15 re-
patriate families in the Andaman and
Nicobar Islands were given busiuess
loans 1 1971-72 and 19 famlies dur-
ing 1972-73. 87 loan applica ons are
under consideration 39 repatnate
families have been provided employ-
ment in the Rubber Research-cum-
Development Station in South Anda-
man and the Rubber Plantation 1n
Katchal Island.

Action is bring taken for registra-
tion of other ehigible repatriate fami-
lies mm the Andaman and Nicobar
Islands. The number will be known
after registration and grant of re-
habilitation assistance will be con-
sidered on merits, in accordance
with existing orders.

Functioning o Bokaro Steel Plant

786, SHRI P. VENKATASUB-
BAJAH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Bokaro Steel Plant
has started functioning;

(b) i so, the salient features
thereof; and
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{c) the steps taken for the econo-
mic running of the project?

THE MINISTER OF STATE IN THE
MINISTRY .OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN):
(a) The production from the first
Blast Furnace comlex of the Bokaro
Steel Plant as commissioned on 3rd
Qctober, 1972

{b) The blast furnace has a useful
volume of 2,000 cubic metres and pro-
duction capacity of 2640 tonnes per
day of basic iron. This 1s the largest
blast furnace commissioned in India
so far., One coke oven battciy with
69 ovens with factlities for recovery
of bye-products, one 55 MW Genera-
tor of the Thermal Power Plant, raw-
ma’enal handhng system, Band No. y
of the Sintering Plant ete arc also
1 operation

(¢} Steel Plants have a long ges-
tation period. The Bokaro Steel Plant
can be expected to reach the cconomic
Isvel of operation only after some
years of operation

Decision to expel Asians from Uganda
evoked similar feelings in other
African Nations

787. SHRI N. K. SANGHI: Will the
Miruster of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the decision of Gove-
rnment of Uganda to expel Asians
have evoked sitnilar feelings among
other African nations where the Asjans
particularly of Indian origin are liv-
ing in sizeable number;

(b) whether Government’s atlen-
tion has in this connection hean drawn
to the statement of the Vice-Presi-
dent of Kenya as reported in the
Finaneial Express dated the 23rd
October, 1972; and

{c) if so, the veaction of Govern-
ment in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Lo (). Governmeni have seen
the article referred to. They have
no information 10 substantiate this
general statement of attitudes of
African States,

OXFAM and International Red Cross
Complaint regarding relief materials
for Bangladesh Refugees

788. SHRI N. K. SANGHI: Will the
Mimister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government's  atten-
tion has been drawn to the news items
which appeared 1n the “Times of
India” dated the 9th and 10th Octo-
ber, 1972 that a parf of the mercy
supphes for Bangladesh refugees have
found their way to warkets \n Dethi,
Bombay and Calcutta where they
were opcenly sold;

(b) whether following complaints
from OXFAM and the International
Red Cross, Government have taken
into custody a Calcutta transport firm
authorities who were alleged to have
diveried to supplies to the markets;
and

(c) whether Government have
ingtituted any enquiry to find out, if
there was any collusion ai the offi-
cial level with the transport firm in
diverting the supplies, if so, the
number of persons who were prose-
cutéd, the nature of punishment given
and the quantum of goods seized with
their value?

THE MINISTRY OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR): (a) There have been
certain press reports alleging some
relet goods for Bangladesh refugees
received by the Indian Red Cross
Sociéty and OXPFAM having found
their way into the market.

178.

The Chairman of the Indian Red
Cross Society has denled the allega-
tions. Inquiries are, however, being
rhade regarding alleged leakage of
OXFAM relief supplies and certain
further complaints.

(b) and (c). The information is
being collected from the Government
of West Bengal and will be laid on
the Table of the Sabha.

Stir in England over influx of persons
of Indian Origin under forced cxodus
from Uganda

789. SHRI PILOO MODY: Will the
Mimster of EXTERNAL AFFAIRS be

pleased to state:

(a) whether attention of Govern-
ment has been invited to the linked
Indian Express ot the 9th Scptember,
1972, stating that following deeision
of President Anun of Uganda there
is a stir in England against persons
uvf Indian origin;

(b) whether Britishers are restless
as they think there is going to be a
large influx of persons of Indian
origin now bemg thrown out of
Uganda; and

(¢) the recaction of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) Government are not aware of
evidence to support this assertion.

(c) Does not arise.

India's participation in FarnAborough
Air Show in London

¥80. SHRI PILOO MODY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether India participated in

the FarnAborough Air Show reéently-
held in London;
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{b) whether India has offered Gnat
for sale at cheap prices to buyers m
foreign countries, and

(c) 1f sp, the man features thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA) (a) Yes
Sir

(b) and (¢) No offer for the sale
of Gnat mrcraft was made by us but
some enquries for the purchase of
the aircraft have been receaved which
are under consideration

Communication from British Prime
Minister to Indian Prime Minister on
expulsion of Uganda Asians

791 SHRI PILOO MODY Will the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether the British Prime
Minister, Mr Edward Heath has sent
a communication to the Prime Minis-
ter, Mrs Indira Gandhi, on the sub-
ject of Uganda Asians who are being
expelled by President Amun, and

(b) 1f so, a brief account of the
commumecation and reaction of Gove-
rnment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) and (b), The two Heads of
Government have been in touch on
the sgsuybject The details of such

correspondence 15 treated ws confi-
dential
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Low Production at

Plant

Durgapur Steel

792 SHRI 8§ A MURUGANAN-
THAM Will the Mister of STEEL
AND MINES be plegsed to state

(a) whether production at the
Duigapu: Steel Plant 1s much below
the rated capacity,

(b) 1if so, the reasons for the low
production at the plant and

(e) the steps taken to step up the
ptoduction?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINLS
(SHRI SHAHNAWAZ KHAN) (al
Yes, Sir

(b) Lower production at the plant
has been due to a varlety of reasons
the principal constraint being  the
continued adverse industiial relations
situation Other factors winclude the
unsatisfactory condition of Coke Ovens
and Ovens equipment, shortage of gas,
equipment troubles and moie 1ecently
DVC power restrictions

(cY All possible eftor{s aie being
made to improve the production by
taking a number of measures hke
repaus to Coke Ovens, use of alter~
native/auxihary fuels to supplement
Coke Oven Gag avauability, use of
oxygen lancing in open hearth fur-
naces to the extent possible improved
maintenance aimed at better equip-
ment avalabiuity, speeding up capital
programmes and planned procurement
of spares, refraciories and other essen-
tial materials In the area of indus~
trial relations, a three-tier joint con-
sultative machinery has been set up
for speedy settlement of ndustrial
disputes and grevances and to enlist
the co-gperation of workers in maxi-
mising productyon.
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Demand for and Production of Migh
Speed Bteel

793. SHRI 8. A. MURUGANAN-
THAM: Wl the Minister of STEEL
AND MINES be pleased to state:

{a) the eytimated demand for high
speed steel in the country;

(b) the production of high'speed
steel at present; and

(¢) the steps taken to increase the
production of high speed steel?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Although no precise estimation has
heen made of present demand tor
high speed steel alone, it is roughly
assessed to be around 1800 tonnes;

tb) and (¢) Production of high
~peed steel 1n 1971-72 was 483 tonnes.
Since production in 1869-70 and 1970~
71 was 189 and 173 tonnes respec-
tively, thcre has been a substantial
increase i1n domestic  production.
Imports of high speed sieel are being
suitably regulated to emcourage iy-
creased production in the country.

Conspiracy to crush CAT.U. Affiliated
Union in Baptist Mistion Press

794. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state;

(a) whether Government's atien-
tion has been drawn to the news-
item which appeared in ‘Satyajug’, a
Bengali daily paper, with photostat
copy dated the 6th October, 1872,
where a clear vonspiracy of crushing
the CITU affliated union in Baptist
Misgion Press is found; and

(b) it so, the reaction of Govern-
ment thereto?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). The
Ministry of Labour have no informa-
tion 1n the matter.

Gratuity Schemes in Rehabilitation
Industries Corperation

785. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
LABOUR AND REHBABILITATION
be pleased to state:

N
(a) whether Government have
given direction for providing gra-

tuity to all Government and semi-
Government  employees including
undertakings, but the Rehabilitation
Industries Corporation Limited, has
not yet formulated any scheme to this
end; and

(b) if s0, the reasons for the delay?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): <(a) and (b). The
Payment of Gratwty Act, 1972 has
come into force with effect from 16th
September, 1972. The rules under the
said Act have been framed and noti-
fled in the Gazette of India Extra-
ordinary dated the 16th Seplember,
1972 The Rehabilitation Industries
Corporation Ltd,, Calcutta, which 1s
a Company under the Companies
Act, 1956 will formulate the Gratuity
Scheme for is employees mn accord-
ance with the law.

Opening of a Sainik School in Hima-

cha) Pradesh
798. PROF. NARAIN CHAND
PARASHAR: Will the Minster of

DEFENCE be pleased to state;

(a) whether there is a proposal .to
starl a Sainik School in Himachak
Pradesh;
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(b) if :50, whether any s:te has
hbm selected for this purpose; and

(c) the hkely date by wl'uch the
proposed Sainik School would be
. opened?

THE MINISTER OF DEFENCE
- (SHRI JAGJIVAN RAM): (a) A
proposal ‘from the Government of
"Himachal Pradesh for opening a
Sainik School in the State has been
recezved

(b) and {e). A Committee has been
set up by the State Government for
the selection of a suitable site and

-completion of certain preliminaries
connected with the starting of a
Sainik  School. A final
would be taken on receipt of the re-
port from the Staté Government.

‘Samction of Ex-Gratia Grants to Gall-
.antry Award Winners of Indo-Pak War

797. SHRI NARAIN CHAND
PARASHAR: Will the Minister of
"DEFENCE be pleascd to state:

(a) whether the Union Govern-
ment or the State Governments have
.sanctioned any ex-gratia Grants to the
" Gallantry Award Winners in the
Indo-Pak War-of 1971;

(b) if s0, the nature and amount
-of grants as grven by the Union Gov-
ernment or the State Governments
in th2 case of each Award; and

{c) the names of Gallantry Award
Winners from each State and the
.grants given to them by these States?

‘THE MINISTER OF DEFENCE
-(SHRI JAGJIVAN RAM): (a) and
(b). Based on the information receiv-

. ed from the State GGovernments/Union
Territories; a statement indicating
“lump-sum cash grants authorised by
‘them * to recipients of_ Gallantry

Awards in connection with fhe ope-

rations ‘against Pakistan in “Decem-
ber, 1971 {8 1aid on the "Table of the
House.: [Placed  in Library. See
‘No, LT-3713/73). ,
Jdantry Awards who are of Nﬁpalme
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declsxon_

Recipients of Gal-

'WW'AWm 1gg 3

'dom;eile ‘are given lump sum cauh rer.
‘wards by the : Central Government at -~

rates of Rs. 15,000/- for Param Vir

'Chakra, Rs. 19,000/ for. Maha Vir

Chakra and ‘Rs, 5,000/~ for "Vir
Chakra, g8 these personnel do not re-
ceive any lump sum ‘cash' rewdrds
from any State Govemment/Adnnms—
tration of Union Territory.

(¢) Information is being collected =
and will be laid on the Table of. ‘the
House as early asg possible.

Request to raise Himachal Regiment
in Army

798. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether he has received any
request to raise the Himachal Regi-
ment in the Indian Army; and

(b) 1t so, Government’s decision on
this request?

THE MINISTER OF DEFENCE
5SHRI JAGJIVAN RAM): (a) Yes,
1T,

(b) it has been found not possible
1o accept the request.

Safety of life and property of Indian
nationals in Uganda

789. SHRI SHRIKISHAN MODI:
SHRI K. LAKKAPPA

will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(&) whecther India‘ had asked the
Uganda Government for an agsurafice
of safety of the life and property oi
5000 Ind:an Natiomls

: (b) if s, whethex it was due to the
roports. of the Mihtary ﬂa.re-up iu
Uganda, and

(c) the reaction of Uganda Gov..
emment ﬁiereto" L
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFPAIRS
(SHR1 SURENDBRA PAL BSINGH);
«a) o (c). Since the announcement of
the  ordrrs  expelling mnon-citizen
Astans fiom Uganda, the Government
of India have throughout urged on
the Uganda Government that as long
as Indian citizens remain in that
rount+y, the safety of their lives and
properties would be that Govern-
ment's responsibihity, Government
are not awarz of the loss of life of
sny Indian cilizens so far, Govern-
ment's efforts will continue to secure
just anq eguitable terms for the rea-
lisation and repatriation of proper-
t ¢s left behind by our nationals

Attack on Workers in Durgapur Steel
Plant

800 SHRI ROBIN SEN Will the
Minmister of S1EEL AND MINES Le
pleased to state

(a) whethet Government are
aware about .he attacks on the con.
trartors’ Labourers in Durgapur Stee]
Plant by the soonda elements;

(b) whether Government are
4ware that the contractors in league
with the management of Durgapur
Hreel Plant are assaulting and threat-
ening the workers inside the plant
with the help of goondas and tihe
workers have been arrested without
uny reasons; and

(e) if so, thr steps taken by Gov-
crament to prevent such kinds of
attacks?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ XHAN): (a)
There have besn no reports of attacks
onn Contractors’ labourers inside the
wlant by goorda eléments;

£b} and (c) Do not arise.
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12 ks,

RE: DISCUSSION ON ALLEGED
SCANDAL ABOUT IMPORT OF
WOOLLEN RAGS AND ADJOURN-
MENT MOTION ON THE CLOSURE
OF THE DELHI UNIVERSITY

MR. SPEAKER: Now, calling at-
tention-notice. Shri Shrikishan Modi.

L}
SHRIKISHAN MOD1
I call the attention..... ..

SHRI
{Sikar):

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): On a point of order.
I have already written to you seeking
your permission to make a submission.
Thig rags scandal has become a na-
tional scandal It involves not less
than Rs. 15 crores every yeas, and the
1ags which bhave been bought from
America for about Re. 1 a k.g ..
(Interruptions). We want to full-fled-
ged discussion on this. I have
already given no‘ice for it. The
calling attention will be only an
apology for this. It involves the
Fo-eign Trade Minister, the Finance
Minister, the Customs and the STC.
It 1s not a matter which can get clear-
ance through a calling-attention-
notice. I seek your permission to
raise 1t and I seek your assurance that
the matter will be discussed fully on
the floor of the House, because it is a
national scandal and 1t has been going
for the last three years.

MR SPEAKER: 1 think I should
first wirh hum a welcome back to the
House.

SHRI JYOTIRMOY BOSU.
you, Sir.

MR SPEAKF™: So far as this
point is concerned, 1 also know that
there is a lot of agitation, and I have
no objection to hdving any debate. ..

SHRI JYOTIRMOY BOSU: Thank
you, Bir.

MR. SPEAKER: He can put it for-
wand in the Business Advisory Com-~
mittee, andl if they allocate any time,
1 shall be so happy about it,

Thank
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SHR!I S. M. BANERJEE. (Kan-
pur). Let there be a reply to the
calling-attention first,

SHRI R S. PANDEY. (Rajnami-
gaon): It has appeared in the press
that this matter has been referred to
the CBI. In the circumstances, may
I know whether if a discussion is per-
mitted, it will not confuse thc mat-
ter.. .

.

MR SPEAKER: May I make one
request to the hon. Members? The
hon. Mmuster will be there, and the
Members will be there 1n the Business
Advisory Committee, and we can‘dis-
cuss 1t The reply of the hon Minis.
ter 1s not yet before us .

SHRI R. S. PANDEY: It would be
better 1f the CBI report 1s before us
I am in favour of discussing it on the
floor of the House It 15 & very serious
matter. But if the report of the CBI
also come before us, it will be better,
because we shall know something
about what has happened

SHRI JYOTIRMOY BOSU 1 had
given an adjournment motion about
e closure of the Delhi University,
which you have considered not fit to
accept Would you allow a substituie
performance on that, namely that the
matter may be discussed on the floor
of the House? I would not insist that
vyou may admit the adjournment
motion

SHRI S M BANERJEE- Let the
hon Minister reply to the calhing-
attention-notice Let us hear the hon
Minister There is no reason why he
should not reply 1o it

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): The House can discuss
ithe matter after that....

SHRI S. M. BANERJEE: 1 am not
talking of the rags scandal now; let
the hon. Minister reply and let there
be a discussion on it. But what 1 am
mlking ‘bﬂut it tbj’. v

MR. SPEAKER: Bul when I am
standing, he should sit down,

-----

SHRI S. M BANERJEE.
seen you standing

I have

MR SPEAKER. If he has seen me
standing, still he is not looking like
that, As regards the situation as i
developed in wvarious parts round
about the aity, of course, the other
day, the hon Mnister of State in the
Ministry of Home Affairs had replied
to it There was one adjournment
motion on it earlier, and now there
1s anothrr one The students had
again ransacked the Chief Execulive
Councillor’s

SHRI ATAL BIHARI VAJPAYEE
They are being beaten hy the poli

SHRI 8 M BANERJEE They had
fired 20 rounds of tear-gas shells, and
the students have been mercilessiv
beaten

MR SPEAKER  After all, when
the Speaker 15 standing, the hon
Members ghould sit down It may be
a good exception if that happens fur
a day or so But it should nol be
made a daily practicee. When I am
gning to make my observations, why
should hon Members interrupt? The
Minister should come out with a
very clear statemeni about 1t and
we will see later whether we need a
a further discussion or not.

SHRI PILOO MODY (Godhra): I
have had a phone call saying that the
students are still heing merscilessly
beaten, at this very moment.

SHRI ATALl BIHARI VAJPAYEE
And the police has entered the hostel
of Ramjas College

SHRI PILOO MODY: I have the
names of boys who have actually been
beatcn,

SHRI 5. M. BANERJEE: The un
versity campus has been converted
into a concentration camp.
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SHRI JYOTIRMOY BOSU: Indis-
criminate’ and ruthless beatmg of the
Stuct%ts is on:

Sy 2 o «

MR SPEAKER I am asking the
Minister: to:make a statement.

yor s

ot wewr fagrdt sToAR  wTE
FET 2 fF A wRrem awen & ®@T
ﬁm%%ma‘rmmmw
Wtﬁmﬁm@%ﬁwﬁw%
Amwwwﬁmﬁ 4
A wE § A AR A were
T aFaen faar | a g ware &% #

Wwﬁ%fma@ﬁmm}

SHRI PILOO MODY: Ramakrishna
Kaushik, Dinesh Kaushal and D. S.
qul——these are the ‘names of the ‘boys
who have been: mercilessly - “beaten;
“who are being beaten at this very
minute.

MR. SPEAKER: I will not object
to questions being asked after the
statement of the Minister. . But the
diffieulty. is -about ithe . definite- rule
you haye provxdgd You can amend
the rule ‘but as far as it stands now,
how ,can L.go euf: of it? :No question
can be asked after such a statement
AN

SHRI ATAL BIHARI VAJPAYEE
In that case, ‘we will press ‘the ‘ad-:
journment motion, if we are. not
allowed even: to seek clanﬁcation

=

MR. SPEAKER: I am saymg thls
because the rule is there:: You think:
the Speaker is coming out with his
own view. I am only interpreting
the rule. It is not my view. If it
were 10 :be left: to:me; I wWeuld ’h’ot

obaas:t to queStmns(bemg asked.

-

SHRI DINEN BHATTACHARYYA
(Serampore)- <’Y~0u ‘®an ‘éréa'te a eb‘ﬁ-*
ventlonf i iiue

2417 LS 2

e,
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If you want the
Minister to make a Statement, m@an

MR. SPEAKER:

PBa- niade iy “you do"not, T i re-
pared ““to adrmt “a “call _g tgz;,‘,xpn
motion. "~ * .

SHRI S. M BANERJE}E On. a
pomt of’ ordfr According to the
rules, if the Mmlster makes a sttate-
ment $uo motu We cannot ask ques-
mons ’

MR. SPEAKER: The rule is there,

SHRI S. M. BANERJEE: I have
read' it. “Having been 17 years here,
I must have read somethmg

MR. SPEAKER You ‘must have
known that I have been reading'¢his
for 15 years as Speaker a%ﬂ se«/eral
years as'a Member.

. Y -

SHRI S. M. BANERJEE I accept
you as’the Speaker I a‘m not cdn-_
uadlctlng yoﬁ

MR SPEAKER Do not mmgm.de-
me. You are welcome to be misguid-
ed yourself, but not me.

SHEL § W BANERIEE: - Undac
the Tules,-a has -every right
to make. R stg.tgm.ent sou motu. Ac- -
cording to the ex1stmg rule, there-
after, we are not supposed to ask
question. I agree with you theve.

But here is a case in regard ﬁo
Umversxty eoncermng wmch we
tabled” on* adjourtirient ‘motion” lnﬂf
also call® ‘attention” motion. Th]s is
beg:_aqse of ‘the gldrming sﬂuatwn in
the" Unx\zersxty ‘m\mlvudg all” thgg sty
dents. " The Mimster dld not thn;,k ;t
proper to comé but With “a statement.
He could have asked your permxssxon
to make a statement toda

Do

have' tdbled our a&jorurhn‘lent im&%
attentldn' motién. Accbr&i m youi"
mstr\ttétiﬁns He“has fo m? afa stdfe"-

meit Hé* haé’ not’ mﬁi‘le aﬁ‘r zl’.f’ g
nane’ was in'’ "Ehe“order papef*‘tox: thi‘g
putpose; T T would’ not’ have' presséd the
adjournment* motmrr ’ SmEe it is not
in the -order’ paper, press my ad-
journment motion to dlscuss the sem-
ous and alarming mtuatmn
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Closure of Dethi
finiversity

MR SPEAKER: Al I can do, it
he iz not making a statement, ig to
admit the call attention motion.

SHRI JYOTIRMOY BOSU: On a
point of order. I comsider that the
situstion in one of the largest umver-
gities in the country which is in the
very capital of our country and which
has been closed for three days has
gone beyond control, and they expect
further deterioration. Police were cal-
led in inside the campus; they have
been beating the boy and girl stu-
dents mercilessly without parallel, I
congider this a fit case foy adjourn-
ment of the business of the Houze to
discuss the matter. Hence we have
given notice therefor. Now we want
your considered views. Do you consi-
der the situation to be grave enough
or not and if you congider s0, we can
ventilate our grievances through which
Torum® You can tell us . {Interrup-
tions) .

SHRI S M. BANERJEE: The Edu-
cation Minister did not think it pro-
per even to attend Parliament?

d
re

MR. SPEAKER: I have already
sdid" thit because you will not be in
a tion to ask question if he comes
ot with a statement sou motu, 1f I
allow a call attention motion, Mem-
btfx\swinbeinapositlontoalkquean
tions ahd therefore I decided to admit
the call attention motion,

SHRI . BAMAR GUHA (Contai):
On s moint of gubmission. It is an
urgent matter. On some previous
ocgasione more than gne call astention
mption had been admitted the same
day. Here it iz not that. the
‘University has been closed but Ahe
police aiso gat into the univgrwity.

MR. ! am allaw.
call attention. it ing &.

b
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SHRI SAMAR GUHA: Clashes ate
going on and there is a possibility of
further injury and further loss of
lite. Therefore I suggest that call
attention motion should be taken up
today, in the evening. There have
been precedents. ¢

MR. SPEAKER:
not do this time.

SHRI JOYTIRMOY BOSU; Two
call attention notices have been ad.
mitted by the former Speaker, Dr.
Sanjiva Reddy. We should like you
to consider that suggestion.

MR. SPEAKER: That was when
only one gentleman was asking the
call attention motion; now there are
five Members asking the call atten-
tion motion

1215 hrs,

I am sorry; 1 can~

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT~
ANCE

REPORTED LEAKAGE INTO OPEN MARKRT
OF WOOLLEN GARMENYS IMPORTED AS
RAGS

oft ot Fou WYl (15T > e
#qgrey, ? wfrpadg @iv g &
frcfufeas fagg o oy fade =moTe
weY w7 sy feaar § R AT W
fhmguwm A —

“or Fomgl & T 9 wmATe
fre o S wE o @ W K
foR w1 o 1"

¥

THE MINISTER OF POREIGN
TRADE (SHRY L. N. MISHRA): Mr,
Speaker, Sir, the regulation under
which import: of weollen tags iy pep-
misgible sgainst the export of woollen
manufactures including knitwesr Is
effective from May 1968. In fast) »



similar regulstion was, in uim
evihprlorta.'ﬂmem !Ornlgfita

W? 4n the wake of:the de-
valuati the Indian Rupee which
taok -place on -8th June, 1988, all' sich
schemes were w:thdmwn since May
1088, thére has beén no change in the
Scheroe which . should . facilitate . the
impmofragshuothacomurytoa
large extent; than before, ' I.muy ,ré-
iterate that the ‘Rags’ conaiznments
released ot séized or ‘pending cléar-
ance at the docks are. the. comsign-
ments imported under a Scheme’ an-
nounced . in ‘May -1968. The. only
change in the May 1068 scheme was
made with effect from 1lth May, 1972
when subatantial restriction were in-
troduced. From that date, the im-
port of woollen rags was allowed
only to the exporters of shody blank-
ets. Having regard to the = normal
volume of export of shoddy blankets
and of other woollen goods, this would
smount to a drastic cut indeed in the
overall imports of rags into the coun-

" )\'.,

2. Althouxh tha policy eoverinx
import of rags between May 1968 to
May 1972 bas remained . unchanged,
larger imports have taken place in
the.last one year of 80, This seetns
to have oecurred for three reasons.
Firstly; in' the May 1971 budget, an
1mmndutyu¢40w¢entwadm-
poséd on’ faw wool or greasy wool.
Secondly, ‘the ‘international ‘price uf
raw wool as 3 commodity has of h&
shu'plar &ctmed, wlmost 247 tivhey.
ddcts have gone up by over 30 per
cen dn. vale dn 197172 08’ compared
to- 1989-70 therehy numntmg re;-
mmmmt Aok’ 80" that" exter

Men

»

the!;mt u m.,vbe,,f, Jed

!hw m}wm msmnddy xml
wan! wakte:"

KA’ 25, 1004 (SAKA)

amm.mw

ummmmy ‘b ver, this propen-
sity has got tombiried: with the than
pulative. ingtinct of . same .of our; pee-
ple and .instead of importing rags. to

‘b utilised as raw thaterisl after béing

pulled and granetled snd spun into
yain, thsy imported tsed ‘wedtables
and these have found their way :ino
the market rather thnn to the facto-

ries. .

mr'-

3. As'the matter involves contraven-
tions  of the Customs, Impart Trade
Control and Foreign Exchange ‘Regu-
lations, it has beefi decided to-entrust
the matter to CBI for. detailed mvesﬂ-
gations covering all™ the aspects ‘o
the problem, including . the possible
complicity of ~the’ eoncsrned dﬂidak

or anybody else. .
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SHRI S. A. KADER (Bombay Cen-
tral-South): Sir, I am happy: that the
. government has accepted ‘that there is

nothing wrong in the whole affair of
the rags scandal, There .are sp many .
affairs that must be ‘going on, 'This -
_is an, affair ‘which has come out, pos- .
sibly bocamormin-nﬂghﬂnz or
soma‘thuneﬁson.nnﬂitmw#' .

in thcpapars. Itisnidthﬂt

ki

m(}th m

AR

This maﬁfe MWWoﬂ
in nhwwwm satttadiod m

MR, SPEANTR:" He mhm

a very lpg:c gxpenence ‘ iy
SHRI §. A, -EADER: tiea ;oad

thjngthatﬂxeﬁouaehndneddthe-

Mmaveum inv&vedh&
this. They are the licemmg authori-
ties, !lmuee eushma mﬁ the

SHRI . JYOTIRMOY BOSU - (Dl!»
mond_Harbour) ; What about pemi-

- cal donaﬁons? “th

SHRIS A KADER Iamnotawnre
of it"'I'do not want to go intd it
It you have some information, you

< may suply 'it. - In this case the role of

the §TC has to be looked into. There-
mhnewutemsinoneofthepapers
about the role of the STC, and I hope-
the hon. Minister will clarify how far

it is correct. I am reading that ex-'

aveite fefrt & oW 4 W e |
ihmnmﬁwzﬁmw}m

tract:

“The role of the State Trading
.. Corporation in this rags scan--
dal is yet to be fully explain-

ed. Rag imports -are canali--
sed through the STC. Appa-

" rently, the normal practice is:-

. for the holders of the export.
" entitlement to conduct nego-
tiations with foreign partners.”

~ Here the Minister has stated that the

STC conducts the negotiations and

- purchases. But it is stated here that

the parties should conduct the nego-
tiations and make purchases and ETC

just signs it It turther nays

'.Theloods are then mmnny
. transferred to the - dmportexs-.
- while thay are still on  the'
‘-;mzhmsoastowoﬂnw-‘
~ mient of sales-tax. The pro-
cedm -oonkes . it-clear " M
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fhe S2C Was technically res-
ponsible for fthe consignment
of bogus rags ‘&t the time this
was leaded on to the ships.
-Howevar, e STC did not
*agree to inapect the consign~
ment even after it has ceme
t0 know that in many cases
the rags were actually gar-
”.ll

What is the role of the STC? I think
we created STC with the object of eli-
minating middlemen so that there
will be direct contagt between manu-
facturer or producer and the con~
sumer. Now the way the STC is
functioning, it looks as if one more
middleman has been created,

Whatever may be the reference to
the CBI—I will come to it later on—
I would like to know whether a refer-
enee has been made as to how many
STC officials are engaged in private
business through the partnerships of
their wives, daughters or relatives.
So, that also should be looked inteo.
As the information is or ss the tslk
15, many of these officials have their
share in imports and exports of these
items. They also connive at such
things. Otherwise, such things cannot
happen,

About the Customs authorities, we
know what the Customs authorities
are. They are very strict where there
is no incentive. But they are not
strict where there is a lot of incentive.
This is the custom. At one time, an
American friend told me that the
Sheikh in Dubai was very happy that
one of his consignments worth about
Rs. 80 lakhs was caught at Bombay.
The American asked the Sheikh,
“How is it that you are so happy at
the loss of congignment worth Rs. 80
lakha?" He replied, “Yes. One con-
signment worth Rs. '80 lakhs has been
confiscated. It was planned like that.
That means other things have been
passed. The things worth crores of
rupees have been pawssed, Only a
consignment worth Rs, 80 lakhs has
been oconfiscated.” Thiz s how it
happens.

. Rags in Open
Market (CA)

There 13 a Hafta gystem (instalment
systers) that we have in Bombay. It
1 thet you can smuggle things but,
at the same time, you should give
cases where the Customs ean catch
you red-handed and show to the Gov-
ernment that the Custdms authoriﬁes
fre very actim

" There are 50 many persons who are
coming from loreign countries. We
know how they are checked. It
is those people who bring in a large
number of thungs. We know how
they are cleaved. These things should
be looked into by the Customs.

Now, the C.B.I. has been entrosted
with the job. The C.BI is u part of
the administratien also. All the offi-
cers of administrative departmentyd are
known to each other as brother offi-
cers. I do not kndw how the CBI ot~
cers will be sitting in judgement of
another set of brother officers to find
ocut the fault and bring it to the
notice of the Government. 1 do not
know how much faith has the Mini-
ster got in the CBI; how much he de-
pends on it. I am very reluctant to
admit that much will come out of the
CBI inquiry. Nothing will come out
of it.

How much time they will take to
give the report? This type of things
are being done. Is it in the interest
of the country or not? Should an ad-
ministrative action be that it should
be referred to the C.BI? What are
the other people for? Why is it that
the administration i* not working
properly in the interest of the country.
Why is it that the administration is
so maligned? It is openly said that
unless and until a bribe iz given, no
work can be done at the administra-
tive level That is what is being said.
This rag scandal is a proof of that
It has been admitted by the Govern-
m;nt and they are referring it to the
CBI.

I do not know when the CBI report
will come. It might take one or two
months or even & year. By the year



I mnofrfed I’i;oolten ‘

4‘5_::1‘N rxm wid
en% &mragsﬁwﬁ}gbe ,tom *tow ragw and
i ill rema i ofe. the mgs sl

hen

tht}t he has eﬁxed tor the~CBI to~ nge
report, on -the rags scandat: That¢ iis
the most important thing. It should
not take more- than a month That
réfmrtl must” be placad before the
House® for its® conmdei‘ation ora dlS-
cussi’oﬁ‘
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As my, honw frxend pomied out* 50
many -factories;aréin . soupasifar &8
the raw,matérialiig icoricerned:.” The
Minister has admitted = that about
85,000 ba.es:mor: whatéver -it' is+ - -are
under.;custody.’:. The’ raw’ mateérial s
reguired .for -the :.factories” - -where
theusands/-of speoplesare i.employed:
Is:he geing:to'wait: $ill the CBI report
comes’andthen” release those - things
or isyhe:geing to!takeiaction immedi~
ately?: Thisiiraw: material 'must - bé
released: and ssupplieg+to ‘those” peoplé
whe run the 'facteries;”

- WHat'is' thé plaz of 1 Mmlster as
faﬁsas»ngi‘ﬂg TAW matén‘T t0° the in-
dustry " igt coﬁée‘rned" Even' today
théredsiia’ shértage.” As mly . hOn fr1-
end, M‘r‘“Mddi has’ ‘pointed ‘otf,
Ludhiana and other places there is
shortage of raw. material.-. What-ac-

tion is. the Mlmster gonig .to take; i.e.,-

'm _ arrangement, .- to make
ava able .the raw material required
by them? = Also I would like to know
about the time-limit of CBI, whether
it is a complete reference to CBI and
as to the subject of inquiry.

SHRI L. N MISHRA: It is difficult
to put any time-limit for investigation.
It is-for the CBI ‘people to go into it.
They 7alone “can‘' suggest how long it
will ‘take! ~ The suggestions given by
the “hoti.” Member ‘will be passed on
to 'the CBL- I cannot _commit myself
on behalf of the CBI.

About the release of bales there ‘is °

no question of evidence. The Magis-
trate.has’to go into it; it is for the
CBI to say when'it ‘will be'in a posi-
tion to release those bales. Today it
is in the possession of Customs. When

| —

NOVE BER 16 1972

ey na

Rags in Open 204
-Market; (CA)

CBI sta‘rts the*‘ 1nqmry,~ Wil go to
the: CBi then*they will bé in a posi-
tionto say when the-bales' will be
released: This difficulfy dsgthere. As
has/been said earlier; our industry may
suffer for:some* ‘time: Othér«alterna-
tives: canibe -found.” Mo will*be my
endeavour : tot see vthat’ the “industry
does not suffer. MoreoVer; 1" ‘will say
this.. The rags are mostly used for
chésp- ‘blankets c‘heéf) JérSIGS é’tc,
Wi P uSed 10F domestic” purposes
Apart ffﬁm’ these” L‘udhlaﬁé is“known
totexport” Wwob :

fore; I will not’aeny’ that the’ ik
will ‘not bé“afféctéd. - Tt niight be aff-
ettéds But-it will*be™ otfr“‘@n'ﬂ“"avoulj
to see that the*inddstry dods ‘not stiffer.
Both' the thmgs cannot be theref. -“We
want" aft” inquiry “and prose(: n'of.
the” oﬂ?@ndér, rlgh’cly s0; il also want.
it.~If; in that, ‘soni€ dislocation  is
cauSed then we have to accept it

B

on*“Mémbei‘ wan“ied tq kx}
abotit” *’l:he““rol'é* ot ™ STt ”STC‘ have
evolved ‘a procédure under hich” %hey
arr&ng‘é pﬁrchase’ ot shodﬁ‘fr‘rags on
‘g n Théw‘

i -
TheH cons1gmne’1’1ts” are ‘also transf
red'to ‘the allottes over highseas :
the case of many other commodities.
The second role is. thisi~ STC : weére
aware. of the likely import of usable '
garments against licences issued ™ for
rags, and it was for this reason ° that
they - wrote to the Collector of Cus-'
toms, Bombay, on 27th: May, 1971
suggesting ‘constitution of ‘an inter-
departmental committee comprising of
customs officials, Textiles Commiittee
and STC officials for inspection of the
imported rags- consignments - ‘before
clearance. . Since STC does not direct-
ly handle the imported ‘cargo“on-arfi-
val, it is not in a position to know the
contents of it. - -STC charges a momi="'

nal commission .of three Tper - cent:
(Interruptions). -About" -the -other
things, they are separate  questions:”

The question of integrity of the offici="
als of the: STC cam be looked- " into.
But, by and large; STC i3z doing ‘good”
work and we should not run down this™"
public sector unit which has establi-
shed a record of its own.
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SHRI JYOTIRMOY BOSU. On a
poinit of order.' He did not clanfy
why Government ‘did ‘hot také *“‘any
steps before this was brought to notice
m the DIEES o ot s ppvagns - By QG HL
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Market (CA)
15 MR:. SPEAKER Order, Aerder
SHRI S. M. BAN}%RJEE (Kanpur) &
I am_not;,pu_fft:‘i‘ng a qgeitiqn. il

MR. SPEAKER: What else is
doing?

he-
I am sorry. I cannot allow it..
AT fETREN S . t»;v_.". 3 s

k2

SHRI S. M. BANERJEE:

* %

MR. SPEAKER: It will not go on
record No member should
w1thout my perrmssmn

‘ speak;

SHRI R K. SINHA (Falzabad) ;
is necessary that ‘the most deterrent
pumshment is glverr to those ,who have-
tried" 4o  contfaveéne’ theé rules Now~
that % has’ grown' in' prcpoftmns “a
ost throu mj’h ‘Probe has tq’ be ;ggd’e,
of‘theéa All‘ ‘the §anie‘ q
t’hﬁjk that a Iot’ ‘of time is .néqa d’ £qx;~
it THe 'CBI ‘inquiry *" s We}come
The &ssﬁrance bf ‘the Mxmstei" I8 Weél-
comé!“YA11 $he*sanie, the stock should
be conﬁscated ultilat released
in order ‘that trvt?é giﬁdu?s%r;:?n Piinjak-
does not suffer. The Minister ‘should
also make through his Intelligechpthe
deepest probe to find out how 1t is
done so that in future this sort of
thihg is ‘prevented;: 'the Virnport “of”
woollen garments is stopped“ I “would"
like to know: whaf steps the Mlm’st@r*
is taking 4n. ﬁnis% d:reeﬁon" s &

sapithieed- 0 Al GG W T e i
el i \ d R

ATIL

B Ml A

SHRI L. N. MISHRA: I have ans-
wered most of the questions. The-
onl¥" tHing " remammg is about & ~the.
future. We have not yet decided
ﬁqally,. we will -examine;;it and stry to-
ma‘kg{ 1t-—J, canoz}qt say foolproot——-as,'
possxble

58
4'1L¢

**Not recorded.“l'” s

PAFR DI
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1259 hrs.

QUESTION OF PRIVILEGE

ALLEGED ASSAULT oN Sumrr K. Mawno-
HARAN, M P. AT MADRAS AIRPORT

MR. SPEAKER: Shri K. Mano-
haran. He has given notice of &
Motion of Privilege.

SERI K. MANOHARAN (Madras-
North); Mr. Speaker, what I am go-
ing to say or read is a direct passion-
ate appeal to the conscience of the
member of this House (Interruptions).
1 request my hon. friend, Shri Piloo
Mody, to have some patience. What
1 am going to say is from the botiom
of my heart, with a mental anguish.

SHRI PILOO MODY (Godhra): 1
did not say anything.

13 hrs. ! *

SHRI K. MANOHARAN: Mr.
Speaker, Sir, I wish to bring to your
notice an incident that took place at
the Mennambakkam airport last even-
ing when I was proceeding to emplane
for Delhi for attending the Parliament
session today. About 30 hooli-
gans. , . k¥

SOME HON. MEMBERS: Shame,
shame.

SHRI G. VISWANATHAN (Wavdi-
wash): Sir, I rise on a point of order,
{Interruptions)

MR SPEAKER: I will call you after
he finishes the statement.

——a— - ———— —
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SHRI G. VISWANATHAN: A paist
of otrder cannot wait for his finishing
his statement, (Interruptions). The
point of order cannot wait till he fini-
shes his statement. (Interruptions)

SHRI X MANOHARAN: May I
proceed, Sir?

MR SPEAKER: Just a munute. I
thmk this point of order raised by
Mr. Viswanathan has much weight in
it. I would be very happy if you
just mention the names of the people
or the group of people, but to bring
in certain names of certain dignitaries
.« « (Interruptions)

SHRI G. VISWANATHAN: % »

He s a defector. He has defected
from the DMK party. %% He talks
about conscience. He has sold his
conscience, ¢

E ]
MR. SPEAKER: 1 have been
listening point of order? '

SHRI C. T. DHANDAPANI (Dha-
rapuram): Sir, on a point of order.
(Interritptions).

- ’

MR. : 1 have been listen~
ing in this House to all the Members
but then—(Interruptions).

SHRI G. VISWANATHAN: ,Till
Monday last he was in the DMK, *

MR. SPEAKER: When he is hurt,
he has the right to bring it to this
House as a Member,

»

SHRI G, VISWANATHAN: Let Him
withdraw it. (Interruptions)

MR. SPEAKER: I will look into it

**Expunged as ordered by the Chair, vide Col. No. 223.
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SHRI K. MANOHARAN: ZLet me
finish it. I am glad that I have been
for so many years with my good fri-
ends, and they had an opportunity to
attack me behind my back for the
past so many years. But now it has
occurred to them to come out in the
open and attack me 1 must swallow
it. Happily I swallow the bitter pill.
(Interruptions) I can tell the names
of the people. I can tell you. Panch-
aksharam; my friend Mr  Sezhiyan
knows hum; and R C. Mathu; Mr. Se-
zhiyan knows him, perhaps I think Mr.
Viswanathan may not know because
be 13 a new entrant to the party.
Now, about 30 hooligans**

SHRI G VISWANATHAN: On a
point of order. I have to explain.

SHRI K, MANOHARAN: I
not yielding.

SHRI G VISWANATHAN: He need
not yield.

am

MR, SPEAKER: Mr. Viswanathan,
do not interrupt ham. I will call you
later.

¢

SHRI G. VISWANATHAN: While
the privileges of the Members should
be protected, the ssme privileges
should not be misused and abused
like this, to drag the name of the Chief
Mimnister-~

SHRI K. MANOHARAN: * *
Pounced upon me as soon as I alighted
from the car in the portico of the air.
port. ({ntem;gﬁm). Two members
of the gang sirangied my threat, while
some others went to the extent of
getting hold of and squeezing my
testicales, {i{nterruptions). My,
Speakes, the only disqualification fram
which I am suffering is I cannot speak
untruth.

SHRT . VISWANATHAN: Here is
the'only Hardsghandra in this Per-

Hament, becyuse he hay  defectsd
from the party. A

e s s

1804 (SAKA) Question of

Privilege

MR. SPEAKER: We are all Haris-
chandras unless otherwise proved.

SHR1I K. MANOHARAN: These
were dehberate attempts  pre-
planned to physically lgqudate me
betore 1 got into the plane for reach-
mng Delhi, I can identity all these
people.

It 1s well known that I have joined
the ADMK and gave full support to
that Party's struggle against corrup-
tion and undemocratic miethods of the
Tanat Nadu Ministry led by Shri
Farunanidhi. Shr1 Karunanidhi is
using machinery as also rowdy gangs
to liqudate those who oppose his mis-
1ule. . (Interruptions).

SHRI G VISWANATHAN: Are we
going to allow this» There must be
an end to this.

218

SHRI K. MANOHARAN: Tweo days
ago a gang of about 200 people marched
on my house in Madras to terrorise
me and prevent me from acting ac.
cording to my Cconscience....(Inter-
ruptions). One of the close friends
of Shri Karunanidhi, v2., Shri Minor
Mosses, former Mayor of Madras came
to my house with some rowdy ele
ments one night and he terrorised me
and said he would take away my
Iife 1f I dare to oppose Shri Karuna-
nwdhi and join the ADMK. .. . (Inter-
ruptions).

SHRI G. VISWANATHAN:**We
cannot tolerate s non-sense going on
in this House. He should not take
advantage of this opportunity in this
House. You have allowed him to
move a privilege motion and he is

making a political speech...... (Inter-
ruptions).
MR. SPEAKER: I allowed you only

ta mention the facts of the assault on
you and the consequent obstruttion
caused to you. So far as your inter.
party quarrels are concerned, I think
you may léave them apart and confirie
yourself only to the sssault. You ars
an experienced Member.

*#Expunged o8 ordered by the Chalr, vide col. No. 223.

———ly -
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SHRI S.. M BANERJJEE - (Kans:
ptIr) I rise on a’“point of order. Some
words have" Béen used which you
arght. xhbt have” heafd" I do ‘ot
know. s¥y i, R ok

He should w1thdraw that or it should
Know.+

SHRI G. VISWANATHAN: I shall
remembel Mr. S. M. Banerjee having
cdlléd Mr. Humayun Kabir ** a re-
negade and. ... (Interrupmons) )

+SHRI S. M BANERJEE Did I not
w1thdraw it? He knows it also
(, terruptnons)

g O

'MR! ‘SPEAKER: That word is un-
parliamentary; that will not form part
of:the:record.© Now, please ‘be brief
and confine only ‘to" the incident;
you. are an experienced Member.

- SHRI - K. MANOHARAN: What
happened in the airport last evening
is, according to me, only a culmina-
tion- of these attempts against my 'life.
I am unable to understand- howthese
peeple Were able to collect inside the
port1co of Meenambakkam ‘airport
w1thout the knowledge -of the ‘police.
It w1ll not - be far*-from' truthif'I
presume that-* the- “police ~Was ‘deli-
berately conniving - with the -hooligans
due to fear. of the Chlef Mlmster‘*

SHRI G VISWANATHAN Mr.
Speaker, yesterday, a Jan Sangh
Councillor in Delhi was beaten. Can
he say that the Prime Mmlster sent
a~féw persons'fo ‘Beat him? What is
this? It g nothmg ‘but’ non-gehsk.
He'lts tmaligning’ the name “of’
Chief Ministerof-a’ State whé s Hiot
hete to defend”Rimself ' It"§Hould He*
e:épungeld LB (Pnfer#uptwﬂﬁ) ] _i“,"b

MR SPEAKER Do not mentlon
such things.

A DO RO AR 07 3 =
SHRLK. MANOHA.RAN I am con-
cluding; ‘I therefore request that the
mattet -should: be taken "up By’ this

House as & breachrof privilége 8o that

the Tamil Nadu police’ may ‘be directs’

A e 2

ed: to- give !adequatzf‘_pfdtééﬁidﬁ‘“"'16‘
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Menibers ofiParliament’ who“are tar=-
gets of attack by the ruling- DMK
partymen led l;y Slgrl Karunanidhi.

\i2 =

I thank you

SHRI G. lfISWANATHAN Shri
E. R. KRISHNAN travelled in the same

plane. He was present at the ’fim‘e
of 'the “ireident. You can hear ] im
also. He is also a member of the
House. Can Mr. Manoharan exag e-

rate aIl the 1nc1dents‘?

‘MR. SPEAKER Whenever a mem-
ber is assaulted while on the e way, to
atféhd thie’ Sés§1on of the {ouse, we
Have  been normally entr hrgg 11: to
the Committée of Pr1v1leges

SHRI DINEN BHATTACHARYYA
(Serampore): I would request you to.
maintdin uniform standards’ m all
cases. Sometime back in ‘the case of
Dr. Saradlsh Roy, he wrofe 1o “you
als6 but no' ‘step was taken,

£33 ]

MR. SPEAKER: Let me make the-
position very clear. W'hen a member
is"6n ‘His'Why to attend the sersxs,(?,gg»
of the House there is a different pro-

cedure as compared to whe,p e-
House is Hf’ il Session. *m

SHRI K. MANOHARAN This:
shirt’ w111 show how I have be,;en man.
hatidied by ‘the police.

RS S )

SHRI C. T. DHANDAPANI He is:
a very ﬂood actor. i a5
: \’h&')n‘“. f g SWES S8 A0 TN a5 > T B

SHRI G VISWANATHAN Let him:
act. gutslde :cb% House, 1 t[ u;s;qe ;pg
Hou &

§d ¢

o amknd By W
g €t % -
‘SHRI E. R. KRISHNAN (Salem)
I happenéd to travel "by ﬁ1ght N? it
(Immpﬁm) oy twor b Y

pét.

MR. SPEAKER

u Let me i al wn;hi t}us
ﬁrsttg Ygg}can do it afier the’ leave:
J'granfed or not gran’teé wr ¢ S0

I have not allow--

**Expunged- - as-

_—

ordered--by-- thg_-

Chalr, Vide col ]So » 0 MR

o
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SHRI H. M. PATEL (Dhandhuka):
What I wish to emphasise is this.
‘When a complaint of this nature is
made, it must be made in & correct
manner It should be confined only
to that particular matter Here you
are referring io all manner of people
who are not members of this House
You attribute motives. You might say
that hooligans attacked you But can
you say.## It 1s not proper By all
means it can be said that he was pre-
vented by certain people from coming
htie, that he was assaulted All
thewe things can be said. I think the
vther portion should be deleted 1t
1 for vou to consider it

SHI.  JOYTIRMOY BOSU (Dia-
mond H :rbow ) As a Membe: of
Pauliument 1 wanted to add s a
1eeting within my constituenty An
attempt was made to anmhlate me.
When 1 wiote to you in the maiter,
that leiter reached you after one
month Then there was a cock-and-
bull story. In this case, has any re-
ference been made to the Tarml Nadu
Government or suc molu you are
allowing it to be rawed?

MR. SPEAKER: Normally, we
have been very sympathelic on these
questions. There 15 no controversy
about 1t,

SHRI JOYTIRMOY BOSU: What
was done in my case?

MR, SPEARER: When Parliament
is not m sesgion there is no case of
Member coming to attend the Houve
+ oovo (Interruptions). In such cases,
we sormally refer the metter to the
Minister for informatioh and the in-
formation supplied by the Minister is
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placed hefore the House so that it can
take a decision. There is no option
for the Speaker in such cases I have
been following the normal practice,
So, in this case also I leave it to the
Hoause for its leave.

AN HON. MEMBER: What is the
motion? .

MR SPEAKER:
privilege.

SHRI SEZHIVAN (Kumbakonam):
Shr1 Basu made a reference to an
attempt to assault him Parliamen-
tary activity need not be confined to
attending the session He can go to
the constituency in the course of his
parliamentary activities

MR SPEAKER' That you can
ronsider and you can smend the rule,
When a Member is obstructed on his
way to attend the session of Parhla-
ment, it is taken as a breach of pri.
vilege I am putting before the
House the motion He says “l1 want
to move a motion of privilege on the
assault made on me last evenung at
Meenambakkam awrport’” Then he
has given a long explanatory letter.

It is a motion of

SHRI ATAL BIHAR! VAJPAYEE
(Gwalor): Motion against whom?

MR SPEAKER. He has mention-
ed it.

SHRI ATAL BIHAR! VAJPAYEE:
Not 1n the motjon

MR SPEAKER: He can add it. He
has mentioned it in the explanatory
letter sent to me,

SHRI FRANK ANTHONY (Nominat-
ed-—Anglo-Indian) : Sir, I  Thave
listened with pain to what is
happening here. I am not holding a
brief either for the ADMK or DMK,
But, as Shri Patel was pleased to
point out, on which you have not
given a ruling,....

MR. SPEAKER: The undesrable
part will be deleted.

“‘*ixxpunged as ordered by the Chair, vide col. No. 223,

2417 18~8,



233 Queston of Privilegd NOVEMBEN 16, 1072 Question of Privhisge a2y

SHRI MIANK ANTHONY: Pleas:
heat me. Certdia allegations of
sWious offences were Migde aghinstes
1 want to Rrow whéther Ne Is adso
o be inditated bécause you say all
the hames Bave been mentioned. Is
he to be indicated? I wnA raising it as
a matter of principle. Personally, I
do not think this sort of allegations
should have been permitted by you.
Now !‘\;:u are saying you are allowing
it. motion refers to the mam
instigators also. I want to know whe-
ther you are allowing that. What 1s
happening in this country”

MR. SPEAKER: 1 made it very
clear in the beginning. I invited Shn
Manoharan’s attention to it and I told
him that he should avoad it. Then,
other hon. Member rajsed it, as he has
raized it. I will have to delste that
part. The main allegation is agemnst
the persons who actually dig it. It
will be seen later on as to how to
proceed in this matter. It 1s for the
Flousé to decids,

Now, Mr. Mandharan, your privi-
lege motion should be very specific. .

SHRI SAMAR GUHA (Contai): On
a point of order, Sir.

Although I have all my sympathy
for our colleague, Mr. Mancharan,
and for that matter for any Member—
being assaulted or, in any way, being
prevented from discharging his duties
as a Mémber of Pariiament, and, cer-
tainly, 1t is the duty and obhgation of
the House to protect uma and to take
up the matter, I want to draw your
sttention 1o one thing, and that is
that in g hurry you sheuld not create
& precedent which may, m future,
affect the propriety of thig august
Fouse. In this connection, I want to

2

friends. .. ... (Interry; )., When
he was assaulted and there was :;1—
meps an atiempt &t mypder he
brought the samp kind of privilege

“wEibinged of oplered &7 e CHA,

motion before the Mbuse, Unfortu-
nately, at that time, the Housé did not
show that mugh sympathy s he de.
seryed as & Member of the Houge,

iétespedive of any party considera-
On.

From that stand point, 1 feel, in re-
gard to the issue that has been raised
by Mr. Manoharan—certainly, it de-
serves the attention of the House—
you should not in a hurry create such
a precedent to accept it immediately.
In your wisdom, you have poinied out
that in his statement, he has mention-
ed certain dignitaries of a State and
those portions should be deleted. This
House has the right to know which
¢t the portiong have been expunged
and which portions have remauined.
After that, the House can take up the
matter for proper disposal of the issue

SHRI SEZHIYAN: I want to say
one thing I am not gowng into the
merits of the case All I want to say
18 that a uniform standard should be
applied whenever such cases are re-
ported to the House. Previously, n
Mr Ajit Kumar Saha’s case He first
got the police report and then took
up the case here The same standard
should pe applied to this case also
There should be a uniform standard
t> be applhed 1n all such cases Mr,
Jyotirmoy Bosu alsp made a complaint
and that case is still pending

MR. S"CAKER:
to decide

SHRI SPZHIYAN: Let us have
full faetz frst Let us apply a umi-
form standard in all such cases. Let
us judge a case as per uniform stand-
asd. That is the practice that has
peen followed hitherto by the House.

It is for the House

fix fare foar o wwar
tw ¥ OR Ry

- ——— ——,

t
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SHRI JYOTIRMOY BOSU: On a
point of order. Mr. Sezhiyan has just
now mentioned that a uniform stand-
ard should be adopted By that he
has implied that uniform standard is
nt being adopted; that means, a
double standard has been adopted.
(Interruptions). Why is this disert-
mination? Is it because he is a big
mgn and I am a small man? (Inter-
ruptions).

SHRI M. KALYANASUNDARAM
(Tiruchirapalit): On a pojnt of
order.

SHRI DINESH SINGH (Pratap-
garh) rose--

MR, Sﬂ%: %ﬁ me deat with
the o it Tin alresdy
k. /¥y
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We have bgen following, I must say,
a practice. In the last House many
matters came here, I have a number
of them to quote. When I sajid that
they might go to Government for re-
port, the House went on opposing it,
violently. (Interruptions).  Not
on one ocegsion, but on a number of
occasions. They wanted it to be de-
cided then and there; they asked me
to put it then and there. Now there
are two things. 8¢ far as 1 have
knowledge of the procedure as laid
down by May and others the ques-
tion of privilege exists when a Mem-
ber is obstructed from attending the
meeting of the House In other cases
where assaylts have taken place when
the House is not in Session, normally
there was no case of privilege. ...

SHRI JYOTIRMOY BOSU: What
about Parliamentary Committee?

MR. SPEAKER: Same. Parlia-
mentary Committee or House or any
work d¢onnected with the performance
of the duties of this House.
In this case, Mr. Manoharan left
last night and he alleges obstruc-
tion on the way. In other cases it
happened when the House was not
sitting. It is for you to decide. I can
call a meeting...... C(Interruptions).
I will have to go through that, what
made it a different ciése. I am sorry,
I do not contradict it. But I know,
Bhwi Ajit Xumar Sahp was shewn
everything; everything went with his
knowledge so far as the House was
concerned. In this case also it is not
my ruling. I leavé it to the House.
But before that, ] do not want to lay
down anything which may be a differ-
ent matter from the practice we have
Béen following. . . . (Interruptions).
6 not give # a definite ghape of
pracvtice ko thut yesu are beund for
ever. Somd situation may arise which
may be more serious and in whick
case you will say, ‘just now’. S,

plesse be careful about it. 1% not
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make a very definite rule. Let us be
flexible on these matters. All that I
can do 18, we can postpone this, if
you likee. Mr Manoharan can bring
1t later on, or, if you want to oppose
11, 1 have no option left. But I would
still request you not to make it a rule.
Leave it with some flexibility because
in future certain urgent cases may
arise where you need not always say,
‘Send 1t to the Government concerned,
send 1t to the officers concerneq for
making nquirics’. There 1s no ques-
tion of one standard here and one
standard there (Interruptions) It
1« not a question of doing it Not at
all (Interruptions), Do I mean it?
Do not take it personally I have
nothing to say (Interruptions).
Some MP mav be gomng somewhere-
elee (Interruptions) and may bhe In-
volved mn certain difficulties

SHRI JYOTIRMOY BOSU Not
when you go to the night club, but
when you perform the pailiamentary
duties

MR SPEAKER.
Bosu’s case they were
address a Party meeting

In Mr Jyotirmoy
going to

SHRI JYOTIRMOY BOSU No, Sir

MR SPEAKER: or conference

SHR1I JYOTIRMOY BOSU: You
have got & wrong impression.

MR SPEAKER: When you go to
address public meetings, there are
sometimes obstructions, but every
obstruction is not brought fo this
House.

SHRI JYOTIRMOY BOSU: That is

within r y constituency.

SHRI ATAL BIHARI VAJPAYER:
Kindly write to the Tarmil Nadu Gov~-
ernment to find out the facts.

SEVERAL HON MEMBERS rose—

sty wgEd  afeqw { o oy
21 3, agr v qd g s § 1 aAwe,
FAG YT 70 AT F WIT qEY §
1T difar 78 ©F X | Wy gr A
ga qIIA N sy ?

.

SHRI JYOTIRMOY BOSU. Not so

sumple, Sir. An attempt was made
on my life,
MR SPEAKER 1If that ;s an at-

tempt made on you

SHRI JYOTIRMOY BOSU When
I was commng to Delh:

MR SPEAKER Here he v » com-
mng to attend the House

SHRI JYOTIRMOY BOSU In my
case you had decided that 1t <uould
go to the West Bengul Government
but in this case it 15 not ncces-ary.

MR SPEAKER Your case 1S
entirely different,

SHR! DINEN BHATTACHARYYA:
(Serampore) No question of ‘Gadbad'.
MR. SPEAKER: He was coming to
the airport to take the plane to Delhi
to attend the Parhament session,

difer & WM gAE H1 wa ¢
JTHT AANGTA AT H AN A €A
qwEET rawar g ?

SHRI DINEN BHATTACHARYYA:
In Assansol station, Shri Ajit Kumar
Saha, a Member of this House, was
detained and manhandied while he
was coming to attend a Parliament-
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you referred to the West Bengal
Government and when their report
came, then only you referred it to
the Privileges Committee. This case
also you should treat in the same

manner,

MR. Si’EAKER: Perhaps, at that
time the House was not sitting.

SHRI 8 A. SHAMIM (Srinagar):
Unfortunately, the basic important
question of the Member’s privilege 18
being overlooked. Unfortunately,
Mr Muncharan himself 18 responsi-
ble for this Unfortunately, agan,
this 15 haviny political overtone .
(Interruptions).

SHRI DINEN BHATTACHARYYA:
In Mi. Saha’s casc before you sent it
tu the Puivileges Commitiee you wrotc
to the West Bengal Government.

MR. SPEAKER: What I am saying
t~. du not have a 2ule on it,

SHRI SEZHIYAN: Why not?

MR SPEAKER.
House,

I leave it to the

SHRI 8 A SHAMIM: Sir,Iam a
part of the House.

This House cannot be a party to a
Party’s internal squabbles that are
gomng on in Tamil Nadu But that
does not mean that the privileges of
a Member as a Member should be
minimised. 8o, my friends on this
side or on that side should not view
the whole matter from the political
ideology they profess. The basic
question is that if a Member has been
assaulted, I think this House could
agree that proper action should be
leken . . . (Interruptions). Unforiu-
nately, the Congress Members on the
other side are betiaying unnecessarilv
their sympathy for a political ideology

{(Interruptions). This {s the half
truth . |, |
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SHRI INDER J. MALHOTRA
(Jammu): No, no....(Interruptions).

SHRI 8. A. SHAMIM: The Members
of the DMK are unnecessarily protest-
ing as to whether this matter should
be referred to Privileges Committee.
What I want this House to be impress-
ed upon 1s this. This particular ques-
tion should be viewed from the point
of view of the Members’ privilege.
Wé should come to the point whether
the Members' privilege has been
breached or not [ want both sides
nol to show extra sympathy or deny
necegsa:y  sympathy. This matter
should be looked upon frcin thas ang.e,
whether a Members’ privilege has
been affected or not  Theretore, what
I would submut 1s this, If you feel
that this 1s a prema facie case, you
can, 1n your own wisdom, refer it to
the Privileges Commitee. Therefore,
why bring the question to the House?
Once you bring the question hcre,
then ideological and party issues come
out,

You made a distinction between
when the House is in session and when
the House 13 not in session I don't
agree with this interpretation. The
Member continues to be a Member
when he 1s discharging his duties as
a Member He¢ attends to the work
of the Parliamentary Committee. He
attends to that work when there is
session or no sesgion. If he is assault-
ed, then, it is a matter of breach of
privilege. There 18 np doubt about it
It should go to the Privileges Com
rnuttee  Sir, I will not use the worrl
‘double standard’, but I will use the
word ‘different standard’. Different
standards were adopted in the case of
Mr Halder and Mr. Saha. If you set
up this precedent now I would wel-
come that, that i1s, that whenever any
Member complains that he has been
assaulted, that should be referred to
the Privileges Cominiltee. But I am
going to be also amsaulted very soon.
(Interruptions). This must go to the
Privileges Committee.
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TARY APPATRS . AND - SUIEEING

AND TRANSPORT (SHRI RAJ
BAHABUR): We have got thrie gue-
stions befire uws. I rdlates to the
dighity of the Member of this Mouse.
Is it a case of assuit and preventien
of coining to dttend the session of
Parliameit? Thewe are certain met-
ters wWitich weére yeferredl to, which are
purély internal mmiters of the parsi-
cules fafty, with which we mre not at
gfll conecernpdl. QCertain precedents
have been quoteéd; certain othwer pre-
cedents Imrve beenh cited. What I
would request is only this. New, it
is lunch time. You may kindly consi-
der my request. Mr. Mansharan may
also amend his motion properly and
then we can take it up. My only plea
Is this that merély something being
some kind of a precedent in the past
should not be allowed to determine or
tc influence our judgement in the pre-
sent case That 13 all that I wish to

say.

SHRI E. R. KRISHNAN. I happened
1o be 1n fight No. 440 ...

MR. SPEAKER: I am not allowing
hin  The term ‘double standard’ 1s
such an abhorrent thing that even
when the rules permit me and even
when the rules give me the discretion,
there aigo, ¥ am afraig of thus ‘double
standard’. After all, when the dis~
cret:on is 1o be used, you have to take
into consideration the situation as it
exists and certain circumstances as
they are today. Now, I should make
it very clear that when a Member is
obstructed in the performance of his
duties, in service to this House, it is
certainly a clear breath of privilege.
Whether it is 3 Committee or in the
case of the House makes no difference,
that remains the same. But so far as
the Member, as a political figure, is
cancerned, se far ag his role as a poli-

tieal werker is concerned, it falls out--

side, I don’t think it extends to Par-
liament. For Patliamentary Service,
it dees extend but not his political
functior 5. We have to meke a little
demar tion ovar this.
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SHRY MODY: Why?
Mft : That you cab
decide.

SHRI JYOTIRMOY BOSU. Whast
you are saying is self.comtradictory.

SHRI 8. A, SHAMIM 1 was being
ghadowed every titve

MR. SPEAKER: You establish =&

cendifion or you changg the wule.
wivan political parties hold.

SHRI JYOTIRMOY BOSU: On a
pogfofurm,sﬂ What you have
said, if I may pont out humbly, is
contradictory in itself. We canngt
be separated from politics, There is
no Member 1n this House who can be
separated from polties.

MR. SPEAKER: As regards the
question of attending a public meeting
or going to a public meeting organi~
sed by his party, I do not think that
it is a Parliamentary duty

SHRI JYOTIRMOY BOSU:
about cqustituency?

MR. SPEAKER. It 18 up to the
Members later on to make a rule gbout
1it. But, so far, it does not exist either
in May's Parhamentary procedure or
anywhere elsa, If # 1s there, hon.
Members can bring it to my notice.

AN HON. MEMBER It exists now-
here in the world,

MR. SPEAKER: The only question
is whether when some thing happens
while a Member is on his way to per-
form his duties or service to the
House, we should fix for ever fhat
whenever any motion of privilege
coines, we should always refer it for
the report or whether it should be left
to the discretioh of the Spedker. I
leave it to the House,

AN HON. MEMBER: You can ex-
ercise your discretion,

MR, SPEAKER: J# I use my diacre-
tion, I may use it sometimes for and
sometinies against

, and that
pot be taken as double w

.....

What
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SHRI MLOO MOBY: Thal was why
on the lagt ocearitn I spid ihat you
may send it directly to the Privileges
Committee,

MR. SF v Let him lay down
a standard, and I shall jollow jt. 1
shall not follow any standard; if the
hon. Members lay down a standard, I
shall follow it.

SHRI DIKEN BHATTACHARY-
YA: You have aireadly excreised your
judgment. ...

SHRI PILOO MODY: On the lest
such occasioh, I had made a sugges-
tion that when a matter like this
arises, the best thing for the House to
do 1s to send the matter to the Privi-
leges Committee, whether there is a
privilege or nol. We do not need to
decide 1, let the Privileges Committee
look into it, prepsre a preliminary
report, send it back to the House and
say whether there was privilege or
there was np privilege. If there was
no privilege, the matter can be drop-
ped If there was privilege, it can
pursue it and it can investigate the
case. That would save a lot of time
af the House. It will save a lot of
bitterness, and it would not be neces-
sary for the Congress Party to xeveal
which side of the struggle they are on.

SHRI RAJ BAHADUR: There van-
not be any blanket thing hke that.

MR. SPEAKER: It whenever any-
thing happens to a Member of Parlia-
ment outside, it should be raised hers
ang it becomes a question of privilege.
then there will be no end to such mo
tions. He may have a little quarrel
with any man in any small meeting;
or he may go to his place or he may
have any other obstruction or other
diffirulties of his own. So, one will
have to make a clear-cut distinction
abgut it. I can call & meeting of the
Rules Committee, I can call 3 meeting
of the Genergl Pyrposes Cemmittee;
et non. Members discusg it and lay
down whet sheuld he done. But if
tney want me to evercise my discre-
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tion, at least I shall have t0 exsrcise
it and see whethar he was in PES-
formasicé of his séfvice to thzh;!bm

or ngt. My direction will work.

SHRI G. VISWANATHAN: In Shri
Sahi's chse, yout had sent the stion
to the Goveinment of West Heéngal,
and afier ascertaihing the fadts, you
were pledsed fo refer it to the Phivi-
leges Committee. I suggest that the
same yard-stick may be adopted in
othet cases also. I suggest that this
may be seént to the Government of
Tamfl Nadu for obtdining the views
of the Government thete ... (Interfu-
ptions)

SOME HON. MEMBERS: No.

SHRI G. VISWANATHAN: Who
says 'No'? Tet not my hon. friends
forget one thing, Shri M. Karunanidhi
is not the only Chief Minister. There
are 17 Congress Chiet Ministers....

SHRI SEZHIYAN: Why
they SRy 'NO'?..“

SHRI PILOO MODY: They have
utilised Shri M. Karunanidhi fully
for four years, and now they have no

use for lum, and they can dispense
with him.

should

SHRI R. S. PANDEY (Rajhand-
gaon): In this House, you are the only
competent authority ...

MR, SPEAKER: I thank him very
much, but T have to see whether I am
competent or not.

So far as reference to people like
the Chief Minister or others is concer~
ned, I do not think you should hring
it in youwr Mpotion. Your Motion
should be very direct and factual....

AN HON. MEMBER: Purpesetul.

MR, SPEAKER: It is for the Com-
mittee to decide. So far as this gue-
stion is concerned, performance of
his functions is net doubt servige to
the %use Rather than give a hagly
decigion, I will tpke this up tomexcaw.
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NoriricaTiONs UNDER Navy Acr

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI KEDAR NATH
SINGH): On behalf of Shn Jagyvan
Ram,

I beg to re-lay on the Table a copy
each of the following Notifications
(Hindi and English versions) under
section 185 of the Navy Act, 1857 —

(1) The Navy (Pension) (Furst
Amendment) Reguiations,
1972 published in Notification
No SRO 180 in Gazette of
India dated the 1st July, 1972
[Placed in Library See No
LT-3837/72)

(2) The Naval Ceremonmial, Con-
ditions of Service and Mis-
cellaneous (Third Amend-
ment) Regulations, 1972,
published in Notification No
SRO 196 in Gazette of
India dated the 15th July,
1972 [Placed n Labrary
See No LT-3484/72]

(3) The Naval Ceremonial, Con-
ditions of Service and Mis-~
cellaneous (Fourth Amend-
ment) Regulations, 1972,
published in Notification No
SR.O 222 1n Gazette of
India dated the 12th August,
1972 [Placed in Lrary See
No 1.T-3484/72]

InpusTrRIAL Disrutes (CENTRAL)
SECOND AMENTMENT RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGO-
VIND VERMA): On behalf of Shn
R K Khadilkar,

I beg to lay on the Table a copy of
the Irdustrial Disputes (Central)
Second Amendment Ruins, 1972 (Hindi
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and English versions) published in
Notification No GS.R. 410(E) 1n
Gazette of India dated the 18th Sep-
tember, 1972, under sub-section (§)
of section 38 of the Industrial Dis-
putes Act, 1947 [Placed m labrary
See No 1.T-3693/721

NOTIFICATIONS UNDER PASSPORTS AcCT

THE D'EPUTY MINISTER IN THE
MiNISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) I
beg to lay on the Table a copy each
of the following Notifications (Hind
and Enghsh versions) under sub-
section (3) of section 24 of the Pavs~
ports Act 1967 —

(1) The Passports (Thard Amcnd-
ment) Rules 1972, publis -
ed 1n Notufication No GSR
397(E) in Gazette of India
dated the 30th August, 1972

(1) GSR 398(E) published 1n
Gazette of India dated the
30th August, 1972

(m) GSR 411(E) Published in
Gazette of India dated the
15th September, 1972 [Placed
m Library See No LT-2892/
72}

NOTIFICATIONS UNDER MINES ACT

SHRI BALGOVIND VERMA I beg
to lay on the Table a copy each of the
following Notifications (Hind: and
Englhish versions) under sub-section
(7) of section 59 of the Mines Act,
1852 —

(1) The Metalliferous Mines
(Amendment) Regulations,
1972, published in Notifica~
tion No GSR 947 n
Gazette of India dated the
12th August, 1972

(1) The Coal Mines (Third
Amendment) Regulations,
1972, published in Notifica-
tion No GSR 9048 in
Gazette of India dated the
12th August 1972 {Placed
u; Library See No LT-3693/
72]
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ELECTION TO COMMITTEE

Centrarn CoMmrrreg oN TusErcuroals
ASSOCIATION OF INDIA

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND IN THE MINI-
STRY OF WORKS AND BHOUSING
(PROF. D. P. CHATTOPADHYAYA):
I beg to move the following:

“That in pursuance of clause
3(vil) of the Rules and Re-
gulations of the Tuberculosis
Association of India, tbe
members of this House dn
proceeg to elect, in such mau-
ner as the Speaker wmay
direet one  member  from
among themselves to serva as
a member of the Ceniral Com-
mittee of the Tuberculonis
Agsociation of India vice Di.
A G. Sonar died”

MR SPEAKER The question is:

“That 1n pursuance of clause
J(vu1) of the Rules and Re-
gulations of the Tuberculosis
Association of India. the mem-
bers of this House do proceed
to elect, in such manner as
the Speaker may direct, one
member from among them-
selves to serve as a member
of the Central Committee of
the Tuberculosis Association
of India vice Dr. A G, Sonar
died”.

The motion was adopted.

epassan

13.47 hrs,

RE: FOOD CORPORATIONS (AME-
NDMENT) BILL

MR. SPEAKER: Bills to be intro-
duced. Shri Annasaheb P. Shinde.~—
He is not present here. We will take
it up after lunch recess.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a puoint of order.
Regarding item No. 8, where is the
Minister?

!
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SHRI SEZHIYAN (Kumbakonan.):
This is a very grave matter. When he
has given notice that he is going to
introduce the Bul, he is expected to
be here and respect the House,

SHRI JYOTIRMOY BOSU: We are
here waiting and we get only one-
fourth of his remuneration,

MR. SPEAKEF: 1z he here?

SHRI 8. M, BANERJEE (Kanpur):
There are three Mtmsters in the
Minstry.

SHRI JYOTIRMOY BOSU: It is a
bireach of privilege of this House, It
1s an utter discourtesy and dishonour
shown to the House Let this be pla-
ced on record. I am speaking as your
most humble servant

MR SPEAKER: He is a very good
friend of mine, but something hap-
pens to him when he is in that seat

SHRI JYOTIRMOY BOSU: Do you
condone this?

SHRI G VISWANATHAN (Wandi-
wash): Are we going to tolerate the
callous manner in which he has trea-
ted this House?

SHRI JYOTIRMOY BOSU: The
Minister should be named.

SHRI JAGANNATHRAO JOSHI
(Shajapur): He may tell us the reason
why he was absent.

SHRI SEZHIYAN: They do not
give food. At least they should he
here to introduce the Bill on food.

MR, SPEAKER: This is very un-
fortunate. I will give him one or two
minutes at the most. If he does not
come I shall disspprove of it, He
has not given me any information.
He should have informed me.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS ANRD SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I do not know what
has happened. There may bs some-
thing.
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SR 8 M BANBRIEE: Yhe Mini-
siry Hes a Cabinet Minisled and two
dther MHmusters. But théy go divey
without telling us. He should ape-
logise, or withdraw from the House.

SHRI RAJ BAHADUR: 1 ceitainly
apologise.

SHRI JYOTIRMOY BOSU: As a
very huthble servant of this House
I would like to submit, I suggest, that
the Ministér should be némed, &nd
suspended fur two days.

SHRI S. M. BANERJEK: For at
least two days.

MR. EPREAKER: At least two days!
1 am sorry. (Interruptions)

SHRI RAJ BAHADUR: I am sorry
that for some reason he is not here.
I do not know. We have been trying
to contact him (Interruptions)

SHRI H. N. MUKERJEE (Caletitta-
North-East): This 1s not only a lau-
ghing mafter The matter should not
be left at that. They should come
back and remntroduce it some time
according to the rules. You, Sir, are
aware of the procedure, and you have
been practising emunently st the Bar.
This should not be left at that.

MR, SPEAKER: He will have to
come agam

SHR] H N MUKERJEE' It lapses
todsy as far as we are concerned and
1t goes. You should give them the
divection, (Interrputrions)

MR, BFEAKER: I have completely
disapproved of his sbsence Let me
know what else I can do.

SHRA! JYOTIRMOY BOSU: You
suspended me for two days the other
dgy. What about the  Minister?
(Interrupisams)
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MR. SPEAKER: Otder please. Bhri
Nurul Hasssp.

PROF. 9. NURUL HASAN rose. (In-
terruptiong),

MR, SPEAKER: 1 have moved on to
tbe pext ifem.

SHRI SAMAR OR/HA (Contdl): %
is not a question Of merd disapprévil.
You have ved of ii. But the
quastion Is, it fatis through and he
has to reintroduce it.

MR, SPEAKER: It is pot introduc-
ed. What elge can I say? Can you
give me any instance where I had to
put it off? (Interruptions)

SHRI RAJ BARADUR: I am sorry;
Mr. Shinde is a respected and dutiful
Mjnister. Something has happened,
and he has not been able to come here
in time. Therefore, we have to remn-
troduce it at the mosgt, but I do pot
know why they should make so much
nmse about 1t. (Interryntions)

MR. SPEAKER: All that I can say
15, the Minister 38 absent. I do not
approve of it. So far as the introduc-
tion of this Bill 18 concerned, it 1s
not introduced. Nobody is there to

introduce 1it. Now, the next item.
13.52 hirs.
INDIRA GANDHI UNIVERSITY

BILL*

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF 8 NURUL HASAN): S, I
beg to move for leave to introduee a
Bill to estabhish and incorporate &
teaching and affiliating University at
Shillong.

MR. SPEAKER: Motion moved:

“That leave be granted to ihtro-
duce a Bill to establish ahd incerpe-
rate a teaching and sMlisting Uni-
versity at Shillong”.

- pnen.

*Published 1n Gazette of Indie Extraordinary Part II, Section 4 casta

16th November, 1972
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SHBT H. N MUKERIER (Calcutta-
Navth-Bast): s, I have given netice
opposing the inkroduction of this Bill
S0 many confusing things happen h
this House. 1 am sorry 1 am jrying
cvex;grbody‘s patience including mine,
but T ath constrained to have to gppose
the introduction of this Eill. it is a
Bill w0 establish and incorporsie n
teaching amdl affiiating univermty at
shiliong, an o%jective to which none
of us can teke the slightest exceptipn,
nor do 1. ] wish a university to he
set wp thewe: the quicker the better.

But on the margin and in the body
of the Bill whieh I have here with me,
1 find 1t is called the Indwa Gandhi
University Bill. Now, I have nothing
personal against the Prime Minister
or anybody else in authority for that
matter. And I know also that in so
far as the Prime Minister's popularity
with our people is concer: ed, she js
for the time being a peerless pefeon~
ality. I know also, whether some of
us like 1t or net, she has achieved a
place in history, a plate in the affee~
Lions of our people, which 15 a very
big thing

SHRI JYOTIRMOY BOSU
mond Harbour): Question,

{Dia-

SHRI H. N. MUKERJEE: ButI think
there js a hmit. 1 think that as long
a3 we maintain certain principles of
decorum, we shouid not give a nome-
nelatupe to our public  institutions
which heppens to be the names of liv-
ing individuals, however eminent,
even if she happens to be the Prime
Minster of this country, This is a
principle which I press with partien-
lar vehémence on this occasion because
1 see in this country an atmospere of
excesgive adulation, and I wish yoy to
remember that the cult of personality
has been discoversd by history not
only to be aesthetically unsatisfactory
but aiso poliically mischisveus, and
i something like the cuit of person-
slity develops in this vountsy, of
which I see signs in so many directions,
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it wWould be a vefy wrolg thing. As
I siid earbet, I Kive hothing peresnai
aga:wi the Prime Mistister 1 do not
hesitate to give a ®Wibute whed iri~
e js her dué. I éan quite under-
stand that the people of this repion-—
1 got to kriow only this morning—have
eéxpressed & wish fo have her name
associated with (e usivessily. Pos-
sibly they ihought of Jawaharial
Nelitu aid thought Jawaharlal Nehri's
daughter Raving inhesited to some
exteht his generous instincte would be
the strt 6f pefson whose name hnight
very wet be associatedl with their
university. I can quite sppreciate that
sort of sentiment.

I feel that the Prime Minister her-
self should ocome forward and put
her feot down and see to it that this
kind of nomenclmture is mot permit-
ted; her name should not be utilised
in this fashion. 'Phis should not be
done; it gives a handle to the whole
hordes of flatterers and sycophants
who are running the show all over
the place. I say this in spite of what-
ever politiecal sympathies I might
have with certain aspects of the
Pritaé Minister's policies and pro-
grammes. 1 do not make a secret of
it. But at the same time I feel that
this sort of thing is wrqng; it goes
against the grains of decency. I re-
member Jawaharial Nehru had
written in his autobiography now at
one fime all sorts and songs would
be composed; he would be called
Bharat Ratna this, that and the other
adjectives would be used then at his
dinmer table at home. Luckily there
were people with a sense of humour.
I do not see our specialist in humour
here. They would say: Oh! Jewel of
India, would you plemse pass the salt?
They would laugh over it. I can
understand those adjectives being
used at the thme of national struggle.
I do not like the kifd of adulation, éx-
Gesgive sycophantie adulation which
{s térnishing the atmosphere of our
political Iife today and this is one
symptom. It is serious. It may
fo be a véry small thing; T might be
accused of méking a mountain of a
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mole hill. I do consider this a matter
of principle. For that reason I waited
with patience to say something in re~
gard to this. I know I have been try-
ing your patience, everybody’'s
patience, my patience also, I feel
that they should withdraw it and
they should get the Prime Minister
put her foot down and see to it that
ihe name is changed. We have 10 set
up a university in the north-easlern re-
gion for that part of our country.
It might be after Arunachal, a very
beautiful name. If some such name is
devised, I shall be huppy. Something
ought to be done It would not make
hea.ens fall if they g0 back and say
10 the Prime Minister wlat the House
has been thinking in regard to this
matler. Let him go back and discuss
the matter and put before the House
a Bill which would not carry the kind
of nomenclature which is suggestive
of something wrong and rotten in our
political life.

SHRI SAMAR GUHA (Contai): 1
want to make one submission

MR. SPEAKER: He sent his name.

SHRI SAMAR GUHA: On a point
of order. 1 do not know whether this
name has becn given with the know-
ledge of the Prime Minister whether
she knows it, whether she allows it.

MR SPEAKER: How is it a point
of order?

SHRI SAMAR GUHA: It is a Cen-
tral University which is being set up.

MR, SPEAKER: You are making a
speech, noi a point of order.

SHR! SAMAR GUHA: It is a Cen-
tral Umiversity and perhaps with the
approval of the Government, and of
the Cabinet, it is going to be set up.
1 do not know whether it has the
approval of the Cabinet. This Uni-
versity 13 going fo be named after the
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Prime Minister., I want to know
whether the Government is entitled
to name any Government institution
after the Prime WMinister or any
Minister or even the President.

14 hrs.

MR. SPEAKER: There is no point
of order

SHRI SAMAR GUHA: Itisa pro-
cedural matter. It is a point of order.

MR. SPEAKER: It is not a proce-
dural matter; it is a regular speech.
A point of order 1s regarding the in-
terpretation of the Rules of Procedure.

SHRI SAMAR GUHA: 1t 1s a point
of order whether any public under-
taking or Government institution can
be named after the Prime Minister or
any Minister. This is not permissible.

sitting
It 15 not

MR. SPEAKER: He is not
down in spite of my reques!
a point of order.

SHRI SAMAR GUHA* Some steel
mill will be named after Mr. Kumara-
mangalam. It will come

SHRI G G SWELL (Autonomous
Districts):  Sir, I understand that un-
lers zome member has sent his name
saying that he wants to say something
on this, you are not bount to call him—
unless it is a point of order. This
morning Mr. K. Marak came to me
and said, “I am very much concerned
and 1 would hke to say something,
about it” I think he has sent some
kind of letter to you requesting per-
mission to make some observations., |
do not know whether you got it

MR SPEAKER: I did not get it.

SHRI G. G. SWELL: From the seat
of the member to the chaw of the
Speaker, where could it have gone?

MR. SPEAKER: I am getting it
from the Minister of Parhamentary
Affairs just now,



245 Bulls Introduced
SHRI G. G. SWELL: I was told

that he had sent the paper through
the Chamber boy.
SHRI JYOTIRMOY BOSU: Itis a

very serious matter. This is not the
first time it is happening.

MR SPEAKER: He told me that
he has sent it when 1 am sitting here,

SHRI JYOTIRMOY BOSU: Should
1t not come to you?

MR SPEAKER: We have this rule
that all these things should come
before 10 30,

SHRI JYOTIRMOY BOSU: Should it
not go through you to the Mimster of
Parhamentary Affairs?

SHRI INDRAJIT GUPTA (Ale-
pore) While you are sitting here, 1f
a Member wishes to contact you thro-
ugh a letter, he can send it to you
duect He can send it through the
Muishall o1 somebody FEow does it
reach the Minister?

THE MINISTER Ol I ALRLIAMEN-
TARY AFFAIRS AND SHIPPIN(; AND
TRANSPORT (SHRI RAJ BAHA-
DUR): I did not give it to the Speaker
at all. A copy was marked to me.

SHRI G. G SWELL 1 know the
case When Shri Marak contacted me
in the moming. I told him to keep the
Mimister of Parhamentary Affairs m-
formed by endorsing him a copy of
the letter addressed to the Speaker.
1 think that is how he got it. But I
am concerned with the other aspect.
When a member sends & letter to the
Speaker, it should go to him directly.
Here 15 a case where one Member has
sent a letter to the Speaker more than
two hours ago. Still, the letter has
not been placed hefore you,

SHRI JYOTIRMOY BOSU: Sir,on a
point of order. I want to make a pub-
mission arising out of what has been
said just now, This is not the frst
time it 13 happening, It has happened
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so frequently. We have been put at
the mercy of people in your Secreta-
riat. Letters are not answered and
contradictory decisions are given. We
come here as elected members not to
be subservient to your Secretariat offi-
cials. Previously, the Short Notice
Questions used to go to the Ministers
directly. Now a check has been put.
It is the same thing for half-an-hour-
discussion and other things. The Sec-
retariat has bhecome the Secretariat
of the Prime Minister. There are
serious irregularities in our Secreta-
riat and I suggest that some inquiry
should be instituted. There should
be a reshuffing of the whole Secreta-
riat

MR SPEAKER: He can move a
motion

SHR1 JYOTIRMOY BOSU, 1
going to move a motion.

MR SPEAKER: You can give 1t 1n
wiiting, make 1L spceific The insi-
ructions are that all requests Ior
inclusion 1n the agenda should 1each
office in the mornmg When I come
here after 10 O° Clock they are placed
before me. If anything comes to me
after that time, I cannot see them be-
cause I am tied up here.

am

SHRI SAMAR GUHA: Sir, I rise on
a pomnt of order. I have with me
here a copy of the letter which the
hon. Member has written to the Spea-
ker. In that letter he says:

“I] would like to have an opportu-
nity to say a few words on Shri
H, N. Mukerjee’s objections to the
introduction of Indira Gandhi Uni-
versity Bill.”

When the Bill was not introduced, how
could there be any objection? Was it
in the air® Wag it in imagination or
dream? How could a member have
a premonition that there is one gentla~
man, Professor H. N. Mukherjee, who
is going to object to it and, on the
basis of that premonition, write this
letter? It in something strange. It L
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may say so, how do you take into
consideration such a letter? How has
he written such a letter?

SHRI G. G. SWELL: When I rece-
ived the Order Paper in the morning
I found it mentioned very clearly on
the side-line that Shri H. N. Mukerjee
wants to oppose the introduction of
this Bill. Shri Marak comes Irom
that area and he was naturally vuoset
when he learned that there will be op-
position to the introduction of the ¥l

SHRI S. M. BANERJEE (Kanpur):
It is not mentioned in the Order Paper.

MR. SPEAKER: It is always before
10.30 a.m. After that, they are kept
in the office.

SHRI S. M. BANERJEE: On a
point of order, Sir, this is really
something very surprising. I never

knew that the letter was written after
it was known to the hon. Member
that Mr. Mukerjee was going to
oppose the introduction of the Bill. I
have nothing against him. But this
is something highly improper. How
can he know I am opposing it or Mr.
Mukerjee is opposing it unless Mr.
Mukerjee himself has told either the
Deputy-Speaker or the hon, Member
that he was going to oppose it.

Sir, you will remember that I want-
ed to oppose a particular Bill and
others wanted to support it, You
never gave permission to those who
wanted to support it. The provision
in the Rules book is that if any
Member wants to oppose the intro-
duction of a Bill, he will give it in
writing and only he will be given a
chance to speak. Those who want to
support it are not given the chance.
That has been the practice in the
House. Mr. Mukerjee wrote to you in-
advance that he would like to oppose
the intreduction of the Bill. If any-
body wants to support it, why should
he be given a chance? It is for the
Minister to defend it. How could he
write such a letter? I could have
written another letter saying, since
he is supporting the Bill, I am oppos-
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ing him. He is opposing Mr. Muker-
jee and I am opposing him, Will you
give me a chance? This is something
very surprising.

MR. SPEAKER: I think, your point
of order is quite valid. The agenda is
distributed in advance. When the
agenda says that such and such Bills
are going to be introduced, if any
Member wants to oppose the intro-
duction of it, he gives notice that he
wants to oppose such and such a Bill
which is coming up for introduction.
The normal time of receipt by the
office is before 10.30 A.M. In this case,
it came before 10.30 A.M. The agenda
had already been circulated. What
the office does is that they put a typed
slip on the agenda before the Speaker,
the Deputy-Speaker and the Secretary.
None else gets it. In half an hour, it
is very difficult to circulate it. It
appears that the hon. Member, Mr. K.
Marak, came to know about it from
either of these copies. The Deputy-
Speaker says, he told him. After that,
he seems to have sent a lefter—it is
typed—to me, to the office table. Nor-
mally, the office is instructed that
those motions which come after

. 10.30 A.M. are not to be considered

and they are treated as “not in time™.
A number of things are received, ad-
journment motions, Call Attention
motions, ete. As I understand, think-
ing that it was “not in time”., they
kept it with them. If this is allowed,
then there should be no condition for
others. Why should others give be-
fore 10.30 A.M.? If anybody can give
it at any time, why should this condi-
tion be laid that it must come before
10.30 A.M.? Why should it be 10.30 for
others? We can then remove the con-
dition, and anybody can pass on a slip
and start speaking. This is the pr‘ac—
tice laid down. We have been follow-
ing this practice.

SHRI JYOTIRMOY BOSU: Wher= is
it laid down?

MR. SPEAKER: This is the practice
we have been following. It is already
there. You give me an advanced
notice and I say I have received such
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and such names in the morning. That
is all,

SHRI JYQTIRMOY BOSU: We are
gelting confused. It is not a motion.
It is mere letter. Why is that thing
coming in this inanner? (interrup-
tions)

SHRI H. N. MUKERJEE: I do not
understand why my name is being
handied about. I took the normal
procedure

MR. SPEAK¥R: Your name is not
handied about

SHRI H. N. MUKERJEE: I put
a notice opposing introduction. If
anybody wanied to oppose the intro-
duction, he could have sent a notice
of a similar sort. (Interruptions)

MR. SPEAKER" 1 also do not know.
It 1s a guess work He thought you
were opposing it

SHRI 8. M. BANERJEE, It is some-
thing more than a guess.

MR. SPEAKER' Anyway, I am
sorry. If the hon. Member is very
Kkesn and if the House agrees, I can
allow him.

SHRI SAMAR GUHA: On a point
of order. If you accept this letter, it
will cast a serious refiection on the
working nf the Parliamentary office.
Unterraptiors

SHRI PILOO MODY (Godhra): I
want to spesjk on the more eubstan-
tive point that has been made. I can
understand, things of a substantive
nature which réduire motions—call-
attention or anything like that must be
sent to you before a particular time
in the morping. Many of us are not
even up by that time. That is beside
the point. But to say that because of

at rule all communicptipng between

Chair and embérs are séver-
#d for the rest ‘e day Is hot sofhé-
thing thal is accepiable,

Bills Introduced 240

MR. SPEAKER: How can [ attend
to it while I am attending to the other
business of the House”

SHRI PILOO MODY: What you can
atiend to or cannet ailtend to is an-
other matter. That should be put on
your table.

The letter that is under question is
a communication which is a further
communication I have nothing to do
with the subject-matte., what he has
said in it. But to rule out all com-
munications between the Chair and
the House after a particular holy hour
in the morning. for the rest of the
day, would not be proper....

MR, SPEAKER' This is a direc-
tion. I am not doing it from my side.
It 15 said here, ‘before 10.80.

SHR] PILOO MODY; What is before
10.30? (Interruptions).

SHRI H. N. MUKERJEE:- Why
should we waste the time of the House
on these? These talks can take place
in the Chamber or anywhere else. We
are not here to listen to such talks.
We have an item on the agenda, How
long are you going to waste the time
of the House? (Interruptions)

SHRI PILOO MODY: I am not guing
to t~erate this dribble from Mr.
Mukerjee any ruare. ) do net cmic
how senior he 1s cr how much hair
he has on his head. I will not have
him ~omment en what I do in this
Chamber. I am not he e at his mercy.
I think, he has to understand this
once for all. (Interruptions)

SHR]I S. M. BANERJEE: Yeu can-
not convert the entire House into a
tircus arenia for Mr. Piloo Mody.

SHRI JYOTIRMOY BOSU: On a
point ef order.

BHR! H. N. MUKERJER: What (s
all this? We have to proceed item by
item, Every fimvé thers {3 a point of
orders.  (Ingerruptiony)
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SHRI G. VISWANATHAN (Wendl-
wash). Let us now adjourn, Sir.

SHRI H. N. MUKERJEE: He 1s
specialising in blackmailing the Chair
into anything. Every day it iz hap-
pening .. (Interruptions)

SHRI JYOTIRMOY BOSU. On a
point of order, Sir. It 15 not quite
clear to us If a Member wants

MR SPEAKER Unnecessarily you
have taken <o much time After all,
you hate taken the lunch hour and
you are going beyond the lunch hour
There should be a limit to it
(Interruptions) I am not going 1t

a'low anybo now Nothing any
more

SHRI SAMAR GUHA On one
thing

MR SPEAKER Np more, please
it

SHRI SAMAR GUHA Onlv one
minute, . .

MR. SFPEAKER: No more, please.

There s already a very clear direc-
tion oh 1t

SHRI SAMAR GUHA Sir, on a
point of order

MR SPEAKER 7That 1s not 2 point
of order It 1+ not a point of order
whether a Umiversity 1s named Indira
Gandim Unive sity or no Uwmversity
How do you expect the: Speaker to
give any ruhing on 1t? Please sit
down.

SHRI SAMAR GUHA On a point
of order .

SHRI JYOTIRMOY BOSU- On a
point of order

MR SPEAKER: No point of order.
Please mf down. Every time you
obstruct the business of the House
like this (Interruptions). Every day

e -
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you are domng 1it. There is no limit
1o 1t  The Mimister wall renly to it

SHRI SAMAR GUHA On a point of
order, Sir

MR SPEAKER When a point of
order 1eachey the limit of obstruction,
the Speaker can stop it

SHRI SAMAR GUHA I rise on a
point of order, Sir ve

MR SPEAKER Nothing from you,
will go on record You are speaking
without my p>rmission

SHRI SAMAR GUHA
a'lowed me

You have

MR SPEAKER No. I did not allow
vou Will vou please «wt dowr or not”
I am not allowmg vou Not a word
of what you say will go on record
because vou are speakin, withoat my
permission

SHRI SAMAR GUHA e

MR SPEAKER I am not allowing
you WIill you please sit down’ It 1s
already 2450 The unch hour is gone
Pleawe sit down Will you please sit
down or not?” You are obstructing
the House

SHR1 SAMAR GUHA" e

MR SPEAKER Go on [ will keep
sitting  Not a word will go on record.
1 am not allowing you If you have
any complaini{, you can send it to
me I will inquire into it

SHRI SAMAR GUHA" ....**

MR SPEAKER Kindly sit down or
leave the House You are obstruct-
ing the House.

SHRI SAMAR GUHA: I want to
make a submission, Sir,

**Not recorded,

———
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MR. SPEAKER: You said you had a
point of order. I heard you, and I do

not take it as a point of order. There
the matier ends

SHRI SAMAR GUHA: You have not
allowed me fo put the point of order.

MR. SPEAKER: I am not allowing

you. Please sit down. It is no point
of order. You are obstructing the
House,

SHRI SAMAR GUlIA: How can you
give your ruling without hearing me”

MR, SPEAKER' I have given the
ruling. If i1s a question of my ruling
Thete 15 a very clear direclion here
You are obstructing the proceedings
of the House

SIIRI SAMAR GUHA- If you kindly
allow me only one minute . .

SHRI K. S CHAVDA (Patan). It is
about a jetfer, Sir.

MR. SPEAKER: I have given m
ruling on it. 1 am not given to be
cowed down by shouting and obstrue

tion, Please sit down,
SHRI SAMAR GUHA Only one
minute please....
MR, SPEAKER No, no. Never
SHRI SAMAR GUHA* I am not

going to challenge anything

MR. SPEAKER: No, please,

SHRI SEZHIYAN: He is raising a
point ebout a letter written by him,
not about your ruling.

MR. SPEAKER; It is about a letter
which is substantially in the nature
of a letler opposing the introduction.
1t the letter reaches after 10.30 such
Iptters are slways laid before me when
I am not sitting in the House. During
the session when some member wants
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to speak, he sends me a slip. When
thete are cleur directions, how can
I entertain it here?

SHRI SAMAR GUHA: If you kindly
.allow me a minute, I will make my
submission on my point of order.

MR. SPEAKER: A few requests are
made when the House is seized of
some matter. Members may give sug-
gestions on certain matters ete. But,
when certain permission is required
to pe taken for opposing some Bill,
when there is a certain deflnite rule,
nothing of this kind.

SHRI SAMAR GUHA: It does have
a reflection on your office, I will draw
your afi{ention 1o this point, How could
this gentleman know about it? How
could he know that Prof, Hiren
Mukherjee has written to you betore
10.30 A.M. that he will oppose this
Bill> Therefore, I am trving to draw
yvour aitention to this point that this
casts a reflection on your office how
this news hag Dbeen leaked out or
something has happened. That is a
matter which I would like to submit
to your honour, to the honour of the
office, to the honour of ourselves and
also to the honour of those officers who

are there. How could other Members
know about it What happens to the
secrecy?

MR. SPEAKER: One thing I would
say. Because they are not circulated—
the time is not available at that time,
after 10-30 the time is not available
no they are with the Speaker, with
the Deputy-Speaker, with the Secretary
ete. There is no guestion of secrecy
at all. They are not confidential at
all. (Interruptions). His point of
order is this. He asks, how could
anybody know that Prof Hiren
Mukherjee's name is there among
those who are going to oppdse the
motion. 1 say, there is no secrecy
about it. ‘There is nothing confidential.
When it comes, it comes. He can
know from my Secretary, from me.
Any Member can get up opposing it
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{Mr Speaker)
But the only difierence is this It s
only in case of opposition tu the
wotion We do not follow 1t m other
vases It 15 up to the House The
ules are there the rules are yours

SHRI JYOTIRMOY BOSU Kindly
hear my point of order

MR SPEAKER I don't want to be
harsh on you You are fresh back
again  Kindly don’t make this a prac-

tice.

SHRI JYOTIRMOY BOSU I just
want only one minute We always
five names whenever we want to
speak We send it always, through-
out the day Now today, you change
it If anybody wants to speak, how
could his name be given before 10 307

MR SPEAKER This 1s on introduc-
tion of molions only

SHRI JYOTIRMOY BOSU ‘The pro-
cedure 15 changed today

MR SPEAKER Not at all The
permission 18 for opposing the iniro-
duction of a Motion

SHRI G G SWELL I want to
know whether the Member has written
to you saying that he wants to oppose
or he savs that he wants to speak,
because, that would make the differ-
ence

MR SPEAKER Mr Hiren Mukher-
1ee says, he is going to oppose 1t On
thig 1t 15 allowed. This 15 regarding
only thoge who have written to the
Speaker, who have given advance
notice. That 15 all. (Interruptions)
For God sake, let hon. Members have
mercy on the Bpeaker. I am not
made of steel. I have a head and [
8o back with a headache, Bon. Mem-
bers are ahout 530 in number, byt I
am a Member who, is sipgie pand wha
is alone. So, why do they, do like thua?
i they do like this, nobody will be
able to act as Speaker. Let them have
mercy on this man. What is all thig?
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Every day they are doing like this If
I had 50 tongues, I would compete
with them like anything,

PROF S NURUL HASAN I would
lLike to make one point very clear in
conneciion with the proposed name
of the umwversity and 1t 1s this that
it 15 neither at the instance of any
Mimster of the Central Government
and certainly not at the instance of
the Prime Minisier that this name has
been proposed

SHRI SAMAR GUHA But the
authorily lies with the Centiral Gov-
ernment

PROF S NURUI. HASAN The
authonty hies with Parlament Let us
be verv clear on that

SHRI SAVMAR GUHA It 15 u (en-
tra' umiversity run by the Central
Government,

They are degrading their own Prime
Minwster  They are degrading her
image I do not know whether she has
stopped down to that level I do not
believe that she can allow this
(Interruptions) They are sycophants,
and they are degrading their Prime
Minister They are all degraders
They are degrading her name in this
most undignified manner They are
degrading her by dolng this

PROF S NURUL HASAN Will you
please forgive the professors for one
of us behaving in this manner?. .,

MR SPEAKER He is also a Ppro-
fessor

PROF. $. NURUL HASAN: That 1s
why 1 am apologising on bebalf of
all the professors,

MEB. SPEAKER: | bad not begn &
pratessor, But I had been a lectyurer,
and I also apologise.
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SHR1I SAMAR GUHA: Although I
belong to the Opposition, I have a
certain respect for the Prime Mnister
1 feel that these sycophants are de-
grading all the respect and honour
und inlegrity due to ibe Prime Minis-
ter

SHRI JYOTIRMOY BOSU: Includ-
ing lectiurers.

PROF. S. NURUL HASAN: The pro-
posal to give the name Indira Gandhi
Umniversity has come from the Gov-
ernment of Meghalaya, and jt is out
ot regurd Jor the Government of
Meghalaya, that we have accepted this
name The Prime Minister is cer-
tainlyv not a parly to this particular
name heing pgiven, and the Meghalava
Government

SHRI P 4. MAVALANKAR (Ahmed-
abady, 1 do not know whether this
sugrestion from the Government of

Meghalaya was communicated to the
Prim~ Minister ,
SHRI JYOTIRMOY BOSU  And her

consent sought”

MR SPEAKER Shri P. G Mava-
lankay has just come. Let him wait
for some fime and then he can also
join the others.

SHR! K. §. CHAVDA: He is also a
professor.

SHRI P. G. MAVALANKAR:
Many things have been said. Much
has been said in the name of the
Prime Minister and  the professors.
All that I would like to know is whe-
ther the suggestion from the Gov-
ernment of Meghalaya was communi-
cated to the Prime Minister before
31&; name was incorporated in the

SHRI JYOTIRMOY BOSU: And if
50, what wag her reaction?
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PROF. S. NURUL HASAN: The pro-
posal was communicaied to the Edu-
cation Ministry..

SHRI P. G. MAVALANKAR: Not to
the Prime Minisier?

SHRI PILOO MODY: In other
words, they have bheen using hexr
name in vain.

MR. SPEAKER: There can be
university in his name also.

PROF S. NURUL HASAN' If my
hon. friend Shri Piloo Mody would
recall, the Government of Meghalaya
does not belong to the Congress Party
and, therefore, many of the epithets
that have been used by my distingu-
shed and hon. friend Shr i, N,
Mukerjee may not perhaps he approp-
riate .

SHRI 11 N. MUKERJEE, Wha!l epi-
thets did I use? which one was that?
v does not deserve a principle ap~
oroach to any problem. That 15 why
they ate getiling the kind of things
that they are getting {rom there. Let
him nol put words into my mouth.

PROF. S. NURUL HASAN. How-
ever. as 1 have already moved, this is
a Bill to establish and incorporate a
teaching and affiliating universily at
Shi'long. 1 have the intention of
coming forward before the House to
move that the Bill be referred to a
Select Committee. So. this maller
can be discussed there, and we have
an open mind.

S8HRI K. S. CHAVDA: He has not
replied to the gquestion whether the
consent of the Prime Minister  has
been obtained for this.

MR. SPEAKER: It is coming fronr
her Governmant. What does the hon.
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Member think? The Prime Minmu .

is part of that Govemment

The question is:

‘That leave be Eﬂuﬂed to introduce

a Bill 1o establish and incorpor-

ate a teaching and - affiliating Uni-
versity at Shillong”.

The wnotion tas adopted.

~“PROF. 8. NURUL
troduce the Ml

HASAN: 1 in-

14.35 hrs.

FOOD CORPORATIONS (AMEND-

MENT) BILL®

MR. SPEAKER: Shri Shinde, we
have heen very impatient over what

has happened. We gave you a cer-
tain time...

THE MINISTER OF STATE IN
THE MINISTER OF AGRICULTURE
(SHR1 ANNASAHEB P. SINDE): I am
very sorry..

SHRI K. S. CHAVDA (Patan):
3t is already 2.85 PM. We must ad-
journ for lunch.

'MR. SPEAKER: When the time
for taking food is past, I think it is
good for health not to take food.

- 'You are.a very . regular member.
.We: did not expect this from.you. We

:disapprove of it, not because yoi aras

the Minister concumed in this'  case,
- but we disa
of .any M
w Lis busiuess hexe.

s o ey
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_disrespect.

approve.. ot it in the  case -
ster who <does not attend
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SHRI ANNASAHEB P. SHINDE:
1 assure you, 8ir, of ' one  thing.
During the last ten years, not even
on a miner matter 1 have shown ' any
~1 'have the highest res-
pect for the procedure of the House.
But what happened was....

MR, SPEAKER:
will agree.

" SOME HON. MEMBERS Yes, Yes.

MR. SPEAKER; The Iouse is very
generous sometimes

SHRI ANNASAHEB P. SHINDE I
beg to move for leave to intorduce a
Bil] further to amend the Food Cor-
porations Act, 1864,

MR. SPEAKER. The question is:

“That leave be granted to introduce
_a Bill further to amend the Food
Corporations Act, 1964".

I hope the House

The motion was adopted

SHRI 8. M. BANERJEE. (Kanpun
This can be item 8A.

MR. SPEAKER:
or whatever it is,
to do.

SHRI ANNASAHEB P, SHINDE: 1
introduce** the Bill,

MR. SPEAKER: Should we con-
tinue now with our business?

SOME HON. MEMBERS: N¢. no

MR, SPEAKER: Then we adjourn
for lunch till 3.30 P.M.

14.38 hrs,

The Lok Sabﬁa adjourned for. Luﬁch,
till thirty mmutes past ﬁjteen of the
Clock _

Let it be gA
This is for us

———— “

The Lok 'Sgbha re-assembled afzer

‘Lunch at Thmy-ﬁve mirmes past Fif~
teen of ‘the Clock.

an. me—Spmxnn iu the Chazr}{-
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MR DEPUTY SPEAKER: The hon.
Member may try to conclude now.
SHRI ANANT PRASAD DHUSIA:

Yesterday, some Members were given
It 15 not even 15 minu-

.....

20 minutes.
tes ...

MR DEPUTY SPEAKER: 1 have
33 names from the Congress party,
Even it 1 give 10 minutes each, it
means six hours. I am trying to
restrict time to 10 minutes each.

AN HON. MEMBER: The time al-
lotted is 10 hours.

MR. DEPUTY SPEAKER: Out of

10 hours, some time was taken yes-
terday ....(Interrudtions). Order ple-
age. I am trying to tell you

that ten hours have been  allotted.
That is true. VYesterday some time
has been taken, maybe iwo hours or
50 . So, eight bours sre left out. We
have got 33 names from the Cungress
Party. Even if I give tén minutes
each, it means abeut six hours outof
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eight hours. Then what about the
Opposition? Will they not have some
time? I am just drawing your atlen-
tion to this,

<t wiw Sely ghaa : Ao,
gfog, armafl Wi adad afiae
faer & fiweft oY w9 Y e @ i
g

7t < freges wreew Wik fregee
ZrEesw ¥ QR0 fryo #3gT 1 A v aw
wqy  wr-awel & g W wedt
qi-ggAt €1 Jgowd W ! 7 oF
gt & wfafafy §, for o7 st ox
gt ww@t & qay g, N o
HIX W W FAT FX A & fag
gy dar 7 g%y § | F dwer 2w A
faamm o wgfat g7 9% &

W oy du fadew & fe foegee
sreee wuee & Fodie oY B @
florarr ST 1w # vk el @ &
W * fregsy wrew WX fiveaen
sy & wiafafdt O wgwar &
AT ATY, FA QR & wgrIAr
yad
MR. DEPUTY-SPEAKER;

please conclude,

SHRI ANANT PRASAD DHUSIA:
Mppt of my upeech is left out.

MR. DEPUTY-SPEAKER: You
should have organized it within the

timé avaflable. If I give you more
time, it means the other Members'

time will be cut down.

Now;
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MR. DEPUTY SPEAKER: Now,
there is no sign of your conclusion.
You are going into the martial tradi-

tions of the Scheduled Castes.  Please
conclude
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SHRI SANGLIANA (Mizoram) 1.
consider ‘it ‘auspicious that the very
first time I speak - Lin" this - august
House, T do 50  on° .the 'subject of

* Scheduled Castes.and Scheduled Tribes.

a subject in which I am personally: and
deeply involved, being a tribal myself.
- As I go through the - Observations
and the recommendations with which
the report ang ils discussion i5 intro-
duced, I ind it appargnt- that. the
utmost care has been taken to get to
the root of the problems that confront
the Schedu'ed Castes and the Schedul-
ed Tribes and to remedy them as
best and as quickly as possible. After
what we see in the report, one can say
almost without fear of coniradiction
that the minorities in India and, es-
pecially, the backward sections like
the Scheduled Castes and the Scheduled
Tribes, get as falr a deal as any
minority gets in any other part of
the world, at least constitutionally, if
not actually. We, who belong to this
group, acknowledge that gladly, and
we find much comfort in the know-
jedge that the aim of our Constitu-
tion set before the people of India is
the protection of the weaker sections
of the population from social injus-
tice and all forms of exploitation.

A carefu] consideration of the re-
port under discussion, however, shows
that much that has been provided for
to safeguard the jnterests of the
Scheduled Castes and the Scheduled

" Tribes, has not shown the desired and

the expected result, and there iz still
a wide gap between what is proposed
and provided for and what 15 actually
achieved and implemented. If 1 may
hazard a guess, the reason why  the
various schemes, programmes and pro-
visions for effecting progress and de-
velopment of the backward communi-
tlea have not succeeded, as they-

ghould, is to be found in the fact that
the implementation and working out of
such schemes and programmes at some .

’ "stage or dther, talla hxto tbe handl
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of people who lack in imagination and
who do not realize the importance of
the responsibility that is theirs and
who merely carry it out as a maiter
of oficiat routine with little real con-
cern for the welfare of the people, and
the result is that to-day, after 25 years
of Independence and 25 years of
“special programmes, consideyation
and endeavour for their upliftment”,
the Schedu'ed Castes and the Schedul-
ed Tribes are still backward and are
still very much in need of special
measures and treatment.

1 would now lhike to turn in part-
cular to Mizoram, the territory from
which I come 1 am sorry to say that
in the report there is very little men-
tion marde of Mizoram, in fact, except
for a ecasual reference to the high
percentage of literacy and the fact
that 1 was one of the Districts in
Assam with an autonomous District
Council, there is hardly any other
menfion of Mizoram or the Mzo
people

T take 1t not as u sign of wilful
neglect for Misoram but as an un-
intentivnal oversight which neverthe-
less 18 unfortunate although not
intended. Mizoram is perhaps really
the ieast known part of India. If we
arc 1o find reasons for this. one could
Le tound in the fact that communica-
tion 1n Mizoram was so ooor, it was
not visited hy people from outside
except for the most important, pres-
sing and unavoidable official duties.
Even after 20 years after independence
Awrawl  the capital of Mizoram was
still unconnected by an all-whether
road It was only when the Border
Road Task Force undertook the con-
gtruction of the road after the out-
‘break of disturbances i Mizoram in
1968 that Aizawl was vonnected with
Silchar by an all-weather road, Mizo-
ram has, ax you perhsaps already know
an international boundary with Burma,
running almost into 200 miles or sc
and aout 100 mfiles with Bangla Desh.
it has no air service though there is
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an airstrip which was constructed
since 4 years ago by the Defence
Ministry.

I would like to take this opportunity
of suggesting that an air service should
be opened up and we are sure that
that can be done if the present air-
strip is repaired and improved. It
will be  definite boon to Mizoram if
the air service can be started. If com-
munication to Aizawl was difficult the
position of Lunglei and Satha in Pawi-
L.akher region still 140 and 180 miles
further away respectively can be
easily imagined. In undivided India,
Lunglei, the southern part of Mizoram,
used to be served by Chittagong just
as Aizawl was served by Silchar. If
Government can make an arrangement
whereby essential commodities and
other articles of trade can be trans-
ported through Chittagong to Lunglei
it will undoubtedly benefit the people
of southern Mizoram,

Now, Str, those of my friends whom
1 have met here in Parlhament have
said that Mizoram is very progres-
sive 1n the educational fleld. They had
exaggerated opinion about the edu-
cational progress that we have made
and I thunk that has been caused by
the fact that our literacy percentage
i1s fairly tugh, being 50.9 per cent. If
we were Lo be guided simply by that,
it woud be a wrong judgment. We
still lack very much in higher educa-
tfion. We have just three colleges
One of these is a full-fledged Art
College. The other is not even full-
fledged yet. The third one is only
one year old, We don't have any pro-
vision for the teaching of science in
any of these three colleges now. That
iz the position. We are still back-
ward so far as higher education fis
concerned. Honours courses even m
art subjects have yet to be introduced.
Hotvever, in spite of all these handi-
caps, the Mizo boys and girls Have
quite often topped the lists in varlous
tubjects in the Gauhati ‘University
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 which. they, have mostiy been ntf.end-'

ing. But I am sorry to add that 1o
student has so far, at least to 'y
knowledge, been enabled ‘to proceed

. fpr doctorate by award of scholarships.
I think that this may mease examined
and mcﬁﬁed‘; ' x .

| want to bﬂnz to your: nouce agam

the fact that in games also our -tribal
boys Rave shown talents. It may be
recalled that' in gpite of the lack of
codehiing facilities, the tribals have
_shown i the fleld of games. When
" we speak about these .games, One
begins t0 think of T.Ao who had the
distinction of captaining the Olympic
football ‘team once. 1 would like to
-recall also the name of the late Shrd
Jaipal Singh who captained the Indian
Hockey Olympic team in Lios Angeles
in 1982. Today, if I may mention, the
only Hockey team from the eastern
part :of India is made up of players
from Mizoram nine of them being
from Mizoram itself, while one is a
non-tribal and the remaimng player is
a tribal’ t‘rom Bihar. When our Indian
O'ympic Hockey team failed to come
back with the gold medal this year
there was a murmur of regret amongst
the young Mizo' hockey-players, and
they felt that if they could be assocl-
ated more and if they could be given
better coaching facilities, it would be
the greatest incentive for them to win
the gold medal back for India.’

8ir, it will certainly be a stop for-
ward lu the process of mtezration, it
more scope . and chances are given to
the tribal neome for participation in
the all-India, games. The fact that
eyen tqd,qy there is & team of. tqothall
playérs from Nagalind who have done
very, well in- their first two maiches
is certainly a good thing, and if we
are to get: ;mle really friendly

with the mté:mpqophsnmqh,;_wmw %

matches’ of thig kind can be “"‘W

more, frequently. and  more morwaivi o

u@% shauld be. glvcn to us..

NOVEMBEB us, mz s:; &5, cmm;p- zm-

simwr (M?"

Ly justvwau‘t 10 bting to-your notice .
"Whidh' I fel hal oftén been . -

why we hie-

oveﬂoohed ‘Phe” reds

' Mizps, for example #re ‘not ‘so’ well

ktiown as the Nagas 13 that m lack'
spectacularitv in dress and~ culture, ’
because a lot of our culture lies in.
the inner "lite, so to say, and whén
Chnstianity is coupled with ‘thix, we

| misunderstood #nd are often

> gred ‘to ' be sup’hxsﬂeated - and
perhaps non-tribal. T gay this bécause -
of what chapter 16 of the repért says

There is a suggestion {heré from the:
Joint Committee of the two Houses of
Parliament that no person who gives

up tribal faith  and embraces

Christianity or Islam shall be deemed

to be a member of any Scheduled
Tribe. This suggestion. I submit. fails

to take cognizance of the fact that it

takes much more than a faith eor
faiths to constitute a tribal, In Mizo-

ram, for example., 90 per cent have

aceepted Christ’'s teachings and have

become Christians. The Christian
Chut¢h has come to stay there., what-

ever the future may bring, If this sug-
gestion is to be accepted -then not

even 5 per cent of the Mizos will be
ireated or will be counied as tribals.

1 submit, and strongly so, that
Christianity is not spoiling our iribal
self-hood, as is sometimex alleged., and
we do not get detribalised when we
become Christian. Christ's teaching
has not taken anything of value from
our tribal life. Tlawmngaihna, the code
of our social behaviour so highly priz-
ed by every Mizo, gaing strength, sup-
port and refinement when enforced by
Christianity.  Christianity enriches
the ‘tribal life culturally end inwardly
but does. not hestow  econamic pros-
perity. The suggestion. to detribalise:
a person on his ‘accepting Christianity -
defeats the very idea of helping him
t0 ‘cafch. up with -the rest of the peo--
ple of India, and will only prolong
his ecouomic and even socinl back-

L
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MR DWWYMKER More than

up 1 think you hhve made your

ﬁHRi sANGLIA‘NA I woulcl only
take this opportunity. o suggesting
that an" " increasing aséoclationr of
. members of the Scheduled Castes and
Scheduled Tribes in all stages. of im-
plementation "6f mieasures that are
intenddd {0 benefit. them - should be
a very. useful step torward
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"SHR1 R. P. ULAGANAMBEI (Ve
iure): While discussing the report of
the Commissioner for  Scheduled
Castes and Tribes 106970, 1 should
like to bring to your notice certain
impostant points which need consi-
Ceration. The report for 1969-70 was
-submiited in the jend of 1071 and is
being discusseq row, end »f 1972. T

"do nct know the reason for wuch in-

ordinate delay in submiiting the report -
and in dxlcucsing it.

At the outset I should say that the
social welfare portfolio is .now
atiached to the Ministry of Education;
formerly it was with law.  If this
portfolio ig attached to . some other

* depur'ment, it loges its xmpoxm and
- effectiverress.

1. submit thet. it might
be separated from other portfoiic and

- upgraded’ to. the :level. of & geparate
Ministry. in  the thattl of = Stete
Mibister Undsr  the -8tueit contedl of
“tlu Pﬂmo mnmu my
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The Comwaissionsr for Scheduled
Castes andi lchaduled Tribes is ap-
pointed by the President under article
388 of tnr Constitution. He is free to
receive any complainty and collect
relevant mcotds snd the SC/ST emr
ployees are free to approach the
Commissioner for 8C/ST and bring
their complaints to his notice. But in
as repart, chapter 10, para 12, the
Commissiener says:

“In the absence of these Ilnstruc-
tions to the authorities voncerned,
it is not at all possible for the
Comnussioner to do justice tp the
duties entrusted to him under the
Constitution.”

I raised this point during the dis-
cussion on demands for grants of
Social Welfare Department for 1871~
72. The Commsioner for SC/ST is
48th warrant of precedence, equi-
valent to the Secretary to the Gov-
ernment of India. His rank should be
made equal to that of the Chief Elec-
tion Commuasioner or the Chairman of
the Union Public Service Commiasion
i.e. 25th warrant of precedence. Then
only he will be able to exercise his
independent judgment in the discha:ge
of his duties.

The Commissioner wag originally
assisted by the Aassistant Commis-
sioners in all State capitals. Now
those posts have been abolished. ileis
helped by § zonal directors who ore
under the control of the Director
General! of Backward Classes, The
Commissioner i helpless and unable
to discharge his functions, Whea 1
made this point dwing the discuzsion
o the Demands for 1671.72, the then
Minkiter Shri Siddhertha Shanker Ray
usserted that ¥ the new Comymissioner
Hied to Wave an Agvistant Commis-
sioner In each State capital, he could
have . T would Nie to Xmow from
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the State should take special care to
promote the Rducational and econamic
interests of the scheduled castes and
scheduled tribes. More than 20 years
have passed since the Constitution
came jnto force. How far have we
achieved this objective, Government
should take the necessary steps to
achieve this objective.

The Commissioner has stated in
Chapter 11 that the rates of pre and
post-matric scholarshipsg are extraordi-
narily low and the income limils mot
sufficient to cover all the deserving
cages. The post-matric seholarship
amount was fixed 20 years back und
I regret to say that it has not been
enhanced Replying to the discussions
on the demands of thizg mimstry for
1971-72, the then Minister, Shri
Siddhartha Shankar Ray asserted that
there was soms gubstance in this cri-
ticism. But so far the Government ol
India hag not taken any step to ¢n-
hance this scholarship. So, T would
request the Government to take radi-
cal and immediate action to cnhance
it, because it is very necessary at this
juncture It is true that the children
of acheduled castes and tribes have no
alternative source of  guoidanee,
Poverty and ignorance of the parents
of scheduled castes and tribes children
may be termed as the major handi-
caps in the educational development
of scheduled castes and tribes, There-
fore, to tmprove thelr standard of
education =and economic condition.
Govemment should start  balwaddi
schools, f.e, nursery schools, so that
from the wery begimming the Harifan
chifldren may take interest in studies.

The number of foreign scholarships
swarded to scheduled castes snd tribes
Ss also wery Jow. In 190889 & was
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“sall number ‘of Mudemt ‘belonging
w these’ communities are “gelected to

sent’ ubmad? *Yéu -are’ anerting that

i g to. the Sche-
‘duled ﬂasus tmd Triben ghould come
' ugh edﬂmticnalw, ecomomically: “and
otherwise, at the ‘same" time, you are
selecting only a few people belonging

to these communities: So, due atten-

tion should be paid to’ this problem.
There is also -inordinate delay in
selecting. camildates for being went
abroad.. ::For the: year 1071-72 the
applica%b were ¢alled for and many
people epplicd.. They ' have not yet
been called for interview even though
1972 is ‘coming to an ebd. The Minis-
ter: ahnuld take aetiﬁn in this regard
&lso.

Com;n. to- untouchab:lity, ‘both the
Central and State Governments have
been taki.ng certain measures to re-
move it, It ig abolished by the Con-
nﬁtution and there is an Act to punish
untouchability. Reoently, Parliament
amended that Act to make it more
effective. Still, I regret to say, it is
prevailing not’ only in the villag‘es but
a!so m the cities

In Chapter VIII ’the Commissloner
referp to discrimination ‘against mem-
bers+of the Scheduled Castes .and
Tribes. He has. specifically mentioned
- some incidents.. In ,Dg!hi, the capital
-of ‘our country, en 1lith Nmember.
1972. a. -Harijan. youth: - of . !‘imbad
- was detained by the . pohc:e for. sus-
. spected:. mck-pockaﬁnm It.is reported

th&t the boy. was - very. ‘badly. :il-
: traated and . tormred by . the police.

.Wwo mpnthl bmk a mmian xlri called

B yem -of ’hnvtnm

paraded naked in the m-m the

~ point of .the:aword by the -caste

Hindus. . There is also s report sbodt
the death: :of three girle in NabBE What .

action has been tuken: Dby the Punjab

Government in thiy matter? In Orissa
there was the report.of 2,000 Adivgst
girls ‘being . sold by the contractors.
This matter was = discussed in- this
House also. 'We want to know what
action has been taken by the Orissa
Government. In UP a group of women
from Manoharpurva village met
the District Magistrate and’said that

-their- daughters. and daughters-in-law

are not feeling gate. They said “our
husbands and sons cannot save us;
the government is deaf. ' Where do we
g07? : Because there ere cases of rapes,
assault and murder?” It is reported
that a group of women met the Dis-
trict Magistrate and gave a petition to
him. T is in U.P. The name.of the
village is -~ Manoharpurva . village.
Such is the state of aﬂ'alm

1 am quotmg certam important incie’
dents, There are hundreds and
hundreds of. cases occurring daily in
our - country, in these modern days.
We are living in an.atomic age. ..The
#nan reaches. the moon.. -But here, we
.are practising -and . preaching in the
name of coste, in the name of a parti-

-cutar gect of people, separated and
-.segregated from society. Such inei- .

dentg neverowurin_Amoﬂcaqrin
Africa. : Never such . atrovities: are
cammitted ‘en' Negros. These . -days.
Nagmmmnﬂnﬁdinﬂmmﬂ‘kﬂ
Qnoethoymedtobemu;-

But not_niow, Thatmheénumad
now. . Here, jn - our eomh’y,' ‘
democratic - :enahli‘c




293 Memertof  EARTIKA 3,

hon, Minister ;what swps have been
tiken by N Government to prevent
wuh unbappy, uswearenied and pn-
civilissd things bappening in the
soclety. What action has been taken
by the Government agaimst the cul-
prits? The hon, Minister ghould con-
tact respective State Gavernments to
fing out whether the culprits have
been brought to book and punished.

In U P, particularly, there are sepa-
rate messes in college hostels Zor the
students coming from Scheduled
Castes and Scheduled Tribes. Kven
in police training institute, there is a
separate mess for Harijan' students. Tt
is the duty of the State Government
ag well as of the Government of India
tu take wction as to why they are
allowing a separate mesy for Harijan
boys.

Even now, there are separate wells
for Harijans. From a common well,
the Scheduled Castes and Scheduled
Tribes people are not allowed to take
water They are not allowed to enter
into temples

Now, I want to point out another
thing abouf night soil. A particular
sect of people are allowed to carry
mght soiit on their heads Is it not
shameful to make them carry night
s0il on their heads? Why not the
State Government or the Central Gov-
ernment take necessary action imme-
diately to stop night soil being carried
on & head? REven a mother of the
child hesitates to take night soil of her
child. But a particular sect of people
are allowed to carry head-oads of
night sofl. Neither the State Govern-
ment noy the Central Government has
taken eny uckion ogeéinst that 1
urge: upon the! hon.  Minigter to take
appripriute action to stop the carry-
ing of night sofl by a particulay seot
of people on thelr heads.

You have tfo ryemave all those
barriers of  wntouchability, caste
system and all that, You are follow-
ing. qnly the traditional customs and
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conventione. You only talk on the
platforms but not take any proper
adtion about if. 'There are certain
measures sugfested by the Commis-
siotier of Scheduleq Castes and Sche-
duled Tribes in His Beport. Nowhere
in India, in any city, either in Delhi
or Bombay or Csleutta, a Harijan
becomes & Mayor. In Madras, there
is a contvention followed that by rota-
tion a Harijan becomes 2., Mayer.

There is a roster-Brahmin, non-
Brahim, Harijan, etc.—and their is a
chance for a Harijan o bucome @
Mayor. Why not follow this practice
all over India, in all other big cities?
The Central Government ghould ask
State Governments 10 follow such a
convention sp that Harijans get a
chance to become Mayors in »1 big
cities of India, including Delhi.

There are Governors in India, but
nor.e of the Governors belongs tc the
Scheduled Caste or Scheduleg Tribe
There are many Ambassadors from
our country, but non of them iz from
Scheduled Caste or Scheduled Tirke.
Are they not competent to become
Govenors of Ambasgadors or Ma-
yors? Is Prof. R D. Bhandare, the
legal luunua,y, not competent to be-
come a Governor? s Mr. B. 8.
Murthy not competent to become an
Ambassador? I request the Govern-
ment through you, Sir, that they
should appofnt Governors, Ambas-
sadors and Mayorgs from Scheduled
Castes and Scheduled Tribes.

There are 114 MPs belonging to
Scheduled Castes and Scheduled Tri~
bes in this Ilouse. But I do not know
how many MPs belonging to Sche-
duled Castes and Scheduled Tribes
are in the Rajya Sabha; I have given
@ nate in, the ifhrary; I do not know
how many are there I do not know
how many Members are there in the
Legiglative Counecils helonging to
Scheduled Casteg and  Scheduled
Tribes, There is a  Copstitutiopal
guarantee given in the case of Lok
Sabba and Assemblies. But.theye is
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no such guarantee in the case of
Rajya Sabhia as well as Legislative
Councils, so that the Ruling Party does
not care to allow Scheduled Castes
and Schedvied Tribeg to become
Rajya Sabha Members or Council
Members. I would like to know how
such barriers can be removed.

How are we to remove untouch-
ability? We are talking about un-
touchability but not about caste sys-
tem. Caste system is the root cause
of untouchability. There i3 a diffe-
rence between untouchability and
caste system. Hon members and
political leaders should realise this
We are talking about untouchability,
but we have forgotten about caste
gystem. Caste system 1is the root
cause of untouchabllity. That is why
Dr. Ambedkar used to say—and he
has written many books—about anni-
hilation of caste sysiem. Gandhiji
and other political leaders also have
talked about it. Hon members should
realise this: if untouchability is to be
removed, then we should remove the
caste system. That is why. Dr. Am-
bedkar insisted on annihilation of
caste system. Our former Chief
Mimster of Tamil Nadu, Aringyer
Anna, also insisted on that. Our
present Chief Minister, Shri Karuna-
ridhi, and the leader of Dravida
Kazhagam, Shri E. V. Ramaswami, are
also insisting on abolition of caste
system. Certain steps should be
taken for this purpose. We stould
encourage inter-caste marriage. Our
State is encouraging inter-caste mar-
risge. We are giving awards, goid
medals, to the counles who marry
inter-caste. Our Chief Minister’s son
will be getting married on 10th De-
cember to a Hariian girl Dr Ambed-
kar married a Brahmin girl.  The
son of Gandhiii married the daugh-
ter of Rajajl. If the political leaders
really want to snnihilate the caste
system they should encourage nfer-
cas’e marriace by giving incentives
Hke gold imedals cash payment, job
opportunities, loans to carry on their
profession, ote,
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SHRI D. BASUMATARF (Nokraj
har): While myp predecessor

Centre, he shonld exert efforts with
the State Government which is xvn
by his own Party. 1 do not Rnow
whether he has done that or not.

Now, coming to the report, every
time we digcuss this report but no-
taing comes out. The purpose of At
338 which was intorporated by the
Constitution-framers at the instance
of Mahatma Gandhi s to ameliorate
the conditions of the down-trodden
people and bring them to the Jevel
of the other advanced sections of the
community within a stizulated time.
Our Nationa) leaders are also anxious
to bring them to the same level that
Mahatma Gandhi had envisaged. A
lot of sentiment and emotion was ex-
pressed here. But when we go from
here, we forget I had been feeling,
when my friends were speaking with
emotion, that nothing will be done
Unlers we do it ourselves, nothing
will be come out unless we stand on
our own legs, fight together, nothing
will come out by mere expression of
our cmotions.

Now, {he Deputy Minister belongs
to the Backward Classes and the
State Mirster, Prof. Nurui Hasan,
belongs to a minonty eommunity.
They feel the actual apirit of the pro-
vision. Can they do something
against the officials with bureaucrea-
tic mentality? Yeou know better.
This Government had to appoint &
Parliamentary Committee and you
were also lucky enough to he thers
for some time. You were also there
when we examined the Siate Gov-
ernment Secretaries and the head of
de~artments and sometimen the Chief
Ministers. But, when the matter
came up for promotion and ameliora-
tion, then all sorts of difficulties have
been expressed.

Now, coriing to the peport of action
taken, yesterday a ling time has Been
taken on this actlon tilken frsue. The
Parliamentary Committes was conyti-
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tuted fn Twesmber 1088 and it exa-
mined fhe report wery exhaustively
with the help of officials. We thought
that nothing will be done because
the Commissioner has been stripped
of all his powers as if birds cannot
fly whan their wings have been
clipped or a man cannot walk when
hig leffi are chopped off. So is the
case with the Commisgioner for
Scheduled Castes and the Scheduled
Tribes You know it very well that
the Commussioner was assisted by 17
Assisiant Commissioners rapresenting
every State. But in 1857 these posis
were abolished ang § zomal directors
were appoififed in those States. The
functions of these Directors are not
known to the States. I know very
well the heart of the people and the
many leaders. They go by the advice
of th~ officials Then they forgot 8o
is the case with our Dr. Karan Singh.
He is lListening to me, so I am referr-
ing to im. I wrote a letter to him.
Just now my fiiend mentioned about
his Civil Aviation Department.

16.54 hrs.

[Surr R. D. Buanparg in the Chair)

1 wrote to him for a small job of
Asgstt. Traffic Qfficer. I wrote to the
Seeretary and I met the Secretary
personally but they disqualified the
boy who was a high 8Second Class
MA. He was not found fit for the job
of Assit. Trafic Officer in spite of his
high qualifications He is at present
working as a professor in a College,
1 know Dr. Karan Singh very well,
personally algo. He hag all sympathy
for the Scheduleq Casteg and the
Scheduled Tribes but his officials
stand in the way. So, is the came
with er manv officers. What can
Prof. Nurul Hesan dot I have been
repaiedly telling bhere in this House
that this gigantic task should be en~
trugted to the Home Minjster. Why?
We msgestad in our re-ort, the re.
pot of the Parliamentary Committee
on the Wellare the Seheduled

KARTIKA 25, 1004 (SAKA) SC. & &T. Com-

298
missioner (M)

Castes and the Scheduled Tyibes that
either it should be with the Home
Ministry or with the Prime Minister.
Why? Becauss we examined and
found that ever¥ihing has to come
from the Ministry of Home Affairs.
From that peint of view, this porte
folio shoilld be either with the Home
Miniastry or with the Prime Minister.
Whoe is the Home Minister now? It is
the Prime Minister who is the Home
mMinlser.  We nhave requestad the
Primg Minister, At the same time, I
fee] personally, it is a matter of in-
fluence, over the State Governments
and the Ministry. If the Prime Minis-
ter perronally 'writes or gends a
word, then the 3State Government
whether of the DMK or of the Cong-
ress or any other party, takes the
matter seriously and wil]l try to do
something. Otherwise it is just a cry
in the wilderness.

One hon. Member frem Mizeram
stated about this. You have heard
his speech. 'What iy the percentuge
of literacy there? It is 85 per cent
in Mizoram. What is the percentage
for the whole of India? It is 34 per
cent I think, What is the percentage
of Kerala which is the highest? It is
62 per eent. What is the percentage
of our Deputy Minister's State? It is
64 per cent. Therefore this question
arises If you go to the figure of the
TAS and IPS services, in Assam, you
will find that out of 100, 70 are from
the hills, that is, scheduled tribes,
Not even Brahntins or caste Hindus
could compets with them; this is bLe-
cause th~ Christian Misslonaries have
been im~a-ting education in those
areas from British days. Here some-
times we scold and speak fll of Cris-
tian Missionaries, But. the great ser-
vice which they have done should
not be forgotten.

Yesterday Dr. Karan 8ingh was
aleg present when Mother Teresa
spoke about the gervices of Christian
Missionavies in Tndia. She ssid that
ounly bv love you ean do service to
the humanity, Where is the lave
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our Minister's heart? We pre talking
abbut untouchability. 'What is un-
touchability? Is untouchability prec.
tised with Babyyi? There is no un-
toucBability practised with you also,
Mr, Chuirman. It is only edueation
whighy is needed. It is only educa-
tion by which you ean solve the prob-
lem G6f untouchability.

1 don’t say that Government has
not taken this question into conside-
ration seriously. They have appoint-
ed wvarious Committees and commis-
siong after Commissions have
been dppointed; which have submitt-
ed their reports; their reports re-
mained whbere they were, they were
not implemenied. This s the posi-
tion, Mr Verrier Elwin submitted a
report on tribal blocks. There were
489 tribal blocks which were consti-
tuted in the areas where there were
predominentily tribal population. 1
visiteg those areas in 1961 with the
Dhebarbhai Commission and I found
the tribels wealthy, heslthy and with
sufficient lands. The Parliamentary
Committee on the Welfare of Sche-
dule Castes and Scheduled Tribes
also vistted those areas when we
found that their Jands were taken
away by the non-tribals and they
were now without lands XRoads
have been constructed. Schools after
schools have been opened. But if
you enquire about the children be-
longing to the Scheduled Castes and

uled Tribes, you will find, there
are not more than one par cent or
two per cent, We found in Kerala
also gome tribal areas,

17 hrs.

We saw bulldings after bujldirgs;
they were very nice buildings too.
And there were 3o many guest-houses
also, I thought personally thet things
hed improved, because when I had
visited that area Yong before 1n 198D,
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1 hed found it a jungle, and we could
not go and penetrate that arex But
now not only rowmds uare there, but
even tar roads are thare. But when
we vimted the irihal ares, what did
we find? We féund women with their
hair in coils. We found men without
uny food. And in the schools we
found cattle and cow~-dung. We
visited some schoels and some colleges
also. For the tribsl srea, there is a
tribal college, The name is very nice,
Nut when we asked how many of the
boys and girls were tribals and Sche-
tuled Castes, the answer wag that it
wag only 2 per cent. and in some
places 1t was only 1 per cent ‘This
19 the plight of the tribals and Sche-
duled Castes. We do not grudge non~
tribals being educated; we do not
grudge Brahming and caste-Hindus
getting education there. But at least
«ome justice should be done After
#ll the money is hemg allocated for
imparting education to the tribals and
Scheduled Castes So, why should
nun~tribal people take advantage of
this? Of course, thev did try tp show
us some boys and rirls and said that
they were tribal bove and girls But
when we asked their fsthers and
mothers, out of fear they could not
say anything to us frenkly, but when
we took them some distance away
from them and asked them, they con-
fessed that they were caste-Hindus
and they were not tribals or Sche-
duled Casteés. 8o, I would like to
point that in the name of Scheduled
Castes and Bcheduted Tribes, these
things are happening there.

As regards literacy, the percentage
of fiteracy for the whole of India is
34 But really speaking, the percent-
age of literacy for tribals is only 8,
In the case of Mizoram, it is 53 per
cent, in the cnse of Khasj Hills, it is
64 per cent and in the Garo Hills, it
is 40 per cent  Taking the whole triba)
povulation together, the aversge per-
centage works out to 8 per cent. Thiy
is all became of the an Mis-
sionaries who imparted eduranon in
tribal dress of Assam. But what
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7 After all, the clash which took place at Kila-
t‘!?:w wmﬁmm& not Bving in  venmani in Tamil Nade in which
about 48 Harljan boys angd girls were

jungles. They are mot all lving in
tt‘::g!vilhm. They are mostly in the
cities. Why is i that wntouchability
is still preactised there sand why are
thest atracities being commiited in the
cities?

My bot, feiend who preceded me
wus talking about the position in his
State and was saying that the tribals
and Scheduled Castes were sepurated
in the hostels and they were treated
as untouchables. I that be the case,
then may I ask him why he is blindly
supporting the DMK Government?
Why should he support a Govermment
which cannot ameliorate the condi-
tions of the Scheduled Castes and
Scheduled Tribes? Of course, he may
ask me what I am doing. I may tell
him that I am fghting in my State
I am fighting there for my existence;
I am fighting for......

SHRI C. T. DHANDAPANI (Dhara-
puram). That system of separate mess
and separate hostel does not exist in
Tamil Nadu.

SHRI R. P ULAGANAMB!I: There
are no separate hostels or mesges in
Tami] Nadu.

SHRI D. BASUMATARI: While we
blame the State Government and we
are fighting with the State Govern-
ment, we do so within our State; we
are blaming the activities of the
Congress Government in Assam, and
we are fighting with them, but we do
50 in Assam fiselt and not here at the
Centre.

SHRI B. P, ULAGANAMBI: A case
2;6 m,ﬂled in thet regard, and the
e Were puni and
Nt ioa 4 shed, and they are

SHRI D. BASUMATAR]: My hon.
friend has rightly reminded me of

burnt alive. We had met the Chief
Minister Mr. M. Karunanjdhi, and he
hag himselt admitted that he was
sorry for the incident, YLet us stand
together and work together and fight
with Government. Mr, Chalrman, you
also belong to the Scheduled Castes
and are an elder member. I wonld
request you to plead with the Prime
Minister %o see that this department
ig taken over under the Home Minis.
try in her portfolio. I do not say any-
thing against our friends who are in
charge of it now. But the thing is
that you have to work through the
State Governments. The State Clov-
ernments are the instrument through
which we have to work for the uplift-
ment of the Scheduled Castes gand
Scheduled Tribes. Therefore, thig can
best be dome if thiz department is
within the Home Minjstry, Hence, 1
would request you also to use your
good offices to persuade our Prime
Minister so that she may take over
thiz portfolio in the Home Ministry.

*SHRIMATI BHARGAVI THAN.-
KAPPAN (Adoor): Mr. Chairman,
Sir, this year we are celebrating the
silver jubilee of our Independence,
The democratic form of government
came into existence here 28 years
back. In our Constitution it has been
clearly stated that the Scheduled
Caste, Scheduled Tribe and Back.
ward Classes people should be pro-
tected. With that end in view we had
set up many parliamentary commit-
tees and commisdions in the past.
These committeey and commissions
fried to mssess the progress made by
these people in the field of education
and algy {n other fields. They found
that the progress was very limited.
That I8 why we sought to raise dis.
cussions here on these reports.

Thamwlanymmymm
‘gau!ﬁdbyitaposlﬁnnlnﬂmmﬂ

#fhe originsl speach was delivered

vy - W i s mibreny m-_—.‘.-
in Malylan,,
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education and in the economic and
cultural fields, In the case of the Sche.
duled Caste ung Scheduled Tribes we
fingd that thelr progress is nil, In the
industrial field these people are al-
way? living in backwardness Their
lot could not be bettered by the Gov-
ernment 30 far. In the field of agri-
culfure and industry and commerew
even in spite of the fact that we got
inderendence 25 yearg ago the statia-
tics reveal that no progress has been
made In the fleld of agriculture,
{rom the figures avallable from. 1801
ta 104], we find that these people
have got only 22 percent But in the
industrial and commercial field fron:
8 per cent in 1801 they have come
down to 4 per cent in 1081, after &
long years of development That
means instead of making some pro
gress thely position is deterforating
If this is the pare at which they are
goitig to make progress only God
can help them

In respect of agriculture the pre
sent laws are not giving them ade-
quate protection. Therefore, the Go-
vernment should take some steps to
change the present laws in order to
give more protection to them
Fallow and surplus lands should be
taken over hy the Government and
distributed to the landless Harijans
H this is not done, Sir, the land re-
forms that we piopose to make will
not vield the desired result. The Go-
vermment should, therefore, pay mors
attention to safeguard the interest of
these people. My humble request tc
th: Government is that they should
enact land reform laws that are bene-
ficlnl t» these peorie.

As I gaid errlier, in the fleld of in-
dustry and Commerce also they ar~
backward, They do not get loans or
gramts from nationalised or commer-
cial banks because the required pro-
visions are not thére in our laws.
Thess lawn should be amended and
adecuate provisions shou'd be made
to see that they ere able to get grants
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and lbens from the banks. Thes ouly
we will be able to bhrinig abour same
progress among these people.

In the economic and social flelds
they are in utter backwardnesy, They
are very backwarg in the sootal feld
Their experiences tell many heapt-
r nding stories. Many such stories
h«ve been narrated by the hon. Mem-
bers who spoke before me. The
Barijans are belng ill-treated by caste
Hindus From the papers we fiind
that recently in U.P. and also in Delly
which is the Capital of India and in
some other parts of the country there
were ncidents of such {ll-treatment
of Haryans. In a village in Uttar
Pradesh where about 150 families of
Haryjans lived, according to press re-
ports, their mothers and gisters were
inolested by caste Hindus. It iy very
sad that even after 25 ycars of free-
dom we have not been able to bring
about any change in the gituation

In the fleld of education the arnount
of stipends and scholarships given to
Harijan students is very small Con-
sidering the present cost of living
this ampunt will not gerve any pur-
pose. My request to the Government
{, thint the amount of stipends and
ccholarships should be increased
More yrimary and secondary schools
should be opened so that children
belonging to Scheduled Cnastes and
Scheduled Tribes could be accommo-
dated and given free educstion
Afterwards they should alsn he sgent
abroad for higher education hy the
Government.

Even though there {s reservation
for Scheduled Castes and Scheduled
Tribes in the matter of empluyment
in Government service, there Is no
reservation for promotion and they
are ignored. Therefore wmy
to the Government i that in the
matter of promotion also there ghould
be reservution for Scheduled Castes
and Scheduled Tribes.

What we have found fs thut the
efforts of the commissions set up for
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the welfars of Scheduled Castes and
Séhoduled Tribes are ndt hringing
forward any fruittul effect towards
the uplift of these people. I con-
tude, Sir, with the request that ne
cessary leghilation should be pessed
to sed that these backward people
are brought up to the level of our so-
ciety snd they are able to live a
better stomdard of Jife.

SHRI K. 8. CHAVDA (Patan): Mr,
Chairmen, Sir, the 18th yeport of the
Commissioner for Scheduled Castes
and Scheduled Tribes for the year
1989-70 is being discussed today, the
16th November, 1972. We have al-
ways pleaded that the report should
be presented to and discussed in the
House every year in time. The
Minisier concerned gives an assurance
to the House that it will be dane.
While replying to the debate in the
Lok Sabhe in 1967, the then Minister
of Social Welfare, Shri Asoka Mehta,
assured the House that every year the
rerori would be presented to the
House at the time of the budget
session But this assurance has not
been implemented by the Govern-
ment

In 1970, we discussed all the three
reports, and while taking part in the
discussion on these reports, Shri
Morarji Desal said:

“Jg mot the problem of human
axistence more important then any-
thing slss? Is not human dignity
more important than anything elge?
That is what this problem is and
that is why we must give it the

highest rriority.”

The reports for 1970-71 and 1971
72 have sigt been Jaid on the Table of
the House yet. What abotit the action
taken an ‘the recommendations muade
in 1960-70 report? Shri Ascka Mehta
who replied in 1967 said:

“It is not yet possible for the
Government 1y ssy what steps were

mm “p 1”4 ‘sm) 8009 " ‘-T- m"
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inken because the final stepy are
taken only after taking into account
the discussion that takes placs in
this House as well ax the other
House.

Action on 1£68-70 recoxmnendations
will be taken in 1973. Regarding
action taken, he hag given one impor-
tant assurance:

“Here again I should like to
assure the House that a brief re-
rort on the steps taken by the Go-
vernment on the wvarious recom-
mendations will te placed before
November-December session of
Parliament this year, as well as in
the future®

This ussurance has also not been
fulfilled by the Government That is
how this socialist Government head-
ed by Shrimati Indira Gandhi be-
haves in the amelioration of the con-
ditions of the SCST people. With
what face could they say to the States
to mmplement the safeguards under
the Constitution? ¥For this reason,
once again I request the hon, Minister
to give an assurance that the report
would be presented every yepy at the
time of the budget session and the
Chair and the Housa should see that
this report i- discussed in time,

There is another point regerding
the atrocities commitied on the SCST
people and the failure of the Go-
vernment to curb them, Gruesome
incidents of Harijans being burnt
alive ar murdered by the non-Sche-
duled Caste perseny have been in-
cresging year dfter year. According
to the Home Minister's reply to a
question 1,112 Harijans were murder-
ed in the country during 1067, 68 and
689; these incidents have increased
during the lsst three years, Many a
time this House has discusseq such
casey but the Government has not
taken any action to curd the increas-
ing number of atrocities committed
on the Harijans.
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Government do not tuke care even
to giye correct information regarding
the dirocities committed on the Hari-
jans. For example, when I raised the
question of a Harijan girl being burnt
alive in Madhya Pradesh continuous-
ly for three segsions of the Ralya
Sabha in 1970, though I was assured
by the Prime Minister because she
happeng to be the Home Minister,
that she would give correct informa-
ti0n, no information had been given
till now. I would ask: syppose a
Muslim girl had been burnt alive by
a caste Hindu, would the Priume
Minister afford to rvemain silent? Hue
and cry had been made when such
incidents regarding Musluns—not
burning of the girls alive but ill-
treatment etc.—came before the
House. When a Harijan girl had
been burnt alive, no action was
taken. Therefore, I suggest that &
high~-power commission shou!d be
appointed to find out the causes of
increasing number of atrocities com-
mitted on the Harijans ang to find
out ways and meens to curb such
types of atrocities in the country.

My other point ig regarding the
failure of the Government to conti-
nue after 1068-69 the scheme of post-
matric scholarshups of the SCST stu-
dents as a centrally sponsored
schcme

Thig scheme was introduced by the
Government of India in 1944. Since
then the Government of India has
been incutring expenditure on these
post-mutrie scholarships. In 1968-69,
Government spent Rs. 8.48 crores on
this The National Development
Coutieil, headed by Shrimati Indira
Gandhi, decided against the will of
the Chief Ministers to impose this ex~
penditure o the Btates. Bince theb
this scheme hag been transferred to
the Biate sector, with the cortimence-
ment of the fourth plan.

Government has provided Rs, 3}0.75
crores for ex gritic payment fo the
former rulers. But this Government

sioner (M)
whach claims ta ‘be socialist does noj
provide even Ba 6.48 croves for the
post-matric scholprships of thy sche-

duled caste and .scheduled tiribe
studeuta, These  scholarships sre
awarded o the students who are

poorest ameng the scheduled castes.
There 15 a means-cum~merit test.
Thege .scholarehips. are given only to
those students ,whose parents’ or
guardian's annual income from all
sources does not exceed Rs. 3600, In
his reply to a starred guestion on the
13th the Deputy Minister gave a
wrong reply that the limit is Rs.
6000 It 15 not sc

DR. KAILAS: It iz Rs. 6,000, not
Rs. 3,600, Please check it.

SHRI . 8 CHAVDA: I have al-
ready checked it

A centrally sponsored scheme of
reclamation of waste land ang re-
sottlement of landless agricultural
labourers was introduced during the
third plan. Thigs scheme also has
been transferred to the State sector
I know that land being a State sub-
ject, every State Government has got
its own scheme for distribution of
cultivable land among the landless
labourers With a view to supple-
ment the State Governments'
schemes, the Government of India in-
troduceq this scheme. Under this
scheme upto the end of 1963 some
1101 lakh families of landless agri-
cultural labourers were ressttled on
about 2 lakh hectared of land. But
this scheme has been transferred to
the State gector.

Again, the Slum Clearance Scheme,
which was started in 1958 ps.a
Centrally  sponsored soheme, also
stands  transferred .to the State
sectar. The Central assistance  i»
now given to the State Covern-
ments in the sghape of block
loan and Dblock granth.  They
can spend them anyway they like.
The Staten are reluctapt angd not, io-
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terasted, in spending mepey on the
welfare pf Scheduled Castes and
Tribed. I wolld request that the Ceén-
trally sopnsoted achemes for Sche-
duled Caste, and Tribes, which were
transierreq to the Biate sector, should
be transferred back to the Cenire as
Ceritrally aponspred schemes. )

My fourth point is &bout intreas-
ing the rate of post-matric scholar-
ships for Scheduled Castes and Tribes
in accordance with the increased cost
of living. The rateg of post-matric
scholarships were fixed nearly twentiy
years ago #nd sinece then there has
been no increase in the rates, though
there were persistent demands for the
increase in the rates. In reply 1o my
letter to Shri Asoka Mehta, the then
Minister of Social Welfare, he wrote
to me on 21st February 1969:

“We have taken note of the gepe-
ral feeling that there should be a
general increase in the rates for
scholarships, and will strive to
meet their wish, to the extent
possible, from the next academic
year.”

The Elayaperumal Committee also
recommended the linking of the scho-
larship rates with the cost of living.
When the matter was further press-
ed in Parliament, the late Shri Go
vinda Menon informed the Housc on
the 31st July 1969 that he was satis-
fied that the post-matric scholarships
given particlarly to students in tech-
nical institutions were not sufficient.
Therefore, he had raised the ques-
tion of enhancing the quantum of
post-matric  scholarships and  the
matter was perding with the Finance
Ministry. The proposal was there to
enhance the scholarships to those
wh were undergoing technical
cpurses by 100 per cept amd 50 per
derit in the casé of academic courses.
Foe ‘matter, way -awaiting  clsarence
from Finance. The Finance Ministry
i not giver: dleAvance t61 now.

- ﬂe'ﬁ'&lﬁmwry » Committee on
the Welfare of Scheduled Castes and
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Tribes took up this mdtter with the
Ministry when the representative of
the Depariment of Social Welfare
stated,

‘“We are proposing to increase
its rate consistent with the cost of

living index. This has remained
static for a number of years. Pro-
posalg are now under consideration
io increase them substantially.”

Yesterday because of some circum-
siances I could not move my motion.
I have covered those four points now
and I would request the government
to consider those four suggestions
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SHRI B. V. NAIK (Kanara): The
report of the Commissioner for Sche-
duled Castes ang ®cheduled Tribes
was submitted to the President of
India on 26th June 1971, This was
furnished to us on the 22nd December,
1971. Yesterday there was some con-
siderable amount of commotion that
the follow-up or the action-taken re-
port has not been placed yet, along
with this report for the year 1866-70.
It would be most appropriate if we
luy our Aingers here upon whom we call
the constitutional officers. The Com-
missioner for Scheduleq Castes and
Scheduled Tribes is responsible under
the Constitution just like the Auditor
General and Comptroller or the
Attorney-General, to the President of
India,

Under the circumstances, I could
not understand for a minute as to
how the Ministry of Social Welfare
{which also did not labour to defend
itself) could be  asked to give this
action-taken report. In the case of
such constitutional officers like . the
Auditor-General, they are directly
responsible to the President of India.
It is for the Commissioner to present
the action-taken report and it 1s to
this Commissioner for Scheduled
Castes and Scheduled Tribes that the
State Governments are, aho mponsx-

ib]e, .

SHR] R D. BWW
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SHRI B, V. NAIK: Why should any-
ane listen to anybody else? I am
listening to you. Who listens to the
Auditor-General? This is a very valid
point, who listens to anybody? That
is exactly what N. K. Bose....

SHRI SHAMBHU NATH (8aidpur):
S0 far ag the Attorney-General s con-
cerned, he hasg been given all exe-
cutive and administrative powers,
But so far as the Commissioner for
Scheduled Castes and Scheduled
Tribes is concerned, he is powerless.
Wl o lictens to him? You can see ihe
report of the Elayayerumal Com-
mt te, 3o0u ecan see the report of whe
Cor nus I ner for Scheduled Castes
md Scheduled Tribes presented to the
House This has been demanded by
hum at various times, But who listens
to him”

SHRI B. V NAIK: May we go into
the Constitutional argument at a later
stage” I could answer you, but I don’t
waunt to be diverted. Powers are
enumerated to every body who func-

tinns under the Constitution. He is
equivalent to everyone else Under
the circumstances

SHRI SHAMBHU NATH - It 1s well

+nd pood 1if 1 18 so

SHRI B V NAIK: Under the
cireumstances, the hon Member, 1
think would appreciate that it is for
this particular constitutional officer o
exercige power and bring fo book
those which ure eirand States. Here-
m, I do come into a very scmsitive
point. Now that many things have
been said even by some Members of
the Opposition who have been the
greatest advocates of the autonomy of
the Stateg and who have seen the
disadvantages whenever a sort of
political crisis develops as to what
happens to the autonomy of the
State, I would, as a Member of this
House, not like to cast unnecesgarily
aspersions against this State or that
State, linguistic or otherwise. I would
not like to cast sspersions on this
Minister or that Minister or this Chief
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Minister or that Chief Minister. I
would like to ask the Minister who is
responsible for answering this House
what he has been doing about these
States. If they have not been able to
comply, it is none of my business. I
must unfortunately mention here
that there has been a convention
that they will ask that we must
e able to get alomg with ou
Chicf Minister, I submit that
the Chief Minister is not responsgible
to me; he is not sitting here. The
Minigters of the State do not sit here.
We are directly concerned, as people
directly cleeted from the parliamen-
rary constituencles with ouy own
Ministers dealing with the specific
subjects. If the Central Ministry feels
ithat there is some lacuna in handling
adequately these lingustic States in
oui country, it is most appropriate for
them to come forward with appro-
printe legislation 1n order tp rectify
these lacunae or these administrative
handicaps that exist in our govern-
ment in the couniry today. I would
like to close up that topic there and
gaa back to the very valid points which
this great Gandhian scholar, Mr.
Nakul Bose has made in his report.
Though the report is for the year
1969-70. 1t is of substantial topical
interest. In thig report, I would like
to draw attention to something to
which we shall have to pay greater
attention i1n the yearg to come.

There have been attemptis in our
count1iy to interpret what we have
called as Scheduled Castes in the
Congtitution in such a way that we
have somchow equated them with the
concepl of untouchables in the Indian
society. There are people who give
a Marxian angle to this and call this
a a sort of clags versus caste system.
There are others who try in this social
equalisation process to describe it as
our hon. friend from the DMK said as
something which is worse than even
the treatment of the blacks in Ameri-
ca, Well, I would like to submit that
absolutely there is no questior. of ra-
cial discrimination. The entire Indien
society, irrespective of castes and
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creeds and religious is absolutely
one. Nobody doubts about it, and
the Harijans and the Brahmins
or the Christians or the Muslims,
everyone of them, come from
the same—bloodstock. In these
circumastances, to borrow fiom the
Americanism of the West or something
about the Negro problem in the USA
apd try a hotch.potch to apply it in
our country would, I would say, be a
travesty of truth and a travesty of
even gimple commonsenge.

Omn the question of economic eqguali-
sation in this eountry, there is a de-
bate and there has been a debate and
this debate will go on. When it is a
question qf bringing about a parity
between the havey and the have-nots,
when it is a question of growth versus
social justice, how far our industrial
or agricultural production will take
off and in the process of equalisation,
what the pitfalls will be and 80 on
can be a matter of a substantial
amount of debate. In respect of
social equalisation, in respect of treat-
ing a fellow human being as a fellow
human being, in respect of treating
all the castes, creeds and communi-
ties as equal, there is no investment
involved. There is no budget allot-
ment involved. There is no expendi-
ture involved. It is mot a monetary
problem. Ii is a simple question of
refashioning our thoughts and then
evolving an egalitarian society,

In this connection, T would like to
ask our friends, particularly this sec-
tion of society, as to why they should
be imitative, why at all they should
crave to gain entry into the temples
Why should they at all try to be
jmitative of the hierarchical Hindu
order of society ang try to gain entry
into Hindu temples or try to touch
somebody who is considered to be
untouchable?

Here T would say that there is also
a gystem which I would call regional
disparity in regpect of untouchability.
There are some portions of our eoun-
tey which have eriminally neglected
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in equalising this section of our
society. In this regpect, 1 am proud
of the fect that 1 come from a part
of western India where some of the
ghastly gtories that have heen told
about some other parts of the
country—I do mnot want to name
them~are not a truigm, are not there,
1 am proud of it. We are going about
with social equalisation there.

€

In respect of economic equalisation,
I would like to make a very vahd
point. The report of the Commis-
sioner says in paras 1.57 and 1.58 very
categorically that when it comes to
the question of redistribution of land,
in order to see that this land is made
into a productive unit, there should
also be a flow., When we distribute
the surplus land after the imposition
of cellings, we should be in a position
to give at least the minimum holding
I would like the hon Minister to make
a categorica] statement on this point

The Government of Mysore have
appointed a Backward Classes Com-
mission They have requested for the
inclusion of Lambanis among the
Scheduled Tribes who are not yet so
included in certain areas of the State
Even in the .district of North Kanara,
there is a tribe by name Halaki
Vokkals. These people have gone
hack in the time-scale in the course
of the last 26 vears. Their cuse to be
included in the Scheduled Tribes
should also be considered most
sympathetically.

There has been considerable cri~
ticism that we have not done enough
Tn the hierarchical Hindu order of
society which has been in existence
for the last 5,000 years, I wonder
whether 25 years are anythng more
than a second in an hour. Under the
circumstances, given the time, we are
quite confident that this anachromistic
system can be abolished, and it will be
abolished, before long.

‘MR. DW!‘YMA’KER; Bhri K.
speeth.
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SHR! K. MARAK (Tura): Mr
Deputy-Speaker, Sir, at the very out-
set, I have to introduce myself as one
coming from a backward area or dis-
trict of the country, that is, the Garo
Hillg in the infant State of Meghalays,
and alao belonging to one of the most
backward of the hill tribes.

I am now on my legs not only to
beg for sufficient financial assistance
but mainly to beg for real understand-
ing, aympathy and sscrifice of the rest
of the country.

18 hrs,

Our leaders in the past had passed
a Quit India Resolution agasinst the
powerful British Government, well
equipped with men and materials,
with grim determination and with the
tull and clear knowledge of the conse-
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quences. They hagd implemented their
Resolution fully and drove out the
Hritish from India, Oy present
leaders can also pass a Quit Our
Hearts Resolution against selfishness
which includes, of course, in sincerity
snd dishonesty, and with the some
determination, understanding and
sacrifice. Otherwise, the policy or
slogan to bring all people of the
country to the same level-—

MR. DEPUTY-SPEAKER: You can
continue tomorrow.

18.01 hrs.

The Lok Sabha then adjourndd till
Eleven of the Clock on Friday,
Novembey 17, 1072/Kartika 26, 1894
(Saka).





